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The Assembly met in t.he Assembly Ohamber of the (Jouncil House ali 
Eleven of the Clock, ~  President (The Honourable Sir Abdur ~  in 
the Ohair. , ..... _. 

STAREED QUESTIONS AND AN'SWERS. 
(a.) Oa.U. ANSWERS. 

WOBKlNO OJ' ExTlU. DEl'4BTJrlUTAL SUB·PoST OI'FIOES. 
601. *Qui IIUhammid Ahmad Kumi: (a) Will the Secretary for· Poata 

and Air please state whether it is a facli that prior to 1930 Extra Depann:umW 
Branch Offices used to be opened in villages only and the Extra Departmental 
POlltmasters were ~  to work for one or two hours only? 

(b) Is it a fact that the 'pers01:ls in charge of these Extra Departmental 
Bl·ancb· Offices were either school teachers or cattle pound keepers, etc., whoae 
main source of living was income derived from sources other ~ Post Officea? 

{c) Is it a fact· that from 1!l30, thR scheme of Extra Departmental Sub-
Offices was started in towns and cities alilO, and at SOIne places Departmental . 
Sub·Offices were substituted by Extra Departmental Sub·Offices with a view 
tll reduce the expenses of the Department 'I 

(d)" Is it a faet that Extra Departmental Sub Offices in towns und cities 
were to be kept open from 10 A.M. to is P.M. like the regular Departmental Sub 
Offices? 

(e) Is it. a fact that the work of Erlrq Departmentnl Sub·Offices has throush. 
out been found to be quite satisfactory? 

~ G111'UD&th BeWOOl: (a) No. 
(b) and (c). Yes. 
(d) Yes,but .pot in all cases. 
(e) On the whole, it is generally satisfactory. Mere it is not, steps are 

being taken, eitheDl>to change the Agent or. to convert the office into a Depart. 
mental office. • 

" PA.Y, ETC., OF SuB·P08TMA.8TJms. 
80S. ·Qazl Muhammad Alunacl Kuml: (a) Will the Secretary for Posts 

and Air please state whether it is a·foct that the Departmental Sub-Postmasterl! 
get sularies up to Rs. 145 per mensem, Rs. 6 per mensem for bouse·rent, and 
Rs. 2 per mensem liS ~  allowance for stationery, etc., while the 
Extr!\ Departmental,llostmasters ge.t a total sum of Rs. 20 per mensem for all 
these items? . 

(b) Is it a fact·that in the United Provinces during the period 1980 to 1937 
about 40 per cent·. of the Departmental Branch Offices were converted into 
Extra Departmental Branch Offices; if not, what was the extent of the change? 

(c) Is it B fact that during ~  the Circle Officers sent a circular to the 
effect that Extra Departmental Sub Postmasters shall remain",under training for 
a period of five years during which they would be getting only Rs. 20 per· 

~  
(el) Is it a fllct that the circular was takon to mean that these per80DS would. 

be Inter on engaged as lower grade clerks in post office1i? . 
(e) Is it a f!lct that a large number of younfl persons below the age of 25 

years joined the service of Extra Departmental Post O!Hces during ·this period, 
Bud have since then been working mostly to the satisfaction of the Depart-
ment? • 

(f) Is it a fact that in Rpite of their duties which in their nature, duration 
and responsibility are no less than those of the Departmental Sub· Postmasters, 
they have not been allowed any increment in their allowances, no dearness 
allowance lind even no other relief ~  the riRe of prices? 

Sir G11r'1ID&th BeWOO!': (a) The facts are not as stated by the Honourllbl"! 
Member. The pRy Rnd contingency 1l110WanceR· of t>epa.rtmentol Sub-Post-

e USe5 ) 
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1I1usttlfS vary. They receive houl:le rt!nt u.l!owu.uce only when ren11 free quarten 
art' not providtld 10r them. ~  litlpartmental l:)uu-l'ostlUlistel'i1 are granted 
,;arying aHowlluces up to !ts. 40 per mensem. . 

{b) I regret the informatioD js not available and cannot DOW be collected. 
~  to le). lufol'lllation is bt'ing collected and will be laid on the table 9f 

the Rouse in due course. 
(f) Extra Departmental Sub-Postmasters are not ordinarily required to do 

the same amount of work as departmental Sub-l'ostmasters and their condi-
tions of service, of which they were fully aware when they were employed, are 
different. 1'he conditions of their "service do not provide for the grant .of incre-
ments. They are paid the same ~  Allowance and are given the same 
feod concessions as departmental officials. 

lIr. LalchNJd Bavalral: May I know if the former system under which 
village post offices used to be in the hands of some agencies still prevails? Is 
that going on still, or extra deparlment,al people have been appOinted every-
where in India? . 

" Sir Gunm&th Bewoorr I am sorry I do not understand what the Honour-
able Member means. • 

1Ir. Lalohand Bavalral: I will make it clear. Formerly the post offices in 
the Villages' were worked by mu.n8hi8 or some other agencies which did not. 
bp]ong to the postal department. May:I; know if the same system\ is still going 
on, or the system in the whole 01 India haa been changed into extra depart-
"lIE:ntal men? ' 

Sir Gurunath Bewoor: The same system is going on, and those very people 
are known as extra departmental postmasters. 

QIII ll'ahamm&d Ahmad ][alml: With reference to the reply to part (a). 
(nay I know the maximum that extra departmental sub-postmasters are getting 
as allowance and pay?' " 

Sir GutIIDaoth Bewoo.r: Rs. 40. 
QUI JlUbamm&d Ahmad It&Iml: Is the other figure that I have given 

regarding departmental Bub-postmasters, viz., Rs. 145, ~  
Sir Gurunath Bewoar": lfb. They vary . 
. Qa1 Muhammad Ahmad Quml: What is the maximum and what is the 

minimum? 
Sir Gu.ruDath Bewoor: The minimum IS Rs. 85 and the maximum might 

go up to Us. 120. 
Qali Jluhammad AlImad. Kuml: With regard to part (c). did·the Honour-

able Member say that no such circular was issued" 
Sir G1U'UD&th Bewoor: I said that information was f>eing collected. 
QUi Kubammad Ahmad ][uml: As regards part (f). are not the duties 

the same? 
Sir ~ Bewoor: They are" difterent. 
ME1tIOlLUL OJ' SUll·POSTJUSTEBS IN U. P. :roB INOBEASE OF ALLOWANCE. 

809. *Qul Jluhammad .Ahmad ][&lm1: (a) wm the Secretary for Posts 
and Air please state whether it is a fact that in the United Provinces these 
Extra Departmental Sub Postmasters submitted memorials for increase in 
their allowances, but all were turned down by the Postmaster General. 
Lucknow, by his ~  E. S. II. X. 1095/J,W, dated the 27th October, 1948. 
with the remarl, that "no increasp in their allowR!"ce is justified"? 

(b) Is it a fact that witbin B sbort time after this reply a number of .Extra 
Departmental Branch Offices wel'f\ turned into Departmental Sub Offices, thus 
inr..reasing the expenses from Re. 20 per mensem to RI!. 154 per mensem, for 
flllBmple, in Luckalme Sunderbagh. Advocate, Hamdam, and Victoria 
Ganj Extra Departmental Sub Offices were converted into Departmental 
Branch Officea? ., 

(e) Is it a fact that during this period in the 'Unit!d Provinces" alone about 
20 Extra. Departmental Branch ~  htlve bpen so converted intp Depart-
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mental Bra.nch O.tDces and the Extra DepartmeutalSub Postmasters with 
about 12-14 years of service thrown out of employment? -
SIrGUl'IID&th BewOOl: (11) to (ct . Information has been .called for· and will 

be laid on the table of the Houde in due COUl·se. 
CoNVBBSlON OF.uT ExTRA. DEPABTlrIBNT.AL SUB-POSt' OFFIOE INTO A BUNOH POST 

. OFFICE. . 

610. ·Qui Kuhammad Ahmad Kazml: ta) Will the .Secretary for Posta 
and Air please state whether it iii not a fact that. ~  an Extra Departmental 
• Branch Office is converted into a Departmental Branch Office. statistics abou.t 
the work and expenses Ilre ~  into consideration? 
• (b) What were the figures lor the }lost Offices. ut t:;uuderbagh, ~  
HlullduUl and Victoria Uanj ~ ~  liranch Offices, about the 
time they .)Vere converted into Dt'j,partmental Branch Offices? , 
(c) Have Government considered the advisability of. (i) giving the Extr. 

Departmental Sub-Postmasters some increment consistent with their work and 
• (U) proViding ~  With work when Extra-Departmental Post Offices ~  
abolished? . 
Sir GUrW.ath Bewoor: (a) Yes. 
(b) ~  is being colJected and will be laid on ~ table of the House 

in due course. ..• 
(c) Extra departmental ~  are not ~  employees of 

the Department and, all statc..d in reply to part (f) of Question No. 608 the con-
ditions of their service do ~ provide for the grunt of increments or for conti-
nuity of employment. ' . 
QUI Kuhammad .Ahmad J[uml: In view of the fact that these men do the 

same amount of work, have the Government considered the granting of some 
amtmities to these people? , 
Sir G1U'1Ulath Bewoor: The very essence of the extra departmental system 

is that these agents are  cheaper than departmental SUb-postmasters Bnd they 
have their own sources of income. If we find that in any office the work has 
increased and the conditions.are similar to those of departmental sub-poat 
offices, then we convert the offies iIl:to a departmental sub-post office. 
Qui Mubammad Ahmad Kazml: Is it not a fact that ~  conversion of .an 

extra. departmental sub-post office into a departmental sub-post office means an 
iI1crease in expenditure of about three or four times the amount that was ordi-
lIarily spent before 2 
Sir G1Il'UD&th BeWOOl: It means an increase of expenditure, but I cannot 

agree that it will be three or four times. I ' 

Kr. L1a1chand lfavalraf.: May I know from the Honourable Member jf 
promotion is given to these people or any pension. if they were to work for the 
.epartment for over SO years? 
Sir Gunmath BewOOl: No. They are part time. employees; they ~ not 

whole time employees of the department. .. .. 
Qazi Kuhammad Ahmad XUmi: May I know exactly the reason of such 

abrupt change in expenditure from extra departmental suh-po"st ,offices, and 
the reason for not giving some little increments to these people who are so hard 
worked that on account of the incriase in work the office has to be changed 
from an extradepartmental office into a· departmental office? 
Slr G1U1lDI.th Bewoor: I have explained before ~ extra departmental 

Bub-post-offices are opened when the amount of work involved is such as could 
be performed by a man who nas his own private S<1Urces of income and he 
could perform his private work still, b'ut·when the work hRS increased we make 
the office into an ordinary sub-office just as there ·are any number of other 
offices. It is true thlil:" there. ~~ an increase of coat but that has to he faced, 
because there has been an increase of work. The Honourable Member i8 en-
tirely misunderstanding .the whole position of extra departmental system. The 
extra departmental system is adopted only when the amount of work is such 
that it will be wasteful to employ a whole time depRrtmental officer. 
Kr. P1'IIkl!M .. (The Honourable Sir Abdur Rahim): Next qu.eltioD. 
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RBLIBJ!' FOB EJuI,oYDS OF POS'rS .AND Am DBPAB'l'IDli'r UNDO MILrrAB.ISA'l'ION 
8oBD:1I ... 

611. -Mr. AmareDdra 'Rath Ohattop8dhyaya: Will the Secretary fOr 
Posts and Air please state' if it is a. fact tbahthe employees were given to ' 
understand both in 'Yriting and verbally by the authorities before the ~  

tion Scheme came .into operation that considerable relief will be given to them 
by the int!oduction of the Bcheme? .• . 
SJr Gurunath ,e.oar: The terms and conditions of the Militarisation 

Bcheme were published by the ~  General, Bengal and Assam Circle, 
in a special circular, dated the 16th June, 1948 and this circular was ~  
to the staff before they volunteered for enrolment under the Militarisation 
Scheme. They were thus fully aware of the benefits and the relief they would 
receive under the scheme. ' 

B.m.lBJ!' !'OB EKPLOYBBS OF POS'rS A.ND Am'DEPABTMENT UNDER Mn:.rrA.BISA'l'ION 
~  ' 

• 811. -Mr. Amarendra Kath Ohattopadhyaya: (a) Will the Secretary for 
Posts and Air please state the special reason for' which the militarised staff are 
not allowed Military ~  at 50 per cent. of, their' pay, as is done in 
the.. case of field service men after the introduction of -the Militarisation 
8c6eme? . 
(b) Is it a fact that the Ration Allowance in the Militarisation Scheme haa 

been sanctioned 'at. Ue. 1·1·0 EeL' day to ~  Indians and at Re. 0·8-0 per day 
to the Indians? ; 

(c) Is lie aware that the sociLlI status and standal'd of living.;.of the Indiana 
arc not in any way inferior to tuat of the ~  

(d) Are Government agreeable to abolish this distinction and raise the 
Ration Allowance of the Indians as well to He. 1·1-0 per dal:? ~ 
Sir GUI1ID&th Bewoar: (a) Members of the Posta and Telegraphs Depart-

ment employed in J!'ield Postal Vnits serving outside India or in field service 
areas within . India are granted milita.ry compensatory allowance at fifty per 
cent. of their pay, but while serving in ~  areas within Ind.a they draw only 
twenty·five per cent. allowance.' Staff enrolled in ~ FOlta and Telegraphs 
1>efenee of India Units in Bengal aud Assam continue in 'bell Cl'VU I'Os\'1:1 and 
~ not liable to transfer outside the Circle. but they draw ~  luiow-
anee at twenty·five per cent. ,)f their pny 'and are also eligible· for Dearness 
Allowance us in force on 1st ~ -  1943. an allowance which is not granteci 
jo men with the Field Postal Units. 
(b) Yes. , 
I ... ) Government are aware that there is a difference but us to whether they 

are 'inferior or not is a matter of opinion. . 
(d) No. ,  , 
Xl. LalchaDd lfavah'al: l\Ia.y I know Whether they get their ordinar\, pro· 

motiOns in the line itRelf in thp.ir own department when thf'Y nrc working in 
the military? 
Sir G1irunath Bewoor: Yell. 
1Ir . .AmareDdra. Xath Ohattopadhyaya .. With regard to (b). why should this 

.distin('tion be maintained? . 
Sir Gurunath B.woor: The conditions ofserviee lay dO"'\1 that 

~ stuff will get rations according toO their -clp,sR or' ration ~ in lieu 
thereof. Indians get rationll ~ to the Indian ration list and ~ 

Indians get rations accord-ing to the· British list. and when rations are ~ 

issued in kind to the staff, naturally there is a difference in the amount of ~  
paid in lien because the va.lues of the two rations are differt>nt. '  . 

ADDITIONAL STAFF JI'ORR. M. S. II errAND .. E II DrvrSION'S. 
818. -llr. AmareDdra !lath Oh4t.topadhyaya: (a.), Will th" Be('.retary {or 

Posts and Air 'PleaRe state if it is n fact that the !!tntistical figure showS that 
additional hAnd!! nre ~  in almost all scctions of t,he R. M. S. "c ,. 
and liE" Dh'isions? 
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. (b) Is it a fact that double and triple duties are going on in the R. M. S: 
"0" 'and "E" Divisions for 8 long time?· . 
(c) Is it a fact that there are considerable vacancies in these Divisions and 

temporary handa. are being t.alten on the understanding that their servioos would 
be tenninable after the war? . 

Sir G1U'1I&tb. Be1fOO1': (a) ond (b). Government have po infQrmd\ion and 
do not propose to call for it. A copy of the question is, however, being sent to 
the Postma'riers General concerned as they are fully competent to deRI ~  

the motter. 
(c) rnder existing orders, all reci'.uitment to posts ~  the Centrol Gov-

~ is ordinarily required to be on 1I temporal',), basis. 
DESIRABILITY OF MAKING MOTOR TRAFnc A CENTRAL SUBJECT ArrEB THE W.AB 

614. -Xl. K •. S. Gupta: Will t,he Honourable Member for War Transpc.rt 
please state whether, in view of It large pumber of motor vehicles and trained 
driver" available at the end of the war, the Government of India have con-
sidered the utility of making motor traffic, a central subject and automatic 
conversion of Provincial authorities as agents of the Centrol Government? 
The -KoDoar&ble Sir J:dward Benthall: With Y0ul' permission, Si!" J will 

reply to questions Nos. 614 and 615 'togefiler. 
The considerations to which the Honourable Member'refers in support of ·his 

proposals fall within the scope of post war ~ plaus for road deve- ' 
lopment and transport, and will beexnmilled in consultation with Provincial 
Governments. I regret that I lUll unable at this stage ~ any statement 
as to the policy which ~  will adopt as a result of this exnininat.ion. 

l>Jl:sIRABlLITY OF SETTING UP A RoAJ) BOARD. 
~  *lIr. K. S. Gupta: (a) Will the Honourable Member' for War Tra1)s-

port please state whether. in view of an expectation of considerablp develop· 
ment of agriculture a,nd industry after the war and increase of motor traffic to 
a great extent, the Government of India would consider the formation of a 
Rood Board on the lines of the Railway Board? 
(b) Would not such 1\ Hoad Board act as a regulator of road traffic a.nd , 

ako t'£ rail-rOM competition? -
8JD:t.BOTION FOR POST OF AsSISTANT CoAL SUPERINTENDaNT IN STATE RAILWAY 
• CoAL DEPARTMENT. 

818. ·lIIr. B. A. Sathar B-. I:lsak Sait: (8) Is the Honourable Member for 
Railways aware that an ,advertisement was published in the Dawn, dated the 
. ~  June, 1948, ,calling for applications for the post of Assistant Coal Super-
intendent in the Coal Department of State Railways, and that it was stated 
t.her,..jn that this P9st WAS reserved for a Muslim? If so, did Muslim candida telt 
possessing ull the qll{!,lifications ment40ned in the advertisement apply? 
(b) Was any Muslim selected:' If not. why not? . 
(0) Was the Non-Mtlslim selected the senior-most among the caudidatetl? 
(d) Was there any special reason for selecting the person who finally got. 

tht: post? 
.Tbe Hoaoura.ble Sir J:dWUd .ethall: (a) The reply to the first part is in 

the a.ffirmat,ive., As regards the aecond part, I am obtaining information nnd 8 
further reply will be laid on the table of the House. -
(b) No, because in the opinion of the .F. P. S. C. _ no such ~ ~ was 

svailable. 
. (c) The candidate selected WHs placed first in the order of merit by the 
F. p, S. c. .  - -
Ta) N'O, ~  that he was t:!onsiQerecl the most Ruitahle by the F. P. R. C. 
Kr. B. A. Sathar 11. J:aaak Sait: With regard to port (el) could mv Honour-

·able friend enlighten n"lt' whetht!r the appointment of this pnrtimilnr ~  
bas shut out some senior people? 
'lJII J[ODOV&ble Sir J:dward Bentllal1: Not that I am awore of. 

I ______________________________________ ~------------------------

t,or an"ver tn this qu .. ~  ~  answer to question No. 614. 
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MUSLIMS AS CAJrtP CLEBX8 IN TBlil OFFICE OF.POSTSlIU.8DB GENERAL, U, P. 

61'1. ·lIr. Kuhammad .uhar Ali: (a) Will the Secretary for Posts and Air 
kindly state if it is, a fact that there are six posts of OQmp clerks in the office 
of ~  ,Post Master General United Provinces, LTJcknow, and none of them 
hlAs been given to a Muslim? If the reply be in the affirmative, what are thd 
rPftS',lJlS the lefor ? 
, (b) What steps do Government now pl'Opose to take 'to give Muslims their 
full share in the cadre of stenographers? .. 

Sir Gunmath Bewoor: (8) and (b). Information has been called for and 
will be laid on the table of the House in due course, 

METHOD OF lI'lLLING POSTS OF STENOGRAPBEJiS IN POSTS AND Am DEPARTMENT. 

~  ·1Ir. Muhammad AIbar Ali: Will the Secretary for Posta a.nd Air-
plebe state whll.t the practice is for filling posts of stenographers? Is it dona 
thrl)ugh the medium of an examination?, ., 

Sir Gur1lD&th ~  It is presumed that the Honourable Member is 
refem.ng to the posts Of stenographers in the office of the' Postniaster General,. 

,United Provinces, Lucknow. 'rhere is no separate cadre of ste,nographers. 
Clerks employed in' the establishment of the Circle Office are selected and 
appointed t6 work as ~  provided they are fully acqutlinted with' 
stenography. This knowledge of stenography is'tested by the appointing-

, officer. 
1Ir. MUhammad .bhar.All: My question was whether there ·wus 8ny' 

-examination? 
Sir GU1'IlD&th Bewoor: I explained that ,!Iony existing clerk in the officer 

if he knows stenography, is selected and as regards the testing of his knowledge 
(,I stenography, that testing is done by the appointing officer. 
APPOINTM:ENTS'TO POSTS OABBYING ALLoWANOES IN CIBCLE POST OFFICES IN U. P ~ 

Gli, ·Xr. Xu)lf.1Dmad AShar .Ali: (a) \ViR the Secret:llY for Posts and ~ 
pleEose state if it is a fact that the Director General of POltt,g nnp. Telegraphs. 
had to issutl cIsar orders that appointments on allowance posts, including' 
camp clarka, in circle offices, should be mude from all oommunities, t.hat is 

. thAre !;hould not be any preponderance of any ODe class or eommunitJ on 
such posts? 

(bi What steps have been taken by the Post Mastel' Generul, United Pl'O-
vinces, to enforce the orders of the Dil'cctOl' General in question? If not, 'why 
not? . ' 

«(:) Is it a fact that there is no likelihood. of' the occurrence of the next 
vaeallcv hr at least ten years? " 

Sir ~ Gur1Ul&th Bewoor: (n) In Otcober 1948 the Director General, Posts 
~ -and Telegraphs issued instructions to all Heads of Circles pointing out to them 

th£; necessity of preventing preponderance of anyone class or community in the-
group of clerks who are employed liS st;r:,nogJ;aphers. . 

(b) and (c). Information hllR been called for and wifl be laid on the table-
of the House in due course. 

PBEPONDllllA:NCE OF MUSLIM OJrnCEBS IN THE PuNJAB POSTAL CmcLlil, 
00. ·Bhal Parma B&D.d: (a) Will the ::iecl'etury fol' Posts !.Ind Air please' 

state if it is a fact that all the ~  and the Establishment Sectioq of the of1ice 
of t.he. ])iI.'6ctor General" Posts and Telegraphs, New Delhi, ars under the-
charge and control of Muslim officers? 

(b) Is it not a fao1-
(i) that the Post Master General, Punjab, is 8 Muslim; 
(ii) that the officiating Director of Telegraphs, Punjab Circle, is also a 

Muslim; 
(iii) that three Divisional Engineers, Telegraphs, out of five nre "Iso Muslims,. 

m the PunJab; and 
(Iv) that the three Divisional Engineers out of five are on extension of 

servicl". I\ud also one of the three Muslim Divisional ~  Telegraph .... 
is on. st'cond ~  



STARRED QUESTIONS AND AN8WUS' 1611 

(c) Is it a faot that Post ~  Delhi and New De'lhi, the Deputy, 
Accc.ulJtant General, Posts and Telegraphs, Delhi, and the Accounta Officer, , 
Telephone llevenue', Delhi, are also "Musl4ns ?--

Sir Gunmath Bewoor: (a) 'I'he three sections of the office mentioned' by 
the Honourable Member are in ~  charge of ~  officers but they are 
under the control of a non-Muslim officer, 
(b) I Yes, except that at present, tWQ and not three Divisionul Engineers Ill'': 

Muslims. I may, however, add for the information of the Honourable Membat' 
that postirlgs are not made 011 communal grounds and that if certain ~ I 
officers posted in the Punje:b and N.-W. F. Circle at present in the exigencies 
cf service are Muslims, such officers in other circles aql either all non-Muslims 
or preponderantly non-Muslims. •  , .. 
(c) Yes, except that the Deputy Accountant General, Posts and Telegraphs, 

Delhi is not B Muslim. 
"Mr. KulJammld lifauman: With reference to part (a), does the Honourable' 

.Member know that all the establir.bmeart sections of the Posts and Telegraphs 
DIrectorate are under a Senior Deputy Director General who is a -~  

Sir Gurunatb. BItWOOl: That is exactly what I said. 'The Honourable Mem-
ber did not hear my I:eply. 
Kr. Lalchand B'&valrai ~ May I know froR! the HonouraQle Member if the 

Member in charge .is also a Mussulman? 
Sir Guru.nath Bewoor: That is within the knowledge of the Honourable 

Member himself. 
()PBNmO 01' NEW TELBPHONB AND TBLEOBAPH ENOINEBBING DIvISIONS. 

621. ·Bh&iParDu. lifand: (a) Will the Secretary' for Posts and Air please 
state if it is a fact that a new Telephone Engineering Divi!fi.Oll has been openoo 
in Delhi oud a Telegraph Engineering Division at Amb'lolll? 1£ !lO, what extra 
e:ocpellditul'e has been incurred on this account? 
(b) Is it a fact that certain Telephone Inspectors (non-ministeria.l staff) in 

the. Punjab Circle have been .given extension of service aitAr the age I,f super-
annuatioll. thus blocking promotion of junior ~  If so. why? / 
(c) Is it 8 fact that the ~ ~ ~  General, Posts ~ ~  hus some-

time back issued orders prohibltmg the transfers of Head Clerks and other 
staff from one station to another for the duration of the war? 
Sir Gurun&th Bewoor; (a) The facts are not exactly 8S stated by the 

HOllourllble Member. Owing to the ~  growth of telephone work ill 
the Delhi Telegraph Engineering Division. it was decided to create Il Delhi 
Telephone Division with headquarters at Delhi and Q 'felegraph Engineering 
Divisioll with headquarters at Ambala. Exact information as to. the extra ~  

penditure incurred is not ~  since the new arrangement has come into 
force only from 1st November, 1948. but the creation of the new division was 
estimated to mvolve an additional cost of approximately Rs. 80,000 'Per annum. 
(b) So far as information is available. only one Telephone Inspector in tlw 

Punjab Circle has been retained in his post after the age of supersnnuation. Thi;; 
has been done in the interests of the public service. 
(c) No. The orders issued were that the regular rotational transfer of Heud 

Clerks ill Offices of Divisional Engineers Telegraphs, every four yeRrs should not 
be given 6ffect to during war time. , 
Mr. Muhammad lifaum&D: With reference to part (b), ~  I know what ';8 

the number of Muslims out of this total of nine? 
1Ir. Lalch&nd lif&vair&1: All. • 
Sir GUl'UD&th Bewoor: Isaid that only one Tnspector had been given all 

extension. Where are the nine? . • 
• Mr. Muhammad lI1'auman: What is the total number of Telephone Inspector;! 
and how many are Muslims. I am not referring to t,hose who have been given 
extension. . 
. Sir Gurun&th Bewoor: That does not arise out of the question. The q\lestion 
ssked was whether certain Telephone Inspectors have been giv('n extension of 
service and I said that one man had been given an exteneion.._ 
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Jlaulvt Jluhammld Abdul Ghani: What it> the nUlllber of extensions given in 

1940 and 1941? 
Sir GurllD&t.b Bewoor: I huve no inforn1lltoion . 

. TJt.&NSDB OF OERTAIN CLERICAL STAFF TO TELEGB.UH ENGINBEBING DIVISION, 
.AM:BALA. 

822. -Bhai Parma Nand,; (i) Will the Secretary for Posts and Air please 
state if it ill not a fact that the Post Master General, LQbol'e, ordered that 
volunteers should be called for for transfer to Amhala in \!onnection with the 
fonnatior. of a Telegraph Division there, Qnd that some' c.f those who actually 
volunteered have not been transferred, while others who did not volunteer have 
been forc·ibly ordered to go? Do Government propose to place facts und figures 
la-fore the House nnd state on what basis and principles the transfer of cleri-
clIl st il.ff hus belm made? . . 

(b) Are there any standing orders in the Posts and Telographs Depart-
meilt to the effect that while ordering such transfers the principle d "longtst 
stay" in one station should be followed? If so. has this ~  been kept in 
view r wh:le ordering the clerical staff of the Telegraph Engineering Division 
from Delhi to Ambala? If not, why not? 

Sir GUI'UII&\h Bewoor: (a) It iii! 1\ fact thllt the Postmaster General. Punjab 
and N.-W. F. Circle, ordered that volunteers should he cRUed for for transfer to 
Al.nballl ulld thllt if II sufficient number pI volunteers were not forthcon.ing, 
others Rhould be selected. All t.hose who volunteered we're transferred. ,As 
th;:.re were 'only 10 volunt.ecrR for transfer Rnd 13 officials werp required for 
Amballl, :: lllOrl" officiuls from umollg those who did not volunteer were sele.ct,ad 
to cornplet,e the quot,n. The ReIection was made on the principle that both t.he 
Delhi and the Ambaln ~  dh,isions should have a fail' proportion of 
experieneed lind competent·· clerks. 

(b) Thl' reply to t.ho fll'Rt purt, is in the .negative. The second port does not 
arise. AR regards the third part, Government do not consider it necessary to 
lay down any hard nn,d fa.st rules of procedure for t.rRnsfers, which must be gov-
erne a hy uc1Jl)inistrntive needs and con'lcnience. • 

QUALmOATtONS FOR RECRUITMENT OF SUPERIOR TELEGRAPH ENGINEERING 
OFFICERS. 

623. ·Bhai ~ lIand: (8) Will the Secretary for Jlosts and Air' please 
st.ate i.he minimum. acadeMical and technical qualifications on which recruit-
i11ent of Superior Telegraph Engineering Officers is made. and whether those 
q!Jlllificatiollll yvere· waive4 in the case of a Muslim Divisional Engineer, 
Ttl legrophs , in the Punjab Circle at present? 

(b) If th!' reply to the concluding portion of (a) be in the affirmative, whail. 
Bre the reasons for preferential treatment in the' present case? 

Sir Guruna.th "Bewoor: (0) and (b): Recruitluent to the grade of A!lltistnnt 
Divisional Engineers, Tt'lt'j:\'raphs in the Telegruph Engineering Service, Clas!!· I, 
is made partly from dirpd rt'crnit,s on the results of R competith'e examinntion 
held by the F. P. S. C. Rnd partly by promotion of Assil;tnnt Engineers selected 
on the advice of the F. P. S. C. The minimum academic and technical qunli-

.ncations required of Il mmdidllte to he eligible fO!' the competitive eXlll11inutioJ) 
are contained in r»lt' 13 of P. & A. Depflrtment, RCl>oJution Xo. - -~  
dated the 6th MII.V, lU4H. nnd appendices I R1ld Jl t,hereto, which were published 
in the Gasette 01 India.; dat.ecl--the lfith May, 1943. As no such qualifi'cations are 
required of officers . promoted to thRt servicE'. the 11ltt.er port.ion of port (n) lind 

• part (b) do not arise. . ' 
GAZJIl'!w.rBD AND SUPU'nSOBY POSTS IN TBB PuNUB POSTAL CmoLE. 

n4, ·Bhal P&rma .and: Will the Secretary for Posts and' Air please state 
the nnmber of gazetted and Bupervisory posts sanctioned in I"Rch Branch of 
the Posts nnd Telegraphs Department in the Punjab Circle, and tbe number 
filled by MUl!lims, Hindus and other communities? . 

Sir Guruna\h Bewoor: The information is not reRdilv RVBilnble and C8nllot be 
collected u8,this would involve an expenditure of Mme and labour not justified in 
war time.. . _ 

• 
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ExTENSIONS OJ' SJIlBVIClC GlU.NTED TO MUSLIM: DEPUTY DIRECTOR GlIINEBAL AND 

ASSISTANT DEPUTY DIRlIICTOR GENERAL, POSTS AND TBLlilGRAPHS. 

+625. *Bhai Parmanand: Will the Secretary fOl' Posts and Air please state 
if it is a. faot that recently further extensions of service have been granted to 
the Muslim Deputy Director General of Posts and TeJegraIlhs, and the Muslim 
Assistant Deputy Director General, Posts and Telegraphs, whereas no exten-
sion of tlervice has been allowed to the senior Deputy Director General, Posta 
nnd 'l'elegrnphs, who is a non-Muslim? If SO, what Bre the reasous for the 
diffcl'entiftl treatment in this case? 

Sir Gurunath Bewoor: The facts are not as stated by the Honourabltl Member. 
A further extension of service hus recently been granted to the Muslim Deputy 
Director General, Posts and 'reJegraphs. No further extensions of service ~  
been granted to the Muslim Assistant Deputy Director General, Posts and Tele-
graphs, or the Parsi Senior Deputy Director General. llOf.'ts und Telegraphs, 
who were both granted extensions of service last yeal·. The Hindu Deputy 
Director General, I)osts und Teiegr.aphs, has also recently been.granted an exten-
sion of service. Thus, there has been no diticriminator,v treatment given. to 

Muslim!>', ExtenRions of Rervice are granted RoleJy in the interestf;' of thl' public 
serviCe and not in the interEsts of the in.drividual offic;ers concerned. 

UNSTARHED QUESTIONS AND ANSWERS. 
PROMOTION OF GUARDS ON NORTH WESTll:RN RAILWAY . 

. 174. Mr. Muhammad Azhar Ali: til) lias the attention of the Honourable 
Member for Hailwayts been drawn to Hesolunion No.1, adopted at the Aunuu.l 
General ,a,.leeting of the North Western Uailway" Guards' Association, held,.3t 
Lahor., on the 5th December, 1943, vis., "This meeting is of the considered 
()pinion that the revised methods of promotiOl) to Grade III is, very unsatisfuctol'Y 
and requests the North Westerll, Railway Administration to ~  promo Lions 
by strict Pooled Heniority like other nOD-selection posts and the present system 
()f lJivisional and Central selections 01' interviews b-e abolislJed", and state bow 
promotions from grade to grude in non-seledion posts ure nlllde? 

(b) Is there any difference in procedure of promotions amongst Guards and 
<>ther categories in TransportutiolJ Gr(lup? If so, what is. that, and the reaSOD! 
therefor? 

(c) Is promotion' from one grade to ullother in non-selection posts made ill 
order of l!eniority cum merit? , 

The Honourable Sir Edward Benthall: (u) Promotion for non-selection p.osts . 
1\re made ou seniority among those considered fit for the promotion. 

(b) No, except that the staff are ~  at the Headquartertl Office to 
-determine their fitness. This is necessary on account of the llnture of the dutios 
of guards. • 

(I,)) Yes. . 
WORKING HOURS OF OERTAIN STAFF ON EAST INDIAN AND NORTH WBSTERN 

RAn.WAYS. 
175. Ilr. 1l1lihaDlJDAd AWr Ali: Will the Honourable Member for Uail-

ways please state the wotking hours p.,rescribed for the staff • on the Essl; 
Indian and North Western Railways to whom- the Hours of Employment Hegu-
lations are not applicable? If no working hoUl's are prescribed, what are tile 
reasons therefor? . 

The Honourable Sir Edward Benthall: It is not understood what particular 
staff iF< reft-ned to. In all cases where this is possible the hours of work are laid 
.down. 

REST FOR GUARDS.APTER DuTY PERIOD ON NORTH WESTERN RAILWAY. 

178. 1Ir. 1luh&D1D1&d Azhar Ali: (a) ~  the attention of the Honour!lble 
Member for Railways been invited'to subject No.2, Part II-overtimes . lO 
Guards, of the Minutes of the meeting held between the General Manager, 

l' Aniwer to this question laid -on the table, the queltioner having exhault.ed hll quot.. 
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North Western Rail\\'IiY, and a deputatiou of the United Union of the North 
Western Railway Workers at Lahore on the 4th October, H143, and circulated 
under No. 961.E/475, dated the 12th Uctober, 1943, by the General Manager, 
fli •• , "it is not the intention to fix twelve hours as the absolu\e ma:nmum period 
of duty after which Ii Guard can claim rest", and state the absolute maximum 
period prescribed for the working of trains by Guards normally and. not in 
exceptional occasions? , 

(b) AI'e Guards entitled to claim rest in ordinary working of a train ~ ~ 
twelve hours? If not, what are the reasons therefor? 

(c) What is the result of the arrangements made to give rest to Guards 
after twelve hours' working? 

The Honourable Slr Jldward Benth&1l: (8) The maximum numher of hoUl'S 
on duty after whioh a Guard can cla'im rest is 16 . 

. (b) No, because it is not considered necessary to lower the present nmit. 
(c) ~  arA not aware of any such arrangements. . 

Noli·PAYIIElliT FOR OvERTlME WORK TO BTAFF OF DELHI DrvISIOlll, NoRTH WESTERN 
~  . 

111. Mr. Muhammad Amar Ali: Will the Honourable Member, for Uail-
ways please state: 

(a) if it is a fact that the Rtafi on the North Western Railway, Delhi Divi-
siori, when required to work oyer and ~  the hours of employmebt nre. 
never paid overtime earned' by them; and 

(b) if the reply to part (a) be in the affirmative, the reasons therefor? 
The Honourable Slr Jldward Bent.h&1l: (a) No. ." 
.(b) DoeR not arise. 

PREss CORRJII'3POlliDENTS GIVElil RAILW-AY.PA88BS. 
118. Mr. Ananga Mohall Dam: Will the Honourable Member for Railway&. 

please state. the names of the Press Correspondents of the newspapers "ud 
of the news agencies or. other perRons connected with the Press whom Railway 
Passes (description to be given) for travelling are given by the Railway BOard 
or by the Railway Adininistration. togeth?r with the purpose for which ~  
passes are to be ·used. and the action prOVided for abuse thereof? If no Bctlon 
has been provided, what are the reasons therefor? 

The Honourable Slr Jldward Benthall: During the year 1948. the Railway 
Board have issued one :First ClasS' Card Pass availll'ble' ~ State Railways in 
favour of each of'{,he following: 

(t) one representative of Reuters. 
(ii) one represl'ntative of the United Press of India. 
(iii) one representative of the Associated Press of India. 
(iv) one' representative of the Orient Press of India. . 

. The S. I. RailwRY issue six &lingle journey First class passes yearly to each c:f 
the following: 

(1) 'rhe Editor. Railway Herald; 
(2) The Edit'lr, Wednesday Review; ~  

(S) The Editor, Indian Railway Magazine, Madras. 
The B., B. &. C. I. Rnilway issue a First class card pass to 1.1 representative 

of Reuters. 
Other Class I Railways did not 1ssue any passes to representatives of Press 

Agencie.s or the Press during 1943. . . 
These pRsses have been given in return for services rendered in connection 

with publicising Railways and their activitlies, eond no question of abuse arises. 
OLD GRADES'1'O CERTAIlil TRAVELLING TICKET ~  ON EAsT llIIDIAlII R,uLWAY. 

119. Mr. A,Danga lI[oha!D Dam: Will the Honourable Member for Railways 
please state if it is a fact that in July, 1934, Government gave an assurance 
to this Honourable ~~  "that the 'frav(!lling Ticket Inspectors not; d9signated 
as Travelling Ticket EXRminers on the East Indian llailway will be promotl}d 



US-STARRED QUESTIONS AND ANSWE&S un$. 
in their old grades on occurrence· of ~  and in order of seniority· (page 
276 of. the Debates)? If so, how ml!ny of them have so far been promoted in 
their old grades? If not, why is not the assurance honoured? 

The Honourable Sir Bdward BUlth&ll: Yes, as ~  the first part. As' 
regards the second part the Honourable Member is referred ~  the ~  .to.. 
Un starred Question ~  22 asked by Mr. l\luhnmmHd Azhar Ah III the Legl .. -
lative ~ on 12th November, 1943.. . 
No DUTY ROSTER FOR TIOK1ft' CoLLECTORS AT JULLUNDUB CANTONMENT R.,AILWAY 

STATION. 
· 180. Mr. Ananga Kohan Dam: Will the HOllouro.ble Member for Railways; 
please state if it. is a fnct that no duty roster is prescribed for the working of' 
the Ticket Collectors a.t Jullundur Cantonment Railway Sto.tioD on the North, 

~  Railway \I,llder Hours of Employment Regulation? If not, why not? 
The BODourablL Sir ~  Benthall: The reply to the first pnrt js in the· 

. negative. The second nart does nSlt arist, 
~  NUMBER OF TICKET COLLECTORS AT JULLUNDUB CANTONMENT RAILWAY' 

STATION. 
· '181. Mr. Anania Kohan Dam: Will the Honours,bIe Member for Railways.: 
wease sta1ie : . 

(8) if it is 0. fact that .e passenger tl'affic at Jullundur Cantonment Railway .. 
Station on .the North Western Railway has considerably increB'Bed during the-
preceding three years or 80; . 

(b) if it is a fact that the strength of the Ticl(et Collectors for the direction. 
and guidance of pllssengers or to control tbe traffic has not been increased; and 

,(0) wbether Government propose to incrense their strength, if .not, why not? 
The Honourable Sir Bdward Benthall: (II) YeR. 
(il) Oovenllnent uuderstand that additional 'Ticket, Collectors are now being; 

posted to Jullundul' Cantonment. . 
(c) Does not arise. 

Ml..'SLIMs TAKEN AS TRAFFIC SUPERINTENDENTS, ETO., IN IlELBI DIvISION. 

182. Mr. Anania Kohan Dam: Will the Honourable Member for TIniIways. 
please state : '. . 

(a) the number of Muslims taken into selection of T.S., 1'.1. and A.T.!. ou 
the Delhi Division during the preceding four years; and 

(b) the number of Muslims given exemption from Course P-B,· ~  the, 
total number of p.xemptions given to-date on the Delhi Division 'of the North 
Western Railway; if no Muslim hilS been given exemption, the reasons therefor?-

The Honourable Sir Edward Benthall: (a) It iF! not underRtood what ill meant. 
by A. T. I. No selections were held in file Delhi DiV'ision during the lnst fOIll"' 
years for the other posts mentioned. 

(b) No (·mploye£l was given exemption from Course P-R. .. 
LoWER INmAL PAY OF EMPLOYEES IN THE Sm-ERIOR SERVICES (NON-G.UBTTBD) ON' 

STATE RAlLw,AYs. 
183. Mr. Ananga Mohan ~  Will the Honourable Membt'r fOI' RllilwRYs. 

please state :. • 
(n) if it is a fact .thllt initial staTt-ing pay of a lower grade clerk is Rs. 00' 

plus deRrne.ss allowance for offices of the Government of India inC'luding attached! 
and suhordmate offices; 

~  if it Js a fact that this initial stllrting pay of an employee in' the Superior 
ServICes - ~  on State-Managed Railways is Rs. 30 plU8 de ames.· 

~  accordmg to the zones; and " . 
· (e). If ~ replies to parts (a) Il'lld (b) be in the affirmative, the reasons for. 

thIS differential treatment? 
The HODourable Sir Edward Benthall: (a) Yes. 8S far as is known. 
(b) Yes, generally. _ 
(c). The differp.n'ces have alwaYiI existed, the rate of pay offered on Railways 

has hitherto been IIdequate to attract a 8ufficient number of suitable candidotefl; for employment. 
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.. 1>BAB.NBas ALLOWANO. TO RAl;J.WAY SaVANTS ON.AlmA. BASIS. 

1M. Mr. ADa1lga Kohan Dam: Will the Honourable Member for Railways 
please state :. . 
. <a) if it is a fact that tae prices offood8rains all over India are ~ 
~  the Government; _ 
(b) if it iss fact that the prices of foodgraiD1!" all oyer India are universal both 

:in urban and rural areas; •  ' 
(e} if the replies to PaTts (a) and (h) be in the negative, the correct fac,t, and 

the prices-in different urban and rural arens, respectively; nnd 
(d) if the replies to parts (a) and (b) be in the affirmative, the reasons for 

-paying the Railway Servants the dearness Allo'Ya11ce 011 Arcn basis? 
The Bonourable Sir Edward Benthall: (u) and (b), Xo. 
(c) There is no general price control of foodgrains. As regards the second 

-l>art, it is regretted that these iletails are not 8yoilable, buf e\-en where IJI'ice 
- ~ exist, the pricel> are not the !lAme ~  -
, (d) Does not arise. \ 

:MEMOltIAL FOB DlIlABNESB ALLoWANCE BY DELm-SHAHDARA RAILWAY STATION 
. EMPLOYEES. . 

186. Mr. Ananga IIohan Dam: Will the Honourable Melllber for. Railways' 
please state : ... 
(a) if he has received M;emorials, dated the 25th _ September, 194B, from 

~  on the North Western Raihtay working .at Delhi Shahdara Junction 
regarding Dearness Allowance; if SQ, whut· action has been taken thereon; -if 
no action hll'S been ~~  the reasons therefot:; . 
. (b) if it-is a fact that the Honourllble Sir Mohammad Azizul Haque has 
mformed this House that, Shahdara Town derives its supplies of duy to day 
necessities of life from Delhi City. under permits issued by the Commodity Con-
trpl Officers, under the· Chief ~  of Delhi; and - . 
. (c) whether Government now propose to include ShahdaTa with Delhi and 
New Dolhi Area; if not, why not? . 
.,. The BOJ:l:OU1'&ble Sir Edward Benthall: (a) No, the ot·hel· ports do llot arit.e. 
(b) No, what the Honourable Sir Muhammad Azizul-Huque ~  wos t.hnt 

'Shahdara derived part of ~  supplies in the manner described. 
(e) No. ~  they do ~  consider there is any justification for doing so. 

REOOGNITION TO TIlE UNITED UNION OF NoB'l'H WESTERN RAILWAY WORKEM. 

188. Mr. Ananga Mohan Dam: . Will the Honourable Member for URilways 
please state : 

(a) if it is R fact that the General Manlrger, North Western Railway, guve 
1'ecognition to the United Union..!>f the North Western Unilway Workers on the 
-oondition that all the constituent Unions ,would caase their separate existence; 
(b) if it is a fact that· about 90 per cent. ot· the constituent Unions with 

'seplllate existence have seceded from the United Union; .  _ 

.. (c) the date on which the said United Union wlis registered und,er-the Trade 
'Unions Act by the Registrar; .  . 
(d) the total ~  of co?stituent ~ ~  the North Western Railway, 

'-8nd how many are affihated wlth the Umted Umon; and 
(e) whether Govemment propose to withdraw the recognit.iou for non-fulfil-

.ment of the condibon; if not, why not? 
The Bonouralle Sir Edward Benthall: (8) Yes, except that the recognition is 

-provisional. 
(b) No, bllt four out of th,e seven Unions IIffilinted in the heginning have. 

-Government are informed, Receded. 

(c) 8th February, 1940. '. 

(d) Seven; three' are now affiliated to the United Un'ion. 

,(e) No; in the hope that the conditions may yet be fulfilled. 



MOTION FOR ADJOUHNl\!ENT. . ,. . 
SALB AT PROFIT IN INDIA OF GOLD PURCIlA8BD IN SOUTH AFRIOA BY THE UNI'l'JU). 

KINGDOM .. 
Ill. PrealdIDt (The' Honourable Sir Abdul' Rahim): Notioe has· been given.. 

by Mr. Avinashilingam Chett,iar to move the adjournment of the business of the 
House to discuss a definite matter of urgent public ~  na:mely: the· 
connivance of the Government of India. in allowing the United Kingdom to lIel1.-
gold purchased in South Africn for ~  88. at the rnte of £14 per ounce·in India., 
as brought out in the reply of the Minister of Finance of the South African., 
Union (us reported in The Hind'u8,JulI Times of today). 

Has not this matter ?een discussed ill the Budget? 
Mr. T. S. AviD88IIUlngam Ohetttar (Salem and Coimbatore cum North Areot:: 

Non-Muhammadan Rural): Sir, I may point out to Rule 48 in t.he Manual ot 
Business and Procedure which S'tWS: 

"The motion muat not \'evive ~~  of a ~  which haa been discussed in the, 
Bouae", .' . 

Mr. ~  (The Hon'burable Sil' Abdur Rahim): I asked tbt Honourable· 
Member if this question has not been discussed since the Budget was introauced? 

Ill. T.S. AvJnalhiliDgam Ohettlar: It was generally referred to and the· 
Government Jllay' 01' may not reply. . 

Mr. Prellident (The Honourable SilO Abdur Rahim): Have not the Govern-
ment replied? 

The Honourable ~ Jeremy Ralsmaut ~  Member): The question is. 
exactly the same which has been referred to in my Budget speech and which 
has been mentioned by several speakers in tbe course of this debate and it.is stilt' 
relevant to this debate. 

Kr. ~  (The 'Honourable Sir Abdul' Rahim): I hold that the motion ... 
is not in order. 

STATEMENT OF ~  . . 
The JIoDourable 81r SuUan Ahmed (Leader of the House): tiir, 'we had been, 

anxious to con"clude the debate On the Consideration Motion of the Finullce Hill. 
today, but I ani. afraid it has not been. possible. It has, ho'Vever, been agreed. 
by all Parties that the debate should oonclude on Monday next, that tho wholu . 
Monday IIhould be resel'ved for such Party Leaders as do not speak today Rnd for- . 
the HOl1oul'Uble the Finance Member's reply, and that Mr. LaJljee lllld, if 
possible, Sir Hem,Y Uicharason, snould have an opportunity of speaking toda.y .. 
It is also, I think, agreed t,hat Questions should be dispensed with on Monday 
and I would ask you, Sir, to dire.ct accordingly, 

There is now no prospect of the business of the ~  being concluded b.y 
• the 31st March anq. I would, ~  ask you, Sir, to direct the House to sit 

.for the transaction of official busiuess on Monday, Tuesday and Wednesday, tbe· 
Brd. 4th §nd 5th of April. 

Kr •• ; -A.. 8ath&r B. K8S&k Salt (West Coa'st and Nilgirilr, Muhammadan): 
On a point of information, Sir. It is said that the Parties have agreed. I 
believe my Honourable friend himself and the Le"ders have agreed to ~ 
arrangement and that he had a talk with t,he Leaders, ' 

Kr. Pre8ldIDt (The HonoUl'able Sir Abdur Rahim): I ~ that an, 
- agreement has been arrived 'at as stated by the Honourable the' Leader of t.he-

House and, as requested ~  him, I am prepa'red to dispense with the qucstiorl&. 
on Monday next if --it is agreeable to the House· and I direct that the House will 
sit on· the 8rd, 4th and 5th April. 

JIr. Lalchand 'l!I'avalrat (Sind: Non-Muhammadan Rurai): l\fay I ask, Sir,. 
whether on Monday other spenkers, who are the back bencherS',. will also n/; 
allowed to speak or whether it will be ,reserved wholly for tits Leaders of th;!-· 
Parties? .r. PresldIDt (The HOI1O\lI'frble Rir Abdur Rahim): The I.eader of the-
House has mnde the point quite clear. 

e 1517 ) 
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.:Mr. B ••• 10lhi (Nominated Non.'Official): 1£ the Leaders .do not choose to 

'tike all the time, are the other Membel's prevented from speakmg?· 
Mr. President. (The Honourable Sir Abdur ~  Does the Honourable 

:Member mean after the reply of the Finance Menlber? 
Mr. B ••• 10lh1: No, e-..e11 before. 
1Ir. President. (The Honc)J.Jrable Sir Abdur Ra'hini): How am I to know al 

-to how long he will speak? Does not the HonouI:!l-ble l\Iember follow me? . If 
··the Honourable the Finance Member has replied, then there ean be no quesbon 
of any other Member speaking afterwards .. Until he replies, t.he Chair will not 
be in '8 position to know-nobody will be in a ·position to know-what time will he 
;left: 

1Ir. B .•• loahl: If there is a closure, he has a right to speak. But I was 
: thinking of the right of Membellll. ., 

1Ir. PnIldJ8Dt. (The !{onourable Sir Abdur Rahim): I ~  ~  from 
.the Leader of the House that the Finance ~ would begm hIS reply after 
.the Leaders of Parties have spoken. 

'I'hI Honourable Sir Sult&l1 Ahmed: Yes. 
1Ir. B. II. 10lh1: But if the closure is applied . .. . . . . . 
1Ir. Pr8l1dent (The Honourable Sir Abdur RahiQl): ~  Order; that}s the 

.. arrangement. The House will now- resume the· ('onslderatlon of the Fmance 
Bill. • THE INDIAN FINANCE BILL-contd. 

~  OowM8lee oTehangir (Bombay City: Non-Muhl\mmadan Urban): Mr. 
Presi«lent, while speaking yesterday on the Finance Bill, I WBS dealing with the 

.-Government's policy of inflation and had pointed out the three methods Govern-
ment were employing and which had been so 8uccessflllly employed in England. 
I had also- pointed out the dillerence in t.he conditions prevailing in England lind 

· in India. and had, therefore, come t.o t.he conclusion that anti-inflationu.rv 
· measures, equally applied to all clasSes, would only result ill partiulsueceli&. 
• The main point, therefore, I tried t.o stress was that anti-inflatiollll.r..Y measures 
· should be especially aimed at those classes who are better off due to the condi-
· tiona of Wllrt:. Just before I closed my remurb,.I wus dealing with price controls. 
Price oontrols are the sheet-anchor of Government's remedies a'gainst in:ftation. 

Now, Sir, I am quite aware of 'the grellt -difficulties in a countr.Y like India 
· of enforcing controls. Government.· of India alone are not concerned. They 
may lay do}Vn the policy but that policy has got to be followed by the Provincial 

· Governfllents, and I ha'Ve a feeling t.hat there muy he some Provincial Govern-
ment, who do not take thiei question very ~  I would request the 
Honourable the Commerce ~  and the Honourable the Food Member to 
impress upon the Provinces and their Govermnents, whether they be under 

· Section 93 or under a Ministry, that thiiO question of controls is the most' 
important question before t.he country. Party politics are well and good in 
times of peace,. but let not party politicS' come in the way of these serious 

· measures of controls, which are so urgently necessa'r;v in ~ interests 6f the 
· poorest in the country l!tI well as in the interests of .the rich. 

We had one example given to ~ the other day by an Honourable Member 
· who represents Ass'Il.m. He said that in a big city in Assam standard cloth wae 
· not a'Vailable and that the p,rice of the stundard cloth was not printed on the 
. cloth Bnd that the ..retail seller demanded an exorbitant price. These ~~ 
· should not happen now. There is any amount of standard cloth available in the 

c.ity of Bombay to be railed anywhere that the Honourable the Coznmerce 
Member may desire. I think it is t.ime that llUCh complaints should not come 

.. before this Honourablc House and .that in every part of India at least standard 
cloth should be4lllovailable at the controlled prices. It is no use trying to make 
the manufacturer reduce his price which he is willing to do and has co-operated' 

- with Government in doing so, if the man in the street cannot get that standard 
• cloth at the. price marked and fixed by Government. The fa.ult lies with the 
~ Provineial Governments and not with the Government of' Indin. -Therefore, . . 
•• 
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my point is, strengthened· by the instance given by the :ij.onoUrable Member fOt 
AII6'&m. There are many such ~  wIth regard to food and with regard to 
~  throughout India and once again 1 will state that the sheet-anchor of 
Govcnlment's measures is the reduction of prices of all necessities of life. There 
.are black markets even in England, but the great difference between the black 
markets in England and those that have'" come into existence in this country 
is this., The black market in England is taken advanta:geof by people ~  have 
got a little more cash than others, and who want to get a little more advantage 
than the generality of ~ in England. They want' to get a little more 
clothes,- a little more food u'lld they go into the black market an...d pay bla.ck 
market prices fQl' the articles they want. In India, the position 
today is that even the pool·est. are compelled ~ go into tJ?e- black ~~ 
for the neoenities of life. They cannot do without it !lndthe black 
market flourishes under these conditions. Black markets will exist what-
.ever Government do. But the point is that _ you· must bring the black 
markets to,the' condition in which they are in England, that is, again 
I will repeat that the poorest need not go to the black, markets for the 
mere necessities of life. The prices of sohle foodstuffs ~ increased 
because they are not controlled: meat has increased in price, the price of ~ 
haa increased, the, price of eggs ,haS increased, aU have risen to the extent that 
the middle class man now cannot afford to buy. I have had instances brought 
to me, sad and tragic instances of. a man earning' up to Rs. 500 a month who 
cannot afford to give his children the food that he gave them before war timqa 
on a'Ccou,nt of the exorbitant prices. . I might draw the attention of the, Govern-
ment that in certain big cities, those articles which ~  not controlled and 
perhaps need not be controlled have risen in price due to the great demand of 
the army wIto go into the .markets' the first thing in the morning-:as in the 
city of Bombay-and buy up such things as are not controlled, like fowl, eggs 
and certain best classes of meat. I do not. know what the remedy is .• I bring 
this point to the attention of H<>nourable Members on the Government Benches 
for such remedies as they may consider necessary. J will not deal any more 
with this question ,of cost of living because it has been dealt with and impressed 
upon Government from so many quarters, The last Honourable Member who 
spoke, Mr. Chapman-Mortimer, olso placed this remedy against inflation as the 

main remedy in this country. " 
Now, I will come to the second measure suggested by Government. ~ 

put it in the words of the Honourable the Finance Member himself: 
"What matters from 'the point of view of preventing inftatioJl is that the reab80rption 

()f the purchasing power should be adequate to the total Government outlay and our 
troublel have arisen from the fact that we have no'!, at all times been able to raile lufticient. 
-i"Upees from the market to finance the recoverable war expenditure." 

Now, Sir, if that is one of the remedies for inflation, we also know that 
during the- last twelve months, the Honourable the Filllll1Ce MeJIlber was able 
to rwse by loans Rs. 279 croreE1 as against 93 crores in the previous twelve 
months. That is a very big rise. May I ask him what, has been the anti. 
inflationary effeet of that money raised by him? Theories fire all very well !lud 
~~  . 

The BOIloura.ble Sir Jeremy ltailman ~  Member): It has checked 
the rise which was going on in prices. . 

Sir Oowasjee Jehanglr: Theories are all very well and good, but the test of 
'the pudding is in the eating, and although I am ill favour of .strongly advocating 
'getting more and more 10!lns by persuading people or forcing people to giv.e more 
:and more. 

Dr. P. ]f. Banerjea (Calcutta Suburbs: Non-l\fuhammadan' Urban): 
Forcing r . U • 

SIr OOWMjee Jehanglr: Yea, I am in favour of forcing, but I will come toO 
that point later on. I would point out to the ;Honout:ahle the Finance Member 
that there is a doubt whether this big mone:v has an anti-inflationary tendency. 
For such borrowings to have a reltl - ~  tendency, it ~ ~  ~  
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asoertain from where these borrowings corne. If it is money which was never 
intended to be spent but to be inveeted in real estate or in such commodities 
as gold,. it cannot have an anti-inflationary effect to the extent the Honourable 
Member believes. Money must be drawn from that cla'ss of, people who wou:ld 
spend it in" exce&s of t4en maximtiln requirements' and thus cause indation'. 
The main object to be attained is to reduce the power of the small purchaser to 
purchase goods not really required by him, and IWt so much the 'drawini out of 
the money which would otherwise be more or les.s harmleS8 from an indll'tionary 
'})oint of view. These are, the theories that are now being applied by economists. 

The Jlonourable Sir .Teremy Bailman: Will the Honourable Member tell Ole 
how you know whether -any particular money will be used for spending or for 
inver.tment i how do, you know'} . 

Sir Oowulel .Jehanilr: Big money cannot be used for ordinary expenditure 
on the necessities of life. The Honourable. Member has in ~  very budgp.t 
made i>rovision for extracting big, money from companies. He has also made 
provision for extracting money by way of taxation all over the 'country. 

Dr. P. :N. BanerJ .. : From all classes of people. 
Sir OowasJII .Tehanglr: Yes, from aU ,classes of people. Now, Sir, my 

point'is this, that the extraction of big money will not .have an anti-indationary 
effect, it will have only a ~  effect und I would not rely ~  gett.ing 
these very big loans to have that ,anti-inflationary effect which is so necessary 
just now. Now, Sir: the big money that he has got and which he should get and 
which should come to the treasury will be sterilised ill any case. It may go. 
into the current account with banks, or it may be invested in gold Qr real estate. 
That will be sterilised so far as inflation is ~ Therefore, when btl makes-a general statement a's this, I must submit, it docs not apply to inflation. ' 

"The Honourable Sir .Teremy Bailsman: Whnt about the people to whom 
money is given for real estate and so ~  Doe'S not,that money beconle' free, 
purchasing power? ' 

Sir Oowasjee Jehangir: I do not want to take more time ,thun is absolute! v 
necessary, for there are others to follow. I hope my Honourable friend 'Will 
allow me to go in my own way. I will again repeat that what I read from the-' 
Honourable·the Finance Member's speech is' only partially true. 

~  Sir, he hllf; done in this hudget whot he has uttempted to do in othel" 
budgets, i.e., draw out money from companies and firms. His measures are 
very stringent-I will come to that later on-alid I must sny that I think 
he hilI; come to the limit of st,ringency. HIlt t lw people he lIIust renlly lithick 
for anti-iufll\tionnry purposes are those masses of the people who ure :Ioing 
better-(D1·. 1'. N. BaIlIJrjea,: "Who ure starving")-who 8l'e doing better but.. 
have not he en touchetl excepLthrough his general measures of taxation which 
apply to all clRsses, those niilliolls who are doing worse und t,/IO",e fewer' 
millions or those hUlllheds of thousands who are doing beUer. And I am no\\"' 
(loming to a rather delicnte subject, on which I to\1('hen hefore. T do not lmow 
what the ~ 1\Tc'mbl'l' hllil done with regard to those millions of people: 
-I understand they go into mnIions-who are ]>rimar.y or secondary owners; 
of land. It seemR to me thnt they nrc cllusing inflation more than anybody 
else. .They have bflfll1 gett,jng money ~  they have never been accustomed' 
to get,in the last 30 01' 40 y£'ars. 'rhey hlld hel'n living a ~ haud,to-mouth life, 
hut suddenly found that their products Rre prodl1cing in the open morl,et iht'ee, 
or four ~  their original vulue. Still, so far ~ T cnn see, they pay no· 
income-tax, no super-tax, no excesll profits t,ax, nild t,he land revenue has not 
risen. Ther rem1lin more or less untouched. One of the reRl'lons for these tixl'd 
deposits is that compnnies Rnd firms Rhol11d he mnde to sa,'p in oroer thAt, .,he." 
mnv use that money for rehabilitation of t,hei,. indllllt-ri('s. Mnv T ~  ~ -  
it is not neceSRnry for the primary nnd scc{)ndar:v OWlll'r of land nlso to he> mnlle 
to liIave in order thAt. he mIlY'IISf' t.hnt, monev Il",!"fnllv After the waf lo imnrove-
the l.'01ldHilms of nJrricultnre? ,f Wh:v SllOuT!t thiR princq,le ~ to one and nnL 
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-;0 the other? Why should not the owner of land be made to save money? 
Why should he he ullowt!d to earry out ,11 l:iuiciual policy of buying more laud or 
land that he wasforced to give up in bau times, at iu1iated ratesil Why ~  
he be helped to carry on iuilation ill land 1 Why cannot he be forced to ,;ave 
.that money for times more norDlul when he can buy that land which he lost in 
..(lays gone by, at a reasonable price? 'Vhy cannot he be forced to live ,ike 
the millions and millions of other people in India who are on the verge of starva-
·tion due to the conditions of war? I do not know how many millions there 
.are of such primary and .secondary Qwners of land. I have heard the figure 
-0£ 55 million; I ·believe the Gregory report states that, though I can hardly 
believe it :rqysea. But if it is an.Ything like that figure that means,' if you take 
-only one child, there are 150 million people in this country who are helping 
inflation. These people go untouched. 

Dr. P. W. BanerJea: Most of these people have no food to eat· 
Sir O8IraIjee Jeh&ngir: That is all blmkum. 
Dr. P. W. l!IanerJea: You live in lJombay in' a palace, you don't know the 

'Conclition of the ~  • 
Sir 00911j88 Jehanglr: My H;onourable friend has only got to go about with 

biseyes open,' I am only talking of a certain class of yeople-the Jirimary 
:and secondary owners of land. I am not talking of the' landless labourer who 
IS 'in 8 hopeless condition; I am not talking of those millions nnd millions of 
our people who are on the verge of starvation. I am trying to get at groups 
·of people who are doing better than they did before, and I am asking the Hon-
ourable Member ·to initiate and 'Put into 'practice the principle that it is these 
])eople whom he should try to attack. It is from these people that he should 
'take money lry way of loans-not taxation-and only then will he be able 
to tackle in this direction the inflationary tendencies that are 80 evident in 
'this country. ' 

lIr. lIubammad Awr Ali (Luckno\.V nnd Fyzabad Divisions: Muhammadan 
:Rural): Is not land revenue taxed IIp to 50 per cent.? 

Sir Oowaal88 Jeh&Dgir: I could not catch the Honourable Member but, s() 
:far as I know, land revenue hilS not risen in any part of India. 

Therefore, I would make n very bold suggestion, I ~  it will be most 
unwelcome to many parts of this House and ~ other people. I would8Ug-
gest that the primary and secondary owner of the land , , . _ 

;BIr. T.T' T. KrilbDamachari (Tanjore cum Trichinopoly: ~  
~  \\ IU the Honourable A:lember please explain· who a seoondary 9wntll' 
~  . 

Sir 00wasje8 Jehangir: I will explain. The primary and secondary owner 
.of land should be made compulsorily to lend to Government every year twice 
as much as 'the land revenue. . ' 

SirKuhamD1&d Yamin KhI«l (Agra Division: Muhammadan Bural): No 
.then the primary owner cannot live even. -. • 

Sir Cowas! ... Jehangtr: The primary owner is the owner of the land· Lh6 
secondary owner 18 one who haB got a lease of the land in perp t ·t ' 1 1 H tfte f t h . e Ul Y Or on . :>ng 
t ehase.. e, re ~ Stet e ~  not the prunary owner. In many .WJes 

. e. primary owner c Iva B . uns and therefore he gets th b fit I 
"Varies very much all over IndJa and it is difficult to speak. e ene. t 
terms. I feel that the proposal I make is nothing new, but u:: ~  ~~ 
when the provinces must help the Central Government m' thi .J:_--t· I . . th ha d f . h . B wrec Ion t 
!IS 1D ens 0 t e prQvmces, and therefore the provinces mllBt be made to 
wake. up. ~ ~  ~  co-operate you will never tackle this 
-questIon of ~  In thIS country as it has to be tackled S· I d 
wish to g f rth . to thO t' , 11', 0 ~ 

• Q u ar m IS ques IOn. ~ could speak at Borne length but I want 
to ~  rl!Y re?larks 8S far as I pOSSibly can. I would, ask again that. this 
'Suggestion IS senously thought of, that the provinces be seriousl t kJed d 
unlesi the ~  the Finance Member does that with th y ac: t ,an. 
the whole of hilt Government he may not be sUCC6safuJ .:... e ~~~  lance hOL 
<lught to be • tacklin th ..a. , -- 8UCC6I11UU .. • , m g ese mnatlonary tendencie8 In th,. eountry, 
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I will now come to a subject which my Honourable friend. Mr. Chapmau-

!4ortimet:, touched upon and which I had down i"il. my notes for reference. It 
ia this question of evasion of taxes which is b.ecoming a bit of a sco.n.dal. ~  
N. M. Joahi: "]'ine art. ") Yes, it is & Dne art truly. . This 'question of 
evasion of taxes is a . question 'which must now be publicly ventilated u.nd tlHa., 
hush-husb policy 011 our part must stop. It is the honest man who suffers, 
while the dishonest man: walks away with all the profits. The more there is, 
of evasion, the more will be the taxes piled up by Government. 

The 1l0D.01l1'&ble ~  Jeremy Kallman: Hear, bear. , 
Sir Oowuiee Jehangir: I believe that if ever! man today would pay hi ... 

taxes fairly Bnd honestly the Honourable Member would be in ,a 'position to. 
reduce income-tax Bnd super-tax by at least 25 to 30 per cent. I am making 
this very bold statement. . . 

Dr. P ••• Bantr!ea: Over bold I • 
Sir 00W&8188 lehanglr: ., .. btlcal\.se 1 see money hidden away in nooks and.. 

aomers in such fabulous aUlounts that 1 can hardly believe it." I may go one-
.tep further and say that evasion to this extent cBJ;lnot take place without a.. 
certain amount of connivance on the part of the department. "l know I am, 
making a very serious charge . . . 

Sardar llaqal Smp (East Punjab: Sikh): It is true. 
Sir Oowujee JehaDglr: .'. ; but at least that can be remedied. I must, 

tell the Honourable the Finance Member that his department is over-worked; 
that he is overloading it. In this very Budget there are provisions which will 
add more work for this department. The department is unable, fA cope with. 
the work on account of war conditions and you go on piling more work on to 
this department and expect efficiency. You cannot do it. I think you should 
reduce the work or you should increase the staff, and in this case an increase-
of the staff will not be money thrown away. It wiII be money most usefully-
invested, for if you can have 0. better check, if you can have more expeditious: 
methods you will gain ten.fold, , twenty-fold, even hundred-fold more than the 
small expenditure ~  may have to incur in increasing your staff. I will be 
promptly a¥ed ~  is ~ trained staff to be obtained? You earmot make-
an IncoDJA-tax Officer in a day. I realize that· But there may be men avail-
able in pft'vate life, fairly well known for their honesty, who may be temporarily 
employed in the department. If the Honourable Member only looks rou.nd he-
may find some. It is urgently necessary. You cannot blame the oonmvanc" 
8S much as I would like to, do.' I feel there is another side to the question. 
You get men fairly poorly paid. You have 'sharks.in this country who are ready' 
to put down thousands on the table for a concession, thousands of rupees litet'-
aUv. After an we are aU human; let us not blame those who are in a worse 
position than ~  of us. They fall to the temptation, however honest they 
intend to be. . 

Kr. T.T. KrlIhDamacharl: So pray that they should not be led into temptt\-
tion. 

Sir OOWUJ88 lehanglr: It is on both sides: I blame the shil'ks who tempt 
them. But it must be stopped. I do not ask for pl}nisb.ment; I ask for ,& 
remedy and if I believed only ten per cent. of the stories' that are told to me' 
I would be more alarmed than I am today.' But there are many such instances, 
I have no doubt, and I will repeat that the more such instances there are the 
more shall we, who happen to be honest, pay, because the ~  must be piled, 
up. Now, Sirt- I will go to another point. lam moving rather rapidly from 
point to point. ' 

There is one bright feature in this Budget. It is the ¥tting aside each 
year from now onwards a. part of the dollar accruing from India's exports to' 
the United States of America, apart from and in addition to our current dollal" 
requirements which are met from the Empire dollnr pool. I conlP"atulate thfl' 
.1l onourable Member. on this. 

Dr. P ••• Bantr!ea: netter late than never. 
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.. Sir Oowaajee lehaqir: I had occasion toi mention one of the contwgellciles 
that may occur with regard to our sterJiug balances in my llutlget speech laat 
year. There are two main contingencies ligainst which we must guard: rhe 
first contingency is the depr(1ciation of our sterling balances. due to the deprecia-
tion of sterling vis-a-vilJ the dollar. That is on6 contingency that may occur, 
and a great deal will depend upon the agreement that will or is bound '(.0 
come into, existence between England IIJ1d Americli. If England gets a fair 
deal and sterling ,viB-a-vis the dollar gets a fair deal, this contingency will not 
arise, but if England does not get a fair deal then sterling must depreciate 

• ~- -  the dollar and so must our sterling balances. That is one contingency 
that We have"o reckon against. The other contingency is that we' must mak(l 
sure that our dollar requirements after the war will be met to the full and we 
shall.not have to depend upon the charity of anybody for our dollar require-
ments, Of course we will have to depend upon the Empire dollar pool; l'er-
8OI)ally I am rather anxious about the Empire dollar pool. Since 19a;,. this 
has been the system, Since the war broke ~  our trade balances with America 
have been considerable. We should get full advantage of those trade balances. 
These are the two contingencies I would like the HonoQrable the Finance Mem-
ber to guard against; I need not go further into details;' He is well aware of 
theB6 facts. Then,-Sir, there is another contingency mentioned by my Hon" 
ourable friend, Sir Abdul Halim Ghuznavi, and that is the. tepdency shown in 
the commercial press ~  England  to make out that India has got the best of 
the bargain. I do not know if that is so. Personally I think India has had a 
fairly equitable deal At any rate. I wish the Honourable Member every luck 
in future. I thank him for what. he did last year; I wish him every luck in 
the future. We wish to take advantage of nobody, but we do :want to ¥e that 
nobody shall take ~ advantage over us. Sir Abdul Halim qhuzDavi, at 81l7f 
rate, did sound a note of warning. Personally I have no great apprehensions, 
but we must be wide awake. When YOIl see a tendency of that sort in infllJ 
ential quarters, the time hRS arrived when we should be wide awake. Buf 
mav I ask to what extent; have we got these dollars set aside for us Rnd will 
the' Honourable the Finance Member and the Government of India see' that 
the setting aside of these dollars is something commensurate With our trade 
balance with America. r would like Rome assurance on this point.-
Now, Sir, I Wl1L touch very very shortly upon three aspects of the budgetallY 

proposals. Firstly, I believe that the intention of the Honourable Member is 
N that he shall plaoe '"811 oompaniel and firm" in the same position as 

11 OON. tLey were before the war. He desires to take the whole of the 
eX08SS, profits in one WRy or another ~  the Government treasury. He takes 
a part by direct taxation. He takes the relt by way of depositli. He thus 
leaves companies and finns, or he intends to, I hope, in the 98IDe position al 
ihey were in the standard period, and let me point out that in a very large 
majority of cases the standard period was a time of depression. (The Honour-
able the Finance Member signified dissent.) Yel, it is 10, and without the 
tllighteet douot about it too. I repeat that the standard .period was a time of 
depression when dividends were at a very small rate or none at all. I cannot 
speak for the whole of India. There may be exeeptions. r have One or two 
excep.tions. in. my ~ m!nd. Generally speaking, that is a fact. Therefore 
I beheve. ~ IS the mtentlon of Government to leave these companies in the 
~ ~ POSItIon as ~  were before the war and that they should not be able 
to give any more dIVIdends than they did before the war. Now I contend that 

~ are many ~~  companie" who will not be in that position. They will 
be In a ~  ~  ~  they were during ,the days of depression ~  the 
standard penod. I,Wlll gIve. only one instance which is very common and runs 
~  all compaDIes. r Will quote for the convenience of the HOURP- in ve" 
arge ~  no.t ~  say that all compaQies make these profits, hut 'r 
take ~  very hIgh profits to make the example more easily underRtood I 
take a hmlted ~ with 8 profit of, say, Rs. 108 lakhB. r take the standard 
profit at Rs. 10 lakhs. The taxation for the company comes to Rs. 100. IakhB_ 
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According to the present proposals ~  96 lakhs is the excese pro!iu, Re. 19 
lakhs is the deposits, Rs. 17 lakhs mcome-tax and ~  malrlng Re. 100 
lakhs. That company is left with Rs. 6 lakhe for distribution purpoSe8. I 
aaid that the standard profit was Its. 10 !akhs. That RIt: .10 ~  after deduc-
tion of income-tax and super-tax in the' ,standard period IS reduced to 
Rs. 7',81,000. Therefore, in the standard perJod this company is left with 
Rs. 7,81,000 for distribution. The very same company under present conditions 
will have Rs. 6 lakhs to distribute, and over and above if ,that company decid. 
to give the whole of the Rs. 6 lakhs in dividends that six lakhs#ill be reducecJ'" 
to Rs. 5,64,000. So against Re. 7,81,000 that company will have Rs. 5,64,000. 
I believe, Sir, that this is the generality of cases. It may be argued that there 
is no reason why the shareholder should not pay his extra taxation. Di¥idenda 
are lenerally given income-tax free. Therefore, it may be argued that the 
divictends should be a little less ~  they were before to ~  the difference 
in the taxation between the standard period and today, which would be about 
26 pies. That is· an argument worth consideration, but iYOU gQ much further. 
After you make the .bareholder pay the extra taxation levied since the standard 
period, you go on to make him deduct from.his dividends another ann,a, be-

... cause he --has the privilege of getting a dividend, that I consider- unfair: con-
sidering as I repeat again that those standard periode were periods of depression. 
The cost of living has gone up. A large majority of these. shareholders are 
middle ~  people. They have got to live. Everything again CO.IDeB back 
to the. COBt of living. They have to pay more for their living. Surely they 
expect a little more dividend when the companies are making profits. But I 
won't" give them the higher rate. I will give them the SAme dividend as in 
pre-war times.. I will make them pay the taxation, but I will not punish them 
further. That is what the' Honourable. the Finance Member intendB to do. 
Therefore, I suggest now that there aTe two remedies for him. One is to reduce 
19/64 to 1:7 /64 or at least to get rid of this one anna corporation tax on divi-
dends which he proposeB in the budget. I do not wish to go further into th • 
• ubject becauBe, aB I promised, I want to be a9 shon as possible. 

The second principle in this l»1dget is the principle of pay aB you go. Now 
it has been very successful in England but mStY I point out. to ~ Honourable 
Member that in this country there are arre8l'8 of taxation to be collected. I 
pointed that out in the last budget time. Y01l1' exceS9 profits tax is in arrears 
by crores. I maintain that you are still in arream by crores of rupeef!l. You 
have not got your assessment for several cOmpanies far the year .1940-41. Your 
staff haB not been able to cOpe with work and you talk about pay as you go. 
What on earth is the use of keeping in the. hands of these companies as a whole 
crores of money of uncollected taxation and asking them to pay the small 
amounts due by way of taxation on profits for every three months? It ill 
illogical. I cannot understand it. If IYou had collected all your taxation I 
could understand the principle of pay as you go, but you leave them with lite-
rally crores of money and then you say "give .me a small amount of part of 
your three months profit". I do not see how it is logical in present condition. 
in India. After you have colleoted a fair amount of your arrears-there always 
will be arrears-then pay as you go is logical. At any rate my main point is 
that it will be a ~  burden on iYour department whioh they will Dot be 
.able -to bear under present conditions. I say that with the fullest confidence. 
You will cause assessees trouble which is unnecessary. But the main point i. 
that you will not be able ~  collect this money properly. Your department is 
not 9trong enough to do It. Therefore. I have another suggestion to make 
which in my opinion, will bring in even more money iniio the Treasury than pa; 
as you go,. although theoretically my suggestion is not pay as you go: I would 
luggest thiS for the Honourable the Finance Member's serious consideration_ 
The _ alternative method is that every assessee should be required to ~ witls-
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out any notice of demand within one month of the close of the assessee's 88sess-
ment year the amount of income:tax and super-tax either on the basis of hie 
total income of the latest previous year, in respect of which he has been asseeaed, 
_ on the basis of his own estimate. That means that as soon as a year is over 
the assessee of his own accord has to send to ,the treasury his income-tax on 
the year that has just been finished according to his own estimate, or according 
to his latest previous yea1:'8 estimates. You will get more money by that than 
you will by paying as you go, and it will be less trouble to your ~  
and less trouble to the assessee. There ~ be certain objectioJl9 by certain 
people, who will say that they cannot pay the whole sum immediately. I have 
DO ,sympathy with tliem. They had every chance of collecting the money for 
payment of income-tax and. super-tax; no such argunient should be valid ~ 
those who say that they cannoi pay their whole income-tax and super-tax in a,.. one year after making all those profits. Therefore, 1 would seriously suggest 
to the Honourable the Finance Member that he should give my proposal a fair 
oonsideration, and if he finds, as I believe be will, that he will get more monei 
Into the treasury than by his proposals,.1 trust that he will adopt it. . ' 

The final point I would like to allude to is With regard to clause 8 (a) of the 
Finance Bill. After a considerable fight in this House we obtained the oonces-
mon that all borrowed. monie. by a company should be considered as capibal 
employed in the businells. It required some amount of argument, some amount 
of agitation, to persuade the Finance Department that this waR a fair proposal_ 
They accepted it. Now what they gave with the right hand they desire to take 

- away with the left. They propose that any borrowed monie. to PBtY income-
tax or super-tax should not be considered as capital employed in the business. 
A company has its own monies, employed jn its business., It may be 'in raw 
Jute, it mny be in cotton, it may be in hides, it may be. in any raw material. 
and you have to finance the manufactured goode until the time of delivery_ 
And in these times there.is a considerable ~  oj .delay,consiilering Govem-
ment usually do not take deliveItV for months alter the goods are ready. If 
further money is required for such purposes and it will be in future after thil 
taxation, the company hRS to go to the banks. What the Finance Member say. 
ie that you must keep liquid such monies as are due to ,the ~  by way 

-of taxation and not employ it in your businesl but keep it completely Jiquid, 
idle, and then pay it up, and you may borrow as much 8S you like for your 
working expenditure. Th-itis illogical. I tell you why. On the one hand, 
yop are forced to keep money liquid: on the other hand, you are forced to go 
.,' the banks, you are not' allowed to ~  the liquid funds, because you 
may be called upon to pay it at any time to Government. But if ~  employ 
those monie& for your working expenses and if you are caned upon to pay to 
Oovemment you borrow from a bank, it will not be taken by ('TOvemment 8S 
a capital employed in the company. I consider this wholly illogical, and I 
consider that Government should note that their proposal will confer no benefit 
~  it will work hardship to the companies. I may Bdd one point that I forgo • 
., mention, namely, that unregistered firms or registered firms are far WOl'Re 
than the companies. bfcause they pay income-tax -nnd super-tax on the' slab 
8ystem and, therefore, their case il worthy of oonsideration and I trust that the 
Honourable the Finance Member will give them specinl ond Rympathetic con-
lIicIeration. 

I am still of opinion that- there Bre a great deol of arreal"!! with regard to 
excess ~  tax, and that RII. 78 crores that the Honourable Member provides 
is a most 'conservative estimate. I understand the Honourable Member's way 
of thinking. He wants Romething 'up his sleeve in case the expenditure goes 
up as it did last year. Well, I do not gntmble. If expenditure is likely to 
rise which he cannot anticipate, it is his duty to see that he has some revenue 
up his sleeve, but let me tell him that 1 do believe_ that these 78 crores will 
be far exceeded. I would now like to have a definite statement from the 
JIonourable the Finance Member as to what he means by deposits. I am 
aware of the press note of the 27th May, 1942, explaining the pOllition of deposita. 
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but. I would like to have a categorical statement from the ·Honourable the 
Finance Member that these deposits will be treated like any ordiDRry deposit. 
8S a fixed depomt, and that no conditions will be ~  in  in the future when 
it comes to the time to repay. those ~  He wIll not contend that the. 
company acted in such and such a ma.nner and ~  he ~  cut oft so 
much of the deposit. These deposits are pure and SImple ~  they are' 
fixed deposits with ~  an? there should be no . ~  between 
these deposits nnd fixed deposIts WIth a. bank for a certam perIod. I would 
like to have a categoriCal statement with regard to tha.t. '. 
Finally Mr. President, I have to sound a serious note of warnmg. The 

~ 'Member hss stated that he· has under active consideration the 
possibility of an estate duty on llon-agriClflturai property. (Interruption from 
Congress Benches.) Let me tell Honourable Members oppoaite ~~ I am. 
subject to death duties even now. I am one of those small ~ that 
are .subject to death duties to-day. Lct me tell the Honourabl,e the FlDanC8 
Member that this is no new question and that it goes to the Vf3ry root 
Mr. T.  T. Xrishnamaohari:Pay as you die I , 
Sir OowUjee .Tehangil': ... ' of the Hindu. sentiment, that he will finel 

more opposition in. the country than he anticipates. l would warn seriously 
Indian Members of the Government not to rush in where angels fear to tread. 
(Interruption.). I know that .the object is very laudable. He wRnts to do his' 
~ for tb.e rebuilding of the future India.. That is his object he says. May 
I 'respectfully suggest to bim that he should leave such legislation for those 
,Hindu members of the 10,000 crore group when they come into power. Let 
them tackle such questions, and let. the present Government, situated as they 
are, not fall, into sllch traps. But let me, at the same time, when I give this 
warning, say tont, if it is his intention to plnce such legislation for the con-
sideration, of this House, alJd for their unfettered judgment, if there is to be 
a frf1c vote, then perhaps ~ is some argument for hiR doing so. A free vote 
of this HOllse, of nominated and electecl Members, and if he iR prepared to take 
the verdict of this House all fiMl and not use his power of certification in 8 
"latter like' this, there ~ be some grounds for testing public opinion. But 
let me warn him that if he means to use his powers of certification in B measure 
of this sort, he will get into trouble such as' this Government has never gat 
into trouble before: With this note of warning, Mr. President, I thank you for 
the consideration you have shown me in having allowed me to speak. ". 
Syad Ghulam Bhik .&irang (East Punjab: Muhmnmadan): Sir, the House 

has been listening to a most valuable and illuminating speech by my Honour-
able friend,. Sir Cowasiee Jehangir, but I think the hard mental exercise which 
is involved in listening to speeches. of that kind requires 0; little relaxation 
and some diversion and change of subject. On previous occasions durins the 
Finance Bill debates and on certain other occasions, it has fallen to my lot 
to discuss. ~ particular kind.of subject which I .find now must be extremely' 
distasteful to 6 certain type of my Honourable colleagues in this House but I 
have to odvert to subjects' of that kind every now and then, owing to their 
vital importance. My Honourable friend, Mr. Jamnad:'s Mehta, whom I do 
not, find here at the mOtnt'nt, two dRYS ~  g-ave nn exhibition of fJ particular 
mentality on the floor; of the House when my Honourable friend, Sir 
Muhammad Yamin Khan, objected to the constitu,ion of the Defence ~ 

t.,ive Committee as ~  of public money. Mr. Jamnadas Mehta t.ook the 
objection apparently as a personal affront to him, although nothing of the 
kind was meant, because we are quite familiar with his' claims to supreme 
wisdom. (An Honourable Member: "He is not here. ") I have said that he 
is not here at the moment. We have never quarrelled with any kind of 
advice tendered bv him' to the Government or the Finance Member. In fact, 
from our point o£" view, he crm every now and then indulge in thumping and 
counter thumping of the desk with the Finance. Membe)'. We have no objec-
tion. to that but why should he have flown into a rage over that simple 

• 
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.l'emprl( of S"rr Mub8.mmad Yamin Khan and taken the line which he' took .in-
"that matter? He could very easily have shown by. means .of ~  8S he did 
"try to' show later on, that the Defence ConsultatIve Commlttee hus .been 
. .doing useful work. In fact, another Honoumble Member of that Committee, 
'Mr. Deshmu'k'h did the same and in a cool, calm and collected manner. he 

-told the ~  about the work that the Defence 'Consultative Committee had 
'been doing tma tried to t!onvince the H ?use that the money spent 011 that 
committee W8S not after all waste of pubhc money .. But Mr. 1amllRdus Mehta. 

:.as is usual with. him, said that Sir Muh4mmad Yamin Khan had no Zoe". 
,standi to raiee any objection Qn the score of waste of public mon.ey ~ ~ .. 
'bis own Partv bnd wast.ed a lot of public money over the Delhi Umverillty 
Amendment, nOl. Now, Mr. 1amnadas Mehta knows I\nd everybody in ~ 
House knows that the prolongation of ~ debates over the Delhi ~ 

· Amendment Bill was due to the efforts which the Muslim League Party made 
to s('curebetrer representat.ion for Muslims on the .Delhi University .nnd jf 

· it is not'a 'Crime for ~ IlRlmlmans to try to seeure better representatIOn on 
-11. statutory public body like the Delhi ~  there should he. nc ~-
-tion. If the debntes over that Bill took longer bme than they would ordl-

- 'narily have ·ta'ken, that was due to. the .clJllous and obstin'tite attitude ndopted 
-by Oovernment and t.o the ~  Muslim claims shown by Mr. JamJ1ad88 

'Mehta and -men of-his type. The thing rnnlded in his heart sud he hnd to 
"blurt it Ol1t at the first ~  that he got. Now, looking at the fact 
-tha.t it is on1y two d(tys ago that. this incident took place, I felt some hesitati()D 
: and feareu that J might, by tuking up the subject that lam going t.o Lake 
up in my spe'Pc11 t\,?dn;y, wound the feelings of Mr. Jamnadas Mehta or 50mB 

· one elfl(> o£ tbut t.ype but owing to the vital importance of. the subject" I wnko 
no apology for adverting to it; beyond slIying ,that my intention, iii' not - to 

--wound the feelings of anybocly. My pole object is to try to secure for Muslirua 
-a fair deal. 

I am sorry that I do not find the Honourable the Home Member in the. 
-House at the moment .because what I am going to talk ·about relates to him. 
"f hope he will be' here presently and I shall have the benefit of his attention 
-::to what I 'llan· t(' sny. Now, Sir, fonr years nnd elpven days ago, all the 
13th Mnrch 1939, my Honourable friend Dr. Sir Zin Uddin Ahmad, <turing the 

-'budget Session of )9-39 moved a cut Dlotion in t,his House to discuss MuS1illl 
representation in the services. The point raised wus that the policy laid dpwll 

·in the famoDI!I Home Department Resolution of the 4th July, 1934, which aimed 
at secnring for Muslims a minimum share in the services of ·the Gove1'l1ment 
of India by reservation of appointments waR being defeated by exel.cling from 

-ihe operation of the Resolution a large number of posts on the plen that those 
''Postg QTe ofa technical or special nature and by adopting other eV8sive c1evices. 
'-In t.he course of the clebatc which followed, the !!peakers gave factA Rnd 
'ligures to show how the erders eontained in that Resolution were being side-
."'tracked.and how justice was being denied to Muslims in 1-1lling posts by 
promotIOn. The Home Member gll've It sympathetic reply and the motion WII.S 
-withdrawn. '!'his was, as I have already' said, on the 13t,h March, 1989, more 
·than ,1 ~ ~  Since then, the Muslims have been anxiously waiting to 

-l1ee the practIcal results of whllt thl! Home Member's speech on that occasion 
. .appeared to fore-shadnw. No i1efinite information has heen vouchsufFld to-us 
:.8S to -v.:hf\ti steps hlld ~  toke? to ensure a pruper working of the great 
-Resoluhon of 1934, whIch Mushms who were already in Government flervice 

~ the aspirants looking forward to entering into it were led to regnrd as 
·-thelr Magna Carla. The public at large and even t}le Honourable Members' in 
-t·his House are not in (\ position to know the exact state of things prevailing .. 
~ Government Departments and offices and ~  they hear from time to 

~ cannot serve as authentic information derived from authoritative 
~  on which nny inference this way or that way could be based. OCC8-

>o8loD;ally, we. try. to .get information from authoritative sources but very often 
'llO mformatton IS gIven. Questions on the floor of the House are evaded-
QnfortDation is saiat() be not readily ~ aud it is pret.ended tllot, jk' 
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eollecfiion will involve an amount of expense, ll,\bpur and time which would not;: 
be commensurate with the results obtained. Looking st this Recretiv8" 
attitude of responsible autht*ities. one is led to believe the I'Itories one hears·. 
and cannot help drawirig conclusions from those stories. Of course, we are-
not in R position ~ quote chapter nnd verse. but wh&t appears to have been-

~ on before nnd after the Home Member's speech in tMs House on 13th 
March 1939 was this. The Muslims had been agitating· for several years prior-
to 1934 for llE'cuJ'ing fixation of proportk'ns in GO'\'!'Irnment service and aboui' 
1929 Govarnmenthad started an inquiry at! tOo how matters stood'. This in-· 
quil'Y led tht' vested int<"rests to scent nn impending unwelcome development . 
in GoVt'nlment policy. Forewarned is foreonned, and tbe.Je- vestecl interests-
diligently md cleverly set to work and reduced in the period preceding the-,· 
:Resolution of 1984 the proportioll of vacllllcies which are ordinarily fitled by-

~ reC'.ruitrnent. The convenient plea was found that pTenty of graduates:. 
'Were available for postEl in the lower categori.es who' could subsequently be· 
promoted to higher catpgoriE'R. This specious argumlmt apparently looked 8S' 
if it were mJvRllced. in I·he interflRts gf ·effieiency, but the- rear iittei\ti"on coulJ:' 
only have belm to confine the Muslimll. ~ 8 low proportion of thEo compara-
tively lower paid POlltS. Several examples of this were some time ago given, 
by my Honourable friend, Rai;,: Muhammad Abdullah. 1M! faT &'9 the Nortlr 
Western Rililway is concerned, but the Railway Board, of oourse, took no-
noticE'· of the evallions that were· poiDied out. By the time the Resolution-
of 19M was i88upd. mischief had been done, and. if after the Home Member'., 
anurance of 18th March, 1939, the Home Department proceeded, os we hear-
it did. to inquire from all DepartmentR whether the proportion or Tltcanciea: 
filled by prol..1lotion in Imy sEll'vice or grade hllll heen increased' since the-
issue of t,he Resolution of 1984, the inquiry could not meet the real require-
ments of the situation unless it were made with regard to a date much-
earlier t,han 1984, soy, 1981, because the position or the vested interests liad1 
been consolidated and fortified for about four yE'BrS in ~  of th&-
invasion which aSllumed the form of the Resolution of 1934. No extroordinary-
acumen is needed to -realise that jf the process of recruitment-fly promotioIl" 
is can-ied too fnr, the reprcllE'ntat,ion of- th!' minority conlmuniti6& win be· 
reduced to a shom and R farce. One can imaginfl the representative anet. 
ohampion 01 ve!!tE<d interests saying to the Muslim IISpirl\nt for entpring Gov .. 
em.ment sen'ice sOlHething !ilee this: To the higher categories and' grades j<'U· 
ean get only by promotion in due courSe; enter the rowe lit cGtegt'ry; serve· 
your term'of probation and then get..-eonfirmed. unless it RUitS me to Clondemn· 
you 8S ~  after confirn18tbn •. wait for years Rnd yellrs to worle your· 
WRy up if I permit you to do so and do not find it necesll1rrJ ror tfle ~ 
of those in whom I Rm interested t.o lreep you down. R·ememoer Rervice is; 
• ladder; get to the lowest rung and come up rung by rung. Of course, r 
am at the top and. unless I choose to push you down. you· win one day get. 
to the top. . 

It ,,'as thougbil that the Home Deportment waR about June 1939 trying-
to find R wily out ond evolvp a lIehemE' which would he mm-eo equitnble to tha 
minority communities. but four weary years of waiting nave, lapsed since and· 
not only no improvement has resulted but it is feored that tJie position, hase 
considerably detl't"iorotnd. In the matter of recruitment by ~  t,he· 
complaint, hIlS been that a Hindu gets promotion simply by reason of seniority 
when he happens to be senior Bnd on the alleged ground of merit when a. 
Muslim happens to be senior to him. And how is merit determined? By 
the opinion .of the vested interests expressed at the time or from time to time 
as appearing from the personal files. ;rhe trick usually reRl)rted· to in order-· 
to deprive Muslims where there happen to he some is that owing to the· 
absence of definite rules as to. whether promotion will be by ~  in-
strict aocordance with merit or by seniority subject to fitneStf. if" there is .. 
Muslim who happens to be senior, he is passed over in favour of some non .... 
~  on the ground of merit. while if R Muslim satisfies the merit test bui;: 
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is not ~  he ill not ~  as he is a junior. ~  lip ~  
is paid to the principle. of selection, in ~  very. ~  Hmdus ~ d£'prlved 
of promotion where tlJ.e:v claim it on the ~  of semoI?ty, even ~  ~  
getting prOmotion on the ground of ~  ~ by merit ~  ~ ~~  
invoked when ~ senior man happens to be Il Musbm.. The crltl:rlon lit· 
vl\ried according BS a Hindu can be promoted on one or the other pnnciple. 
It follows, therefore, that definite rules· of recruitment should ~ framed ~  
every service' fixing the proportion of vacancies to be filled by dIrect recr\!\t. 
ment or promotion respectively. Definite rules should also be ~  laymg 
down 'or -every service and office where promotion from ~  grade to 8!l0ther--
or from a lower to a. higher service should be made strictly by. selection or" 
merit or aceording to seniority coupJed with fitness. Unless defimte rules are' 
framed and observed in practice, things will remain os they are because .he 
25 per cent,. minimum laid down. in the ~  of 1?S4 ~  .only to· 
direct f.,ecruitment and cannot by Itself 'suffice to give Mushms their fair share-
in the services. Another principle which should he adopted and adhered to·· 
is that where vacancies are filled partly by promotion and partly by direct 
recruitment, the share reserved for promotion should be in no 'CAse more thBll" 
50 per cent. of t1le v8'Cancies. In addition  to the adoption of these rules ~  
principles, there must be a capable MlIslin1 officer of the rank at least of ~ 

Joint Secretary whose bUlliness it should be to see that orders about ~  
representation in the services are carried out and not honoured more in the 
breach than in the observance. Boon nfter the iSRue of the Resolution of' 
1984, the Home Depm-tment appointed a Special Deputy Secretary and th.· 
.Railway Board appointed a Deputy Director in connection with the working· 
of. the orders. These posts which should have been made permanent were-
abolished after about three years. One single officer directly under the Home· .. 
Department with sufficient stoff recruited mostIy from the minority cammu-. 
nities will suffice provided the field of his activities is sufficiently wide. Four-
years is a very long time, indeed, for the results of the Home Member'lt.. 
a.uranee on 18th Ma.rch, 1989; to become concrete and tangible. They say, .. 
official millR grim), very slow; but they wind very fine. . If what we hear is-· 
hased on fRct, then it appears the official mills in this case have ground very' 
fine indeed hE'ctl1lse we learn that the Home Department is, after four years" 
researches IlIld deep study, now proposing to make all PORtR, selection posts.:, 
with the exception of the posts ·of ordinol'Y. ASl1istants and second ..grade clerks, 
and the closs of second grade clerks is in course of abolition. Selection of:-
course means selection of the best candidate available ,nd this procoRs gives,: 
unlimited latitude to the vagaries and idosyncrasiea, prejudices Ilnd predi--
lections, likes and dislikes of the selection macbinery. The Home Departlnent 
was supposed to be the watch dog charged with the duty of guarding the .. 
interests of the minorities but it nppears to have conferred complete autollomy' 
on the various Departments and does not proposed to meddle with their IIffairs. 
Of ~  Sir, IlSthe proverb goes, when the IJome Department cot is awoy" 
the mice m the other Departments will play. tsolated facts and figureR reach, 
us from all Department!'!. of Govemme':1t; .services and one can giw a nllmber-
o! examples and ~  although It IS not pORsible to l)reHent, n complete 

~ for the obVIOUS reason that full information is in various ways denied'" 
and Withheld. I do not, know what to hope for and what not toO hope folr 
from ~ ~  But if the Government have any sense of duty, the· 
I)bservntJO.ns whlcp have so for heen mnde ond the sUl>gestioml which I have-, 
offered wdl suffice. <> 

But t.he Government appear to be too much pre-occupied not only with, 
war ~ the .conditi?Ds created by war .. hut with post-war schemes and other" 
matters of high pohcy. One example of such matters of high policy is t.he-
propaganda which is being canied on ~  under Government auspices' 
for the esta\llishment 6f a Supreme Court in India. The Chief 'J Ilst.ice of" 
India, as reported in the Press, appears t,o have been touring about and ~ 

to create a public demand for such a conrt. The subject of a Supreme COIlJ'L 
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~  ~ is at once interesting and important. The genesis elf the. ide.n mny 
'very well be tracecl to the scheme of federatioI'!' D.uring ~ .RoUDd. Tl\ble 
"Conference, one heRTd eloquent appeals for the 'UnlficatJon of Bnt1sh lndm lI.ud 
-Indian India. Most of the Round Tablers went int9 ecstasies over the prospect 
···ofa United Innia possessing a high status in the British Commonwealth and 
'In the comity of Nations The Govllrnment ~  India ~  1985 was the 
-result which permitted the dismemberment of IndJa by cuttmg off Burma and 
-laid the foundation for the unification of British India and Indian In. into 
·one political and territorial unit. The Federation envisaged in this Act was 
· to become an accomplish'ed fact in the conrse of a very B.hort time, but every-
-thing did not wait -till that consummation had beeu achieved. Certain things 
--becnme fedflral in anticipat.ion of the dream .materinlising. 0ne finds the 
"Federal Public 5ervices Commission, and the Federal Conrt fnnc\ioning: what-
~  ~  happen to the Federation itself. The Cripps Offer which ~

-'1;ively declared to be still open definitely discards the term ~ -  tlllks of 
"the Indian Union ano provides for thE' seces!lion of ~  thatUni(Jn 
'under specified conditions. ~  anyhow, ns things nt present stand, we have 
· 'got t.he Federal Court., the constitntion, functions,· and jnrisdi('tion of which 
'nre laid down in t:he Government of India Act, l03!) , Part IX, Chapt.er I. The 
· Fecbral Court is to consist of one Chief .lustice. and not more thnn six Puisne 
.Judges uuless and until the number of ~ Judges is ·increased on th" 
-Federnl TJeglsiature preRenting-an ~ t.o the Governor ~  f.1f "ub-
,. mission to His Majesty. By sect.ion 204 of the A.ct, the original jurisdiction 
.. of the Federal Court empowers it to deal wit,h and decide any question of law 
·-:>r fnct on which the existence of a legal right depend", in ony dispute between 
· the Federntion, any of the Prov:inces or ony of the Fcdernt.ing St.otes, the 
· ~  in R dispute t.o which a State is n party ~ circuTnscribe<l by· 
. conditions laid down in the provisq part (n), "'lIb-secHon (2) laying down that. 
judgments pronounced bv the Federal Court sholl not be other thflll cleclara--
·-tory. The Federal 'ConrthnR also appellate jnriildiction in cnRes decided by 
-the High Courts when the High Court concerned certifies t,hnt, the cuse invoh'('s 
," substantial queBtion of law as to the interpretation of the Government of 
-Innia Act. or allY Order in Council made thereunder.· The aT'pellate jurisdic-
tion of the Fedehl Court can he enlarged by an Act of the Federal Legislature 
· in !"lIch civil' cases as mny he specified in t.he Act subject to conditions lai4 
-down in section 206 of the Government· of Tndia. Act, 1935. Section 200(2) 
· ~  ~  of such Act of the Federal. Legisln;ture ttholishing 
-direct appeals to His MRiesty in Council, either with or without special leRva . 
.. Section 208 ·provides for nnpeal to His Maiesty in Council from· original or 
appellate decisions of the :Federal Court under specified conditions. It. follows 
:"from n conRideration of these facts that the Federal Court is at present only 
'4 court qf ccnstitntional IRW nnd mny under an Act of the Federnl TJegislature 
-devploTl into nn intermerliatc nJilpellate court lor purposes of appenl fr(llll certain 
··.decisions of the High Courts, which will be 1\ judicial half-wa:v house, so to 

~  ~  ~  Co.urtR and the Judicial Committee of His ~ 
, Pm'" CouncIl. But It. IS not contemplated hy t.he Government of India Act 
·that RPpeals to His Mnjesty in Council should be nltogether ab·olished. There-
"fore. n very pertinc>nt Question arises ns to what the conception of·a ~  
·C01ll't. is in the minds of those whQ. ~ trying to· influence public opinfon in its 
·1nv(')ur nnd create B demand for it and what the benefit to India will be if 
such a court'ill established_ We know that ihere is such a thing as "Supreme 
..-collrt in England. "Prior to t.he passing of the .Tudicnture Act of 1878 there 
-were the ~ Courts ·In England: The Court of Chancerv the Court of 
·-Queen's Bench, the Court of Common· Pleas, the High Court' of Admiralty, 
-the Court,of Probate, the Court for Divorce and Matrimonial CaRes. All these 
-.court;!; were unit-pd nnd consolidated ~  by the Judicature Act of 1878 ·to 
. constitute one Surr.eme Court of Judicature consiBting of two permanent 
"'Divisions, _ (1) Her Mnjesty's High (!ourt of Just·ice, and (2) Her Majest.y's . 
• 
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-Court of Appeal. Utero the Judicature Act of IH78 several amending ~  
-Were passed and all these were finalIl consolidated and amended b:r the Judi-
-'C8ture Act of 1925. By this Act also the Supreme . Court ~  ~  tw,0 
"Permanent Divisione-His Majesty's High Court of Julltice, and HIs MaJesty I 
-Court of Appeal. The latter court consists of the Lord Chancellor, ~  Lord 
''Chief Justice of England, the Master of the Rolls and five Lords ~  In 
. spite of the' high forensic qualifications, vast and varied ~  ancl 
. eminent judicial position 'of the judges constituting His ~  Court. of 
Appeal, 1\ further appeal lies to the House of Lords, nnd the Ideal. constltu-
-tion of the .. lIPpellate side of the Supreme Court of Er;tgla?d does not· ~ 
in the wav of the ri"ht of further appeal. What then IS aImed at when we 
·are treated to propaganda ~ favour of the establishment ,:,f a supreme ~ 
'in India? Is it meant that appesls to His Majesty in Oouncil from the dcm-
·sions of the High Courts or the Federal Court as contemplated by the Gov-
~  of India .Act may be. abolished? If this is· what is meant, do the 

~  and supporf(ers of the idea expect to secure in India the services of 
'meJl' of the attainments tmd calibre of the Judges composing the Judicial Com-
'mittee of His MnjeRt.y'lI Privy Council? Thnt OOIUmittee consists of the Lord 
-Chnncellor. the I.-ord President and ex-Lords President, six Lords of Appeal 
:in Ordinarv nnd such other members of the, Privv Council as shall from tima 
·t.o time hold or have held high judicial ~  that is to say, Judges of ~ 
'Supreme Courl; of Englnno, etc., nno .Judges of aJiy High Court in India' 88 
'are nominnt.ed. hy the King. CUll the requisite judicial personnel lle found in 
'India, or will p.minent nnel highly qunlifieo pwn be imported at enormous 
~  from Englund? The; only conceivable gain to the ~  wiU be 1\ 
-possihle, 'not certnin. reduction of the expenlles of appesl (lnd elimination of 
:8 possible danger to records of cases nrising from Will' conditions. :Butliti-· 
g!lnts figllting for lIugC" properties or precious right.s have never mi!lded and 
tlhould nevel: mind a little more expense if they can secure consideraLion of 
·their ('aae!! hy an ideal judicin 1 mlthorit.y; and instances of loss of records have 
~~  few and fnr between. The upshot, therefore, is' that. this Supreme Court 
gnme is not worth playing. It may be that Government nre ~  in the 
-estnblishment of a Supreme Court 'lS one of the arguments which may be 
'Used later on to support Lord. Linlithgow's discovery of geographical unity; 
-and from that p&int of view the idea ma.y very well be welcome to those Rd-
vocatingthe cause of an Akhand· Hinoustan. If it is gO, we MUtllillls llBT8 
~  strongest ohjAction 1;0 the idea and its propagation. When we secure 
Pakistan, as we shall certainly do, 'we shall see what judicial system suits -our 
needs, nnd Hindustnn will decide for itae1£. In the meantime the l'tatul qtio 
~ IImnTv. ~  for all neec1R and no change need bc talked of or even 
thought of. -
Bir, 1 0Ilpose thA il'mnnce Bill. 
Kr. Eooseinbhoy A. ·Lalllee (Bombay Central Division: Muhammadan 

Rural): Sir, before I begin my remarks on the ],<'inancc Bill I must admit that 
-<luring the la.st four years our Budget, as has been pointed out, hilS ~  

four times. In fact, we acknowledge that the Finance Member haB a very great 
and hard task and that during all these four years it must have caused him 
a 10£ of anxiety Rnd worry. I remember the beginning and the difficult times 
of the war and the outlook at those times and in those conditions to contemplate 
what was going to happen was and I am "to say still is a very great task. ~

fore I congratulate the FinaIlce Member on the wav in which he has· tried 
to carry. on the finances of the country. There' ha.ve 'b£len sharp differences of 
opinion about it and there will be still; but on the whol.e one has to take into 
consideration the tim(il through which we have been passing and the time which 
is likely to come. And it is not an easy job to calculate all this. The last worda 
in the speech of the Finance M;ember give in substaucft the position and the 
hope. He say!: . 
"The l .. t;-4ive years have witneaeed chanp of significance and magnitude which '-. 

indeed could b,.ve ventured to foretell .. IndJa has been caught up evermore irreaistibly ill 
the .ra'pid ..Itie.am of war conditioDs." . 
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IWe agree that it is very ~  to venture to foretell the magnitude ancl 

aignificance of the position not only in India but in .the world Bt large. ~
fore ~ present position' gives _us SOPle relief, a relief which we acknowledge m. 
the fact that chaos has not yet taken place. I wish r(.ally that the last twc)-
lines had been more explicit and clear. It is only hope and that is :what on.. 
whioh we have been kept living on. He says: 
"Who can doubt that ahe ia deatined to play a momentona part in the year. ahead!" 
Some indication of these would really have emboldened people like me who-

te&lisp the great difficulties that we have to surpass and have surpassed. Butt 
- 1 M should oertainly like him to tell us-if he has dnything definite to tell\ 

P. • regarding 8li t-o who can doubt 'that she is de>ltined to playa momen-
tous part in the years ahead, when the last great effort has been crowned. with: 
-victory, and men turn again to the fruitful tasks of ~  .-Sir, soon after 1 
read these lines, I also happened to read a statement made by Mr. Cordell HuU' 
which lays down some of the things for which thc United Nations are said to be· 
8ghting this war. Mr. Hull declared: . '<.l .' 

. ~  an .international agency muat be created ~ will UN force if neeelory .. 
It_p mteruatlonal peace. Force must come _ from a wdhngne.. of the natielUl to emplq' 
it when it. i. n4!8ded. The four-power. declaration of the Soviet Union, Great Britain th .. 
United State. and China .igoed in Mo.cow lalt automn will end the Deed for ~  . 
.... nce. of power politici and other .pecial arran,ementa common to international affair.. 
in the unhappy put. Excellive t.rade bal1"iera mu.t be reduced and· hurtful ~ 
."ded." . 
Leaving aside for the present the other great issues, I should like from the-

Honourable Member to be enlightened" on a veliY particularisBue or question, vi •.. 
-excessive trade Qarriers, etc. Then Sir, I should like to hear from my Ron-
-ourahle friend, the Member for Indians Overseas, or .. orne other Gonmment 
Member, 011 the question which follows. Mr. Cordell Rull dealing with the 
,uestion of colonial responsibility said: .' 
"There reata upOn the Independent Nation. a re,poDllibilit,y in relation to deppodd 

!PeOple who a.pin to liberty." 
I should like to kilow who are meant by 'independent nat,ions' and 'dependa 

peopl.e' Bnd which are th08'e nations who are to exercise the responsibility laic! 
40wn here. It does not end there. Mr. Hull added: 
"It Ihould be the duty on nat.ionl having political tiel with Inch {1eoplel of mandatori .... 

of TrasteeM, or of other a"pncie8, as the cue may he, to help the ~ people ·to develop' 
.at.erially and educationally to prepare themaelvt'. for the duties and respoDllibiliti81 of 
.... f-Gol'8mment and to attain Iilierty." • 
Sir, if this is really the iutention and the substance of the Agreement which, 

the ]i'our Powers have signed and if Mr. Hull is right in what he sllys and if we 
can rely upon him, it lUeans that, tbese people have still in ~  minds 'manda-· 
tories, trustees, and other agencies'-I do not know ~ these 'otherlgencie.'· 
stand for. On the one hand they tell us-and we have always believed in that 
-that we are fighting for the liberty of the peoples of the world, and on the other 
hand they tako upon themselves -the duty of helping aspiring peoples-oC 
mandatories, of Trustees, or of other agencies-to develop materially and educa-
tionally in order to prepare them tor the duties and responsibilities of self·Gov-
emment. Is this now' clear? I would like to quote one more latest news whicb. 
appeared with the above and it is dated 22nd March, 1944: 
"Mr. Cordell Hull in an important statement redefining th.. United States' foreign.' 

policy called on all ~  lover» throughout the -world to show themaeh'es wot-thy of 
liberty by fighting for it. Mr. Hull laid down this programme to maintain order in t.ha 
po.t..war world in the proCelS of re-C'ijtahlilhing IntoCl·national· Oi'der the United N atiOJUl. 
must exercise surveillance over aggrPlsor nations until such time a8 the latter demonstrate: 
'their Willingness and ability to live nt pence with the other nations." .  -
I quite agree with it. But Mr. Cordell Rull further goes on to say: 
"How long the surveillance will nCl'd to continue must depend upon the rapidity with-

which the people. of GermaIry, Japan and Italy and their satellites givp., a convincing proof 
t.hat they have repudiated and ahandoned the mOllstrou8 philo8ophy of superior race and. 
GOD-quelt. by Force and have embraced loyally the basic principlea of 'peaceful proc8lll." 

It only refers to peoples of these three countries. May I take it, therefore,-
that it is only that until Germany, :Tapan and Italy. abandon the monstrous philo-
JIOPhy of superiority of race, thnt the wor will go on. ;Does it not apply to others 
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.e well; does it not apply to everyone of us. This is what we want our GOT-
-ernment to state clearly. What these Americans are t"t'lling the world in the 
.name of· the United Nation,s I insist must beelearly stated and set out in tWa 
House for the benei1l· of forty crores '0£ people who from the beginning of the 
"War have been fighting alongside Great Britain and the Uuited Nations wllo have 
lIacrificed the lives of milliolls of their people, who have suffered hardships aud 
,privations, who in every way have doue their best to help the Allies in this 
'War. We have done so much that we lui.ve now reached the 'stage when 
anilliona of our people Bre starving. When people in other countries were starv-
ing and were faced 'with di1liculties foodstuffs were rushed to theae from thia 
-country without thinking for a m.oment aa to what wotild be our plight later 
<On. It is no secret that during 1940·41 we made huge ",upplies to the starving 
.Russia, Iran and probably Iraq alBo. There is nothing secret in the fact that 
'we never looked ahead and never thought us to what would become of this 
-country. My Honourable friend from the European Group pointed out the otber 
-day that from the very beginning of the war tbe people!! of United States and 
-Great Britain were looking to ~  local needs e.nd also war requirements, but 
,tlO far as we are concerned we never looked iuto that. ' ~  now it is this very 
..class. of peoples, I mean, we, Indian. numbering forty crores,.who demand thot 
.they should be told clearly and in explicit tel'IJl1l as £0 whether this war ~ 
:80 on only until Germany, Japan aud Italy arftPtheir satellites repudiate aDd 
.abandon the monstrous philosophy or until all the other people who have and 
:8re practising this philosophy also repudiate and abandon the monstrous pbJIo-
.sophy of superiority of race? I will deal' with this subject again. ' 

Now, Sir, dealing with taxation in the first instanCll. let me tell the Hon-
.ourable the Finance Member that he has. to take into l'Onsideration what mT 
',Honourable friend. Mr. Jamnadas Mehta, has l)ointed out-the present condl-

~  of the musses of the people and to what extent they can bear the burden of 
-taxation. He has rightly pointed' out that we have to take into consideration 
:the material position of the people in ditlerent countries when we Compare aDd 
..consider our taxation. It has been well pointed out, and by many of the people 
~  the House, that there is no doubt that some people in this country have made 
,some gain in rupees, annas and pies due to this war. but those gains are really 
'not at all so big as to bring ~  in the whole coftntry. It is also a 
"fact that so far as the people of· this country are concE'med. he will have to 
~  that nearly SO per Cf'.nt. of them have I!ot had the benefit of the war nor 
·,of somewhat prosperous conditions prevailing in important towns, cities and in 
'industrial circles. It has always been the weak point of the' Government of 
Indio. that they have always considered those classes of people who have been 

· before their eyes as industrialists. commercial men, landlords and such like living 
in towns and cities which are so few but so far ns the fi!:reat masses of the poor 

':people are concerned they have never thought <'f their real ~  of life. 
During .the last two food debates, ,we found that the Government of India had 

:not reliable statistics of the produce of the country, l<Jven when Dr, Gregory 
:made his report he said there were no reliable statisticII,Available. -For all tbeae 
'years no attempt has been made to collect food statist.ics for the )eople. This 
'bas been the fate of great masses of the poorer people under the exiBting't;ov-
-ernment. If that is so. let us consider very seriously whether 8Qything haa 
"been or could have been done which will raise I\ny thE' least in all these years 
· their standard of Ijfe .. Their RRvings would hardly be such as to caURe them 
tQhave at least two square meals. Sir. it qas been admitted, and' that rightly 

· too, even by Mr. Amery now, that the food supply lor the great massetl 
· of the people is not suffiCIent. Not even one pound of food grains per head haa 
'been the lot of the poor of this country.' Often it has be",n said that the popula-
· tion is increasing and sometime back there were some who had the audacity 
· to say tha.t that, was R sign of prosperity. little thinking that tbese people who' 
· were growing up in the world were not at all even ht'(,lthy, sound and bold,. 
~  was awful to think ·that if these people of the various districtq were to be 
made fb stand shoulder to shoulder or side b7o' side with people of othercountrieil. 

· they could ever be taken to he human beings brought up with that ~  
:and c.are which a civilized nation could demand of one human being tow •• 
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another. In this ~  we huye' got also to consider allothel' at;pect of the., 
question. In this country t.he population is so great ~  to its length indo 
breadth as well as to its calJucitv for production und eal'lung u fair living wage,. 
t.hat I do not thi.uk that ill uny part of the world have we got such a miserable 
conditions prevailing. Even then, t:)ir, what do we find;' We find that Indians. 
are not required anywhere outside India but that everybody outside ~  must. 
have a place in the country. If reully we were equal ~ as the people of: 
every-other country, could it ever· be suggested that those people, who ars .. 
living in paradise in their country, eompared with the people of India, ~ 

as if in hell in this country, would come to this country to live in ~  The: 
only reason why they make bold to come here is that they get ~  treat-
ment and they can make nioney and because they gt:t much more facilitie ..... 
than the people of the soil. , 
Sir, even after knowing this to be the condition of the masses my friend the: 

Honourable.thd Finance Member pleads that the burden must fall on all ~ 

big and poor, strong and weak. Is there any comparif:lon with regard to the-
condition of the poor in this cOUlltry and that of any .)ther country, even now: 
when war has ~  mally of those countries? I say it has been and it;; 
is even now worse than thatf\ There is therefore not the least justification in,.. 
saying so far as the people of this country are concerne<l, that the burden mnrt 
fill on everybody equally, taking into consideration that 80 per cent. of the.-
people have ,not enough of food, not one pound of foodgrains to live upon •. 
Therefore, I do hope and trust that my friend, the Honourable the Finanoe.-
Member will kindly avoid these words that the·burden, so far as India is con--
cerned should be put equally on all the classes of people. By all means go on:. 
increasing your income-tax, super-tax, surcharge, ~  whatever you like, but... 
please for goodness sake do not say that any largemajOl ity of our Indian peopla· 
are able to bear any more taxes, far less all these taxes that he now puts on. 
I remember very well that when the Congi'E'Ss Government'in BOlQbay: 
~  prohibition then a large ~  people,  very ~  very ~ 

and, m fact, a good number of foreIgn experts as well, saId that unless you couldl 
provide. some rec;eation to a human being in place of his dr:ink, 'unless you 
could give the poor hard-worked labourer some respite ·after his hard day's. 
work, some outlet for a little merriment, prohibition was cruelty and not advis-
able." A cup of tea, i1 cup ef coffE\e, a little chewing of beetle-nut, a littl&-
tamaku and hooka to those whose income is not more than Rs. 60 a ye81' is,. _ 
being grudged and it is said that the burden must fall oDall the people alike. 
,()r it may be said that the burden should fall upon everybody and everybody 
must be ~  to bear it. I know very well that ~ my travels I ~ 
that there was the heavy incidence of the tamaku tax and the coffee taX. When. 
I asked the people about these things they said: Well, what is our income?' 
:Why shall we not pay these taxes? We can afford still more because if we·. 
want any more amusements, if' we want even excursions, if we want any· 
medica:l treatment, research hospitals for tuberculosis and what not, which are: 
available to us, we must pay and besides it is the duty of our Government ~ 
see always with great care that our people are kept very healthv and wise. Do, 
you do anything of the Idnd? When you want tv preach your" praotice do you. 
do anything of the kind? Therefore, my humble submissi9n is this. I have 
had occasion, and also many of my Honourable colleagues will bear me out when, 
I asy tl1at a little hool.a smoking enables 11 large number of people to meet. 
together and have a little chat over that hoo7ca, or over the little tea party that; 
they may give. They have no halls,. the,\' have no recreation grounds, they 
sit. under trees Imd take a little hooha; they invite 1111 poor mass of villagers .. 
to a hooka ~  is their party entertainment. That is the condition of the-
mass of the people. May I osk, e\"en now whether the Government are pre-
pared to agree to the proposal of total prohibition in this country specially of 
superior whiskies and the like? If you think thut 110 recreation is necessary for-• 
a.nybody in the shape of liquor, then total prohibition can be advocated on that.., 
ground. I, once more submit that little things like tobacco, bidis, hooko •. 
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colfee and tea are an absolute necessity in this country for the well being of the 
people 4s it would give them 8 little much wanted refreHbment and recreation. 
if refreshment and recreation has any appeal to c:iviJised naflions, if when rearea-· 
tion in all schools, etc., is compulsory. Salt duty was discussed even in the old .. 
Council when there were ollly nominated members,' when great persons like Mr. 
Gokhale, pointed out that even four anllas 8 maund would do harm to the people-

. of the country, and that to go without litt,Ie ·salt was iDjurious' to the health ~ 
the people, was injurious to the health of the cattle. That was admitted by the-' 
Government, but still in those days the duty rose from one rupee to. Rs. 8 and.. 
at times even to Rs. 3t aud later on it was agreed it should not be- mere than &.. 
rupee or so but the .Finance Member thinks he is now entitled in. ~ 
to put on a surchnrge I,lnd uring up even that ~  as well although as I have-· 
said Government had acknowledged that the salt duty ~  be. increased. If: 
that is the positioll that was definitely adopted, and rightly too, then I submit; 

. on the same priuciple duty Oll tea and coffee and tobacco cannot be jllstified. 
As regards salt, 1 find that there has been a scarcity in -;his country. Attempts;. 
have often been made by Government and I know that tht' ~  Department. 
is anxious to have more salt, hut still they depend a great deal on foreign salt .. 
May I ask why during this war period definite attempts are not ~  made, 
to produce more salt in this country? I know th6re are some difficultIes, but; .. 
these must be overcome and facilities provided. J.f we create D.ew industries,-· 
the Supply Department has "ery well organised so many new industries- for the-

~  of the war,-why has something net ceen done with regard to th8'" 
production of bye-products from salt in this country? We hear very of lien froIllJ. 
Bengal that there is a shortage of salt there. I do feel that something must be,. 
done in the direction of producing more Balt and its bye-products in the country. 
While on this subject, let me tell the Finance Member that so far as certain.-

. salt works are concerned. ~  m the Punjab, at Khewra, certain bye-pro--
ducts are being produced. I want to know whether the production of those' 
products has been given to somebody as a monopoly, or whether the Government;. 
are going to carry them out as a Government enterprise. I should like the Hon-
ourable the Supply Member to tell us whether at the Khewra works which is-
managed by the Government they are producing bye-products . and to what; 
extent and ~  those bye-products are available in the market and at what" 
rateS' and profits, or, if that has been handed over to some people a8 a monopoly. 
then Qn what terms and upder what conditions and what are"the Pt:ofits made "!" 
The salt mines belong to the Government and it is the duty of Government to-
ensure that the bye.products. whioh are really .. heavy chemicals are needed in· 
this country-the mining of salt and the production of the bye-products must be: 
nationalised, or mpst at. least he under the .care of Government and should not-
form the mO:t;lopoly of any syndicate or any company. and must be ntade avail·· 
~  at reasonable rates. Even though the monopo\v might be justified if it: 
was for a short. period. owing to this war, still, there should not ever be created a' 
sort of permanent monopoly and it should not remain a vested interest of some-
'SyJidicate or other for a: number of yeRrs, likewise attempts should also be made-
that Match Industry should not .become a monopoly in the interest of masses; 
in. India. 

I now come to the Commerce Department. It has been ofteu said, and' 
I do believe it has been honestly said. that the Commerce Department of the-
Government is endeavouring its level beat to promQte thr. trade and commerce-' 
of the country for the last some years. But I should like to draw the. atten-
tion of the Honourable ilhe Commerce Member that. while we appreciate the-. 
desire, the inclination, the attempt that is being made by the Commerce Depart-
uiep.t to improve our commerce and industries during this war, as in other depart. 
ments, they have sadly neglected our export trade in foreign COuntries. The 
Commerce Member is as anxious as anybody else. that after the war they ahoula 
have number of Traae Commissioners, if necessary, they might have some Con-
Buls as a sort of subordinate offiCler to the British Embp.ssy or Agents or Agent .. 

·;General, but I find that during the last two years the Commerce Department' 
has not been so very careful or anxious in t'xpanding our export business in' 

• 
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,-every direction as WIlS the keen policy for a number of ~  and that may be 
...clue to war or otherwise. 

lIIr.. PreIldent (The Honourable, Sir A,bdur Uahim): It is, now half-past one. 
-..The Honourable Member can contmue hIS_ s}leeeh after lunch. 

,The Assembly then" adjoul'l1ed for Lunch till 'l'hree of the' clock:. 

The Assembly re-ussl?wbled ~  l"ullch at Three of the Clock. Mr. Deputy 
~~  (Mr. Akhil Chandra ~  ill the Chair. 

Kr. BooIeblbhOJ .A.. Lalljee: !:lir, I was speaking about the Cowmerce 
_Department and 1 wish-to say Ollce again that for some years llOW in the Gov-
.ernment of India a good deal of care and attention, and I !pay say, eagerness, 

M nab, been shown for the development of commerce in this country. And I do 
~  now thai we are ~ going out of the war or the position has been such 

'. tlu&t we could safely l18y that we II.re now on a victorious path and more special-
.)1 and particularly at a time when all the people in the world at large are 
.. seriously considerillg about their future trade. that our Commerce Department 
will also show the same keen amdety, the same eagerness with regard to our 
~  and commerce. .So far, we know definitely that all the countries which 
,have been making sacrifices have been claiming, and probably very rightly, 
~  for the sacrifices they have made they should have some reward. In fact, 
it is a claim made by all the nations that for the future development of their 

.'Countries they must have sufficient markets and sufficient development of ~  
.industl:ies and commerce. So far as this country is concerned, I ·drew tll.e 
'attention of the ·House to the very last t,,,o lines, very important, in the Budget 
,speech of the Honourable the F:iriance Member, where he has really raised a 
great hope in us. I know it is impossible for us to expect, just as other people 
-expect, some land some territory w here we could expand our business. So 
"far as we are concerned, I nm afraid, we can never expect that some pnt:t would be 
;given to us. Far less can we expect that we will get any sort of mandate over any 
o(:ountries or places. May I ask the Govenlment'to consider what will be the 
-reward or at least the compensution for the heavy losses thlit our people haTe 
-incurred in defen ting the enemy, how will our a<!tivities be enlarged and -in 
-what sphere? The only thing that appears to me is that it will he a good thing 
-if we are' at least allowed to retain the markets we had established at great 
-sacrifices in Africa. and other places and we ~ not kicked out' from there, 
·-(An Honourable Member: "You want fair treatment?") Yes. I want much 
more. No doubt every attempt will be made, in fact, it is mode. by other 

-nations and British Dominions to have spheres of influence, if I may use the 
-word. Let us hone ~  none of our Rpheres of influence will be taken away, 
where we have them, where we have our little business now left to us as 

·ilhopkeepers. No more does the word 'shopkeepers' apply to the great indus-
-trial And commercial people of EnA'lnnd. It is we who ma.y be called petty 
and small shopkeepers. We want that little business of ours may.be maintain-

-ed. I will just point out to you two. inetances which I hope my friend, the 
Honourable the Commerce 'Member, ,,·ill bear in mind. First of 011 we have 

-adopted the principle of issuing export permits on the basis of those rules that 
-are· prevailing in England and other places. Those in line must _get their 
·quotas to maintain their ~  It ~ a quite equitable and fair way of look-
-'ing at things but I must ask him to make some little deviation in that principle. 
I think he honestly believes that we must have room for those new indu.striea 
. Rnd business which we have not established to help the war at BOrne so.cnfices. 
New business men have come on during the war and during the last fo,!,r years. 

"They have developed' their businfJss in those ~ ~  ~  we were ]amm?d. 
There are many parts which ,,'ert' actually,. ~  some are. stal"Vlng 
-for many articles. The Eastern Group Supply CounCIl people <!1lme over te 
"thiB country in those troublesome times. They became, I ma'y say probably 
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temporarily, our friends, became our experts and thus ;e were able to '88Ild 
to theml!.eives Ulore and more than we ever received' anything from them. 
;Now,Sir, is the time for the .l{onourable the Commerce Meniber to t"ll ~  

--we have stood by you ~ critical times and when you had a very few friends 
and very few markets around you. Your·own markets from. where._you used 
to, get things were actually shut out. The polioy, therefore, in all fairneas and 
for what we have done should be adopted in those oountries which should be 
sucn as to give an equitable treatment to the Indians. I again want to tell 
the Honourable the CommEllce Membe); that the department of Commerce 
.should not copy entirely the rules that" are being adopted in England. They are 
well organised. Their list of exporters is so very complete.' In their case, e 
exporters means exploitation, 'it means everything for -that country. The 
Eastern Branch of the London Chamber of Commerce is the powerful if not the 
most powerful body in the BritishEI!lpire. What tliey want the British ~ 
llet will do. I have been in England. I have studied this. 1£ the ~  

Branch of the Londop Chamber of Commerce wants a certain policy to be 
adopted in a certain colony or even in the dominions 01' any foreign states, the 
Brii¥h Government must endeu.vour to carry that out_ That is the position. 
So far as our Government is concerned, I know that they will do their best. 
Even the Finance Member and all the o'thers will do their best but we know 
their limitations. So long as nobody interferes with them, th-ey will do all 
t.hey can for this country. Even if somebody interfet:es, they will do their best. 
but we know that the predominant voice of the Master will prevail. I ha.ve 
worked '" an Ayistant and also "B' the m8'nager of our firm of which I have 
become the-' partner. I know mBny instances in which I did my best but if my 
manager ordered me to do a certain thing, I have had to carry out the orders 
willy nilly. I am not trying to blame my Honourable friends on the Treasury 
Benches. We have got to take tliese facts into consideration when I am 
tlpeaking seriously. I have been blamed by some of my -friends for having 
welcomed the expanded Executive Council. Sir, I am proud of them, I weI-
'COme them and I still wish that ·theyshould remain tnere. 
SeUl Y1lBDf Abdoola Haroon (Sind: Muhammadan Rural): After an this. 
ID'. ltDoIeiDhho,y A. Lalliee: Yes, after all this. As a businessman I 

:realise the practicp.l position in which we are. I must appeal to them in order 
.to strengthen their hands and I am sure the result will be good unless and 
until you are able to do something more subsbantial and something more 
powerful than what exista. 
SeUl '!'1ISUf Abdool& .Baroon: Your appeal will faU on deaf ears. 
lrlr. l:lOO&8iD.bboy A. L&I,I.l"H 1 sympathu:ie wll-11 ~ Ul tlluir P;)tiltiOll lOud 

1 appeal to tbem to be mort-watchfui and cllrelu1 in Vlew of the pos!tion th .. t 
4!JUSlIS now. 
bir, in the mouth of March lust, the E .. st African Governwent., the Tanga. 

llYU Government, the Uganda (i-overnment and the Kenya Government sent 
out their representatives to lndiu. 'fheir purpose wus that they wanted to 
establish a Uorporation most probably like the Great U. K. C. U. to deal in 
pieccgoods first and later On for all goods. From the reports that we got then 
we put ourselves in contact with our Government, we were assured that our 
Government wilt not readily agree .to what they desired but would help U8. 
'l'hese gentlemen oame to ~  and flew over to Delhi and they came in 
Buch a confident way that they really created a stir in the minds of the busi-' 
nessmen in India and also in the minds of those Indians who were oonnected 
with East Africa and who ~  the position of Indians there. The representa-
tives of these four ~  came down to Delhi and they wanted to have 
t-he sanction of the Government of India or the goodwill of the Government of 
India in the Commerce Department to form at once a Corporation. It did 
I$trike me that we sbould at once seriously find out their intentions. Their 
intention was to keJlP business in' their hands and to arrange later OIi 8S they 
iike an.d to Bee that .all the profit that ~  being made .by different trade channel. 
may be .. reduced to some extent probably in the interests of the consumer a. 
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present .and ev,en at ~  some profit should go to their Governments. 1 
must adulit. aud 1 am not ashamed to own it, that in the 'Supply Department. 
and in other Departments we. did our !evel best to meet the requirements of.· 
our defence forces and we were led· to believe that the requirenlents of the. 
C. K. C. 0. and Eastern Group were also as vital and important and their re-
quirenlents were also to be met expeditiously and as economically as possible. 
We agreed to that and it is a Iact that everything we purohased for the U. K_ 
C. 0. and Eastern Group in' the first two years WQ.S through the Supply De-
partment by tenders or negotiations or by the best marketable method at; very 
reasonl!'ble marketable rates. Every indent that was placed was scrutinised by 
our Finance Department in the ~  keen and clever way as they do -in the 
case of all the purcha.aes for Dt:fenc;e that we made. Later on. it tran,pired 
that-this U. K. C. O. was not only a British body or a national body 'but it 
haa been trading in all those things that they had purohased in India. trading 
in the sense that. they bought their ~  through our Government. 
agencies and Bold the same at high profits everywhere.· Tl;Iey are buying 
directly now but during the first two years they did buy through the GoverDIiPent. 

~  and it must be said that they did sell those articles at a good profit 
outside. When this WIIS still going on Mr. J. H. Mcquade representing 
H. M. East African Governmtlnt. Honourable Mr. Stone, the representa-
t.ivE:: of the GQvernment of Tanganyka, Mr. C. J. Damala representative of· 
thE; Government of Uganda and Mr. Mandalay, the representative'°af the Gov-
ernment of Kenya came down r.nd thouglit they sDould also be so successful 
in working their contemplated "Oorporation. May I . ask my friends on the 
Treasury Benches, especially my friend the Commerce Member. why are they . 
not creating an Indian U. K. C. C.? I will give one instance. Only reoently it 
was said that tea purchased in India by eertain agencies is only provided witb 
shipping space and· they are allowed. to be exported by that certain agency to 
Egypt, Cyprus. Palestine. Syria, Iran and other pla.ces. Tea which cost. 
Rs. 1-8-0 per ~ here is being gold by tliem at Rs. 11-8-0 per lb. outside India. 
I have got the facts" and figures with me.hut I de;) not want to place them before-
the House. I have got the :6.gur.es of Egypt. Palestine and other places at which 
the U. K. C. C. has been selling Indian products and my Honourable friends of 
the Treasury Benches must know the pri'ce at which they bought in this 
country. Let them·work out the profit. I admit I have been a member of the 
Supply Committee and I can say that every ~  was made by the 
Supply Department, <bUy checked by the Finance Department, to. purc1i.a88 
articles for our defence services and other purchases required 8S economically 
lU! possible. The same precautions were taken with regard to the goods that 
were purcha.sed for the Eastern Group Council and for the U. K. C. C. At 
th€> present moment, it is said ~  the U. K. C. C. is not directly commg out. 
But again, I ask the Commerce Member to consider whether .... 

The Honourable Sir lI. Alizul Huque (Member for Comlnerce Itnd Indus- _ 
tries and CiviL Supplies): What can I do if . yOu supply-to the U. K. C. C.? 

lIf. ilOOIIelnbhoy A. Lalllee: I am very sorry Rnd it pains me to hear that 
{,he "CCIPlmerce Member sayst.hat we "IIupply to the U. K. C .. C. I have-
admitted that we did not know {hut the U. K.. C. C. was 0. ~  ~  ~  
thllt our Government wu<; helping them for sohel 2t yeurs Without dlsclosmg 
tha.t fact even in the ~  Cornm.ittee. We di? n?t ~  that Government 
was purchasing at. rook-bottom prices for that It!stttuh0Il;' At ,the present. 
moment, the position jg different. But my Honourable n:Jend, tlie Commerce 
Member, should not only hnve drawn our ~ and the attention. of the 
country and the attentiop. of the Honourable the Fmance Member to It. 

The Honourable Sir lI. Azilul Huque: I am not a member of the Supply 
Committee. . 

JIr. HooIIeblbhoy A. Lalliee: I am only asking him that as a ComI?erce 
M ber he should have done it. It is a matter of commerce, pure and Simple 
in eilie STst instance then of Finance and Supply Members. 
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Then, the Honourable the Commerce Member has got' to give an explana-

tion about another thing. We know very well that his Department has beeD 
working very hard to distribute quotas as equitably as possible but 1 submit. 
the old monopolists will get them. The Honourable the Commerce Member 
has told us that he will tr.y his best to help the new comers if he is satisfied 
about their bona fidea. I give him credit for that. But then what about the 
allotment Ot ~  space? How is he going to help the Indian commerce 
there? It is not easy to get shipping space even in the ships owne,d under ~  
Indian Register. It is said he has got no voice in allotting a space in the ~  
If I am wrong, he will COlTcct me.. You encourage the new comer to do bUSI-
ness; you help him with all your goodwill; and you give him the quota of 
goods also, but there is no ealTier for him. I ask my friend the Honourable 
the Commerce Member if he is not entitled to ask his colleague the War Trans-
port ~  help him . 

. The Hoaoumble Sir II. Azlsul Huque: For the last .four months I have 
been -going round the different l)rovinces and !l complaint of this. nature was 
never brought to my notice . 

. ~ .. Boo8e1Dbiloy. A. LaiJjee: Thank you very much. Hut! 1 wish he 
Dlakes careful and Que enqwnes. 1 &lJl qUlte sure that so far as the allotment 
of space for export is qoncerned, 1 do 110t want to iimg at the present moment 
the number ot applications made and the eJlotwenty, ~ made ~  the 
di1ferent people, not for three months, not for six monthe, but for a whole 
year, and in some cases the ui1()tmellt of space was4tliil absolutely. If only my 
Honourab"1e friend will refer to hili file, enquire of Indian Chambers and Shippers 
Associations he will find how ruany export permits have lapsed because- shipping 
space has not been given. Surely you do not mean to 'luggest that at the pre-
sent moment, when there is an opportunity to make some profit, when we find 
that foreigners who get space allotted to them regularly get goods for Rs. 1·8·0 
Ilnd make a profit of Rs. U·8·1) or something like that on that . tranSl\ction, 
surely you do not expect Indian businessmen to keep quiet. I hope my 
Honourable friend will do something to improve the sertous position 8S regards 
allotment of shipping space. When these gentlemen come down here to Delhi, 
let it, be said to the credit of th/3 Honourable the Commerce Member and bis 
DerJi1Ttment that he did insistot. the rights of the Indiau people to trade with 
Arabia, Syria, and ~  Africa and South Africa, bU\ he has not arrll.nged 
shipping facilities. , This is the nrst occasion I find of the attitude of the Govern-
ment of India against the representatives of Colonial Office in a stroug, upright 
and straightforward manner. This ill the first' occasion I see that the Secretary 
of State has not interfered in this matter in favour of Colonial Governments' 
representatives. All ~  is dlle to the ·C.ommerce Member and his Secretary 
lind the Department. These lour ~  from East Africa . Governments 
when they visited Delhi at the end of March 1943, I believe they ~  first the 
Commerce Department Secretary and they wE!l'e rightly and properly directed 
to get into 'touch with us, who were then in Delhi, that is, myself nnd my 
friend the President of the East African Shippers Association, at 8, Windsor 
Place. We told them clearly about' the position of Indians there as also the 
opinion of the people in India lind further that we would not make any ship-
ment t.o Ea.,;t Africa if ever a Corporation was formed by them. Let it ho flBid 
io their credit that they immediately agreed with our view and left for Bombay 
lind IlS Ilgreed in, Bombay they cntercd into an agreement and this ~  
was a remnrkable document having been signed by (1) .1. H. McQUAde, E.,;q., 
,rei>resenting His Majesty's East Africlln Governmenb;. j2) The Honourahle 
Mr. R. V. Stone, ~ Tanganyika, (3) C .. 1. Dnmnln, ERq .. repre-
senting Uganda, (4) Meghji K. Mnlde, Esq., reprellcnting Kenya. nn brhnlf 
of Enst African cielegation, with ·the Africa Shippers' Association ~  
hy (1) the President, Dawood l{lljee Nasser, Eso .. (2) Ta:vnbnli Aclnmii, 'RF;q ... 
Vice President, (3) Rnd (4) Amritlal K. Kanii. ~ amI n. R. P",t<>1, Esq." 
Honorary Secretaries and (5) nnd (6) Ghlllamhll!lsp.in Moledina. ~  onel 
Ebrahim Maji, Esq., members ot ~ Mannginq Committee: 



1540 LEGISLATIVE ASSEMSLY 
[Mr. H008einbhoy A. Lalljee. J [24TH MAR. 1044 

:After this. agreement was Rigned, happy relations were established. I do 
~  th."t, the Honourable t.he Commerce Member will see that they stand by 

this ugleCllJent. I must ;,ay that the Honourable' the Commerce Member 
?hould; ~  ~  who have ilOW taken interest for the last 'four years in 
~~~ ~  certam ~  and he shou,ld not reAtrict it to the quota system 
~  .IS only applicable to more orgalllsed country like England -where every-
mg ,IS well known . 

. The Honourable Sir :M. Azi2ul Huque: I want to be quite ~  on one 
pOlDt. Does the Honourable ~  mean to say that we will disturb 
esiablished traders and not give tI!.em quota but give to those who for the- eeke 
of getting ~  prices in those countries now want to go into the business and that 
WI' should encourage them. Let the point be made clear. ~ 

l\Ir, ~  A: Lalljee: 1 am very glad that that point ie now put to 
me. It IS no newpoll1t. I have beard it ad nauseam. \\{hat I have beeIl 
impressing upon Government iii that the condition in England and the condi-
tIOn in, India. are not quite the same. In England as my Honourable 'friend 
knows the industries are weli organised. so well organised that if the export. of 
~  artiCle in a certain year is le8B than in the previous year, full explanation 
If! called for why the export quota has been reduced. Sir, the import and the, 
export of goods into this ~  and from this country before the war was 
li'olely confined to some Indian firms Dnd we ~  under what handicaps they 
carried on the trade. During the last four years we hBve made some improve-
InJent. We have been building up our exports and imports, we ·have spent 
'('I'OrCR of rupees Qnd thousands of people have been employed in -it as also in 

,ISmaIl Bnd cottage industries, What are you going to SBy to these employees 
t'ind what is going t.o happen to 'capital invested. Do you say that the same 
conditions today 'prevail in Indian business as was prevalent before the war? 
Does the Honourable' the Commerce Member suggest that India of today is 
tht: same as India before the ~  and therefore he should go on encouraging 
onh' those acknowledged ~ who have been carrying on trade for the 

~  several years and not to encourage or allow others? Have we large number 
of shippers? Certainly not. He must take tne condition that is prevailing 
now, he must look to the changes that have ~  place now. If he has not 
got sufficient staff to deal with all these, things, let him get the necessary staff. 
Surely we have not wasted all these four years only in the hope that We will 
help the war endeavours and war industries and be left in the cold afterwards. 
f;urely we also want our trade V) be developed for all times. Not that' you 
should ever allow these monopolies to remain in the ~  without giving an 
opportunity for all enterprising IndiaDR t.o carry on too export and iII1l'cx-t 
trade. I ~  add that many of these foreign agents are benamidas. T.!»y 
have no firms of their own. They have got onrv their agents here and they are 
able to make lot of money. The Honourable the Finance Member is here hut he 
('ar. take a share onlv from Indiallf'. He tells us if vou make lot of money, he 
will lery taxes and ~  E. P. T.' The,same thing is going on in England also. 
~  course', my friends of the European Group often say that in England and 
-i!omE' other countries there is tbe preat public conscience. They do not, make 
in,time!; of war lot of money, f,hey even say it is not at all right to make an, 

'-rrofits. But, Sir, the fact is t,ht're that tp,ey have also got E. P. T. levied OD 
tbem. If there is public conscience in England, there is also the E. P. T. 
in ~  So far as T am concerned, I am making profit and, therefore, I say 
:t,h. 11:. 1'. '1'. must come and still I am told that public conscience has not ye1 
developed to a sufficient ~  in this country. This is the IU'g'Ument, 
'Wbf'l'E!ver E. P. T. is there it mU!lt be taken, the peo}tle have got; the samE 
. mentnlity. It i!l not bing different in England or something different, only ir 

~- rountry. Nobody ('an deny this. , 
- Again eo far as supplies are concerned, I will ten the ~ that 0111 

tommerclal ~  and lab(')lIt' hllve been working as much as they can possibJJ 
~  'l'here hAve heen no strikes in this country. 
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Kr. N. K. Joshi (NvU1inatedNon-Utlicial): You put people in jail.· 
Mr. B.ooseinblloy A. 'Lalilee: ~ have. been str.kes in America durin& 

war, there have been, duriug war, strikes in Great Hritalll. Where il:l t.be puulic 
conscience or public sense of Juty gone in those countries? . You come and talk 
about public sense of duty only in India. . 

The HonoUla:t>le Sir Jeremy Raisman: ~  among colliery OWJ:lers. 
:Mr. ]iooS8inbboy A. ~  Poor underpaid ill-clad as we are, you find no 
~  here. 1 urn proud to say that there is a real public senl:le of duty in this 

country. rou say, you will follow the old principle duriug war, that you will 
1I0t make any changes, you will make no deviation, you Will give no considera-
tion to the conclitiolls here in India, that you will give HO consiaeration to the 
development of trade in this COUDtry. 'rhat is \vhat pains me most. Under 
these -conditions, how dOes it lie in the mouth of the Honourable Member to 
say: "Do you want those people who have recently come into the trade to 
ruake money and to replace those wllo are in the trade much longer?" I say, 
certainly we· have the right to get. mnch more part into the trade. You have 
given them five long years.' Nobody cun deny that they have made large sums 
I)f money. Nobody grudges thew their profits during these past five years; 
It i&., not and cannot be said that they have become helpless or hopeless. All 
thp sume by all means do not sbp them, keep them up and I am also for them 
and also 1 am for fill regular ~  hut at the same time encourage new people. 
Do not follow blindly what other Heople .§ay. They are interested. They have 
been well organised for years and. they spent through their Governments crores 
and crores, their export and impurt means really their Government and please 
remember they are not a subordinate department of the Government as the 
'Commerce Departmen,t is in this c('mntry. , 

Now; Sir, I come to the Supply ,Department. I find the Honourable Mem-
ber for Bl1pplyis not present in t,he House. 

Mr. Deputy President (Mr. Akhil Chandra Datta): May I draw the atten-
tion of the honourable Membtlr that· certain arrangements have been made 
l'f·garding the time-limit' and according to that time-limit which hE:l promised to 
keep within, he is really tmcroaching upon the time of other speakers? 

Kr. llooseinbhoy A. Lalljea: I was never a party .to any time-limit. I 
was not a part'y to that arrangE:lIllent. If somebody has ~  you that 1 agreE:ld. 
t(, some time-bulit., I am not ftlspollsible for it. I should get my chance of 
spenking. Two gentlemen before me occupied more than. one hour euch. I 
ft;el I must have my. say. -

Mr. Deputy P.reaideo.t (Mr. Akhil Chandra Datta): If the Honourable 
Member is not a party to that arrangement, there the matter ends. I cannot 
subject him to that arrangement.-

Jlr. HO(lIlelnbhoy A. Lalljee: Thank you very much, Sir. With 
regard to ~ Supply Department I find the Supply Member is not 
here but I feel most the absence of my Honourable friend, Sir Yamin Khan. 
A lot. !s being .Ruid about the Defence Consultative Committee and the Supply 
Comllllttee. I Iftl.ppen to be nn unfortunate member of these commit!ees 1'or 
the lust three or four yenrs,-tmfortunute because my friends consider ~  
wo ha\'e not been able to do anything. Sir, when million1:l of our people lire 
fighting, when we are supplying crores of rupees worth of goods, when it i, 
~  for us to look after the interest of those of us who are in the ~ 
hiles unO. also to develop our trade, commerce and industry, if those people whl) 
kno,,' ~ well the lIituation in the country refuse to take part and ~ 
meinhers, I must sny thut thAy nrc not right in suying that those who ~ 
taken part have done nothing. If YOll arE' not a l'arty and do not know any-
thing' nbout it, it is not at uIl fair that you should criticise those committrlcs 
or '10m own members. The reports of the SupPly CommiHee Arp not ~  
eO. h1Jt. crores 'of rupees worth of businesfO is placed before the Committee to 
show toot they are transacted hy' tenders, hv ~  And hv ~  
arrangements. I have not seeR another department where in every instnnce 0f 
purchase the cost is worked out by an independent agency us in this department 
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which i.s the finance department. In everyone of these purchasing ~ 
ments m ~ I:)upply Department there al'e attached a number of financial 
advisers and assistant advisers :who are directly under the' Finance Membcr 
ahd not under the Supply Member or his Directorate, and I must add that this. 
practice is also followed in Food Department. In speaking of corruption' one 
has to consider aU this. You have also to consider that there is an indirect 
check over these ~  Every assessee has to place his books' before the 
Income-tax officer and the income-tax department is under. the Finance Depart-
ment; Bnd although everlthing that comes to the Income·tax Depart-
ment is marlted private and .confidential we know very well as businessmen that 
the Finance Department experts are the' watchdogs of these Supply Committees. 
'I'his is a sufficient check, but still I do say that people have made money. But 
there again you have to remember that if huge requirements are there far-sighted 
businessmen will surely make money as they will keep stocks \in hand and' Hot 
because the people in the dE\pul'tment are corrupt; further it must-be remembered 
that with all this care the department has to buy goods from time to time at. 
the prevailing market. rate when buying is made and those even tHen who havt3 
made profits owiqg to their foresight. have to pay excess profits tax as well. Of 
course, in every big department. whether the. Supply Department or· a big busi-
nef'S f),rm, there is some corrupt.ion here ~ there; that is part and parcel 01 
business. I do flot know if any businessman present here can say that in his 
office there is no buc7tBheeBh or bribe; even a chupraB8ie has to be paid some-
thingt But if that is magnified I am !;o!'ry. But liS one of those who hav\l 
. been serving <;m this Suppl:v Committee, I do say that the business is done 
after having been fully checkt-d by the Finance Departm.ent. Their costs lue 
taken into consideration and in order t.o-have from all parties at an_ uniform 
ra"lle and to see that extraordinary advantage is not taken· different panels have 
bf'en formed. I wish the Supply Memher or some other Honourable Member I 
would make it a point und take a day und explain the position here. But to 
say that there is great corruption in tIle Supply Dep.artment Or Food Depar.t-
ment because people have made profits il'l hardly falr, let me tell you agam 
people will make profits if they are fnr-sighted enough. The department id 
worldng very carefully nnd to my mind. t.he check exercised by the Finance 
Department is a very SAlutary one, even then if my friends want to go into 
these mattf'rs I am not against that. 
I:)ir, I should ·like inciuentlllly to rnention one thing which I forgot to mention 

whctl 1. was spellking about .. the Commerce Department. 1 should like the 
Commerce Member to consider the position of the seamen. '1 know that ho 
is doing his level best ill their interest und no one can take better interest i.n 
the seumtm than he is doing. .From inquiries I have recently made I know thaL 
he and his assist,ants are busy in doing all that he CBn. But it is an 
acknowledged fact ~  in the last war and ill this war the shipping companies 
have all made enormous profits. III the last war a company was sold for 12 
IBkhs just before the war started or in the first month of war and at the end 
of 1918 that ~ with its assets was worth one crore and 44 lakhs. I will 
give another case. A company on the Indian .register when -this war start'Jd 
had assets worth about 2 crores; no,,' it is well wottn four crores. All over the 
world shipping companies are making enormous profits. When' the textim .11ill-
owners nnd the milleowners. are usked to pay more to their workers may I ·.sk 
th(, Commerce Member, who I. know is doing. his level best, to Insist .on th,ese 
c'tJulpanies who have made croreR and crores to pay more to their seamen? And 
wbat is the condition of these seamen? They pave been very often torpedoed 
and thrown into seaS' and sails now8'days are liable to be torpedoed by submarine. 
not only in the Indian Ocean but .also Mediterranean Rnd in the Atlantic I'nd 
PRcific Oceans, and if there is one class of workers teday who are exploited and 
paid tnuch less than they deserve. it is the Indi8'l1 seamen.. Profits worth 
erores . of rupees havt' been made by compnnies employing them ·but not. ('ne 
word ahont them il'l heard .from Government. 
An Honourable ~  iWhat is their pay? 

/ 
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Mr. JlOOIaiDbhoy A. Lalllee: I will not mention it; it is very poor. The 
:mere mention of it will perhaps make .. the Finance Member say, "I cannot o;ay 
JUly thing about inflation here". I do wiHh that GO¥erllment us such should 
work in such important matters as a team because 1 Jeel one membjJ' will not 
he .able to· stand up against these most powerful people as the shipping com-
panies and the powerful 13ritish interests.. The further trouble is that because· 
these seamen are not well paid, the lascars in the Indian navy are also nt)t 
.at all adequately paid. The other day their condition was described by my 
Honourable friend, .Sir  Frederick James. I entirely agree with him. I being 
:a little older member than he is do entirely agree as a member of the Defence 
Consultative Committee with all that he said ~ regard to the Indian !lrmy 
.a!1d navy; Ilnd all that I submit deserve the best consideration of not ollly of 
Government but also of the people at large. We are lucky, better off than 
many because of their sufferings and sacrifices; aud I appeal to Government 
to work in the direction suggested by Sir F. E. James and in the direction I 
bave suggested to the Commerce Member who, I Imow, is moving in the matter. 
I req !lest him to ask these people frankly to show hirp. what profits tbey have 
made. Sir, there are only two or three big companies On the Indian Registar, 
but there arc many on the English Register who employ Indian seamen And are 
regularly plying in this oountry flnd yet they are in no way under the Govern-
ment of India; they are working f\bsollltely independently of them; the Trea-
'Surv Benches have absolutely 110 control on them. Probnhly now the \Var 

~  Member will get up and snv that the Special Officer or officers who 
allot ~  spnce on steamers on the foreign regist.er ure nnder him. I ?oubt 
it, and since no one' will even now contrlldictt my statement I am convl\]cf)d. 
that mv observations in this respect are entirely correct, namely, that there are 
shipping. concerns, in which some Government may be intereRted-let it be 
Grent Britain or Ameriea. which are working absolutely independently r.nd 
are evcrcisiu!r all the rights of nIl otting shipping space thereon and doing what 
they like. l' want to know from my Honourable friend the Leader of the. House, 
whether ~  instnnces have ever happened or could have hnppened III ;my 
'Other country that. some outsiders COn work in a country without any control 
<>r supervision of the Government I)f that country. 
Samar Mangal Sblgh: Is it V.K.C.C.? 
Mr. Booseinbhoy A. Lalljee: I will not give names; the Honourable Members 

<>n the Treasury BenGhes know too well, And they must explain. 
Maulana Zafar All Khan (East Central Punjab: Muhammadan): Why -10 

you hesitate to expose them? 
The Honourable Sir M. AziJ:ul Buque: Because he is speaking without facts .. 
Mr. Booseinbhoy A. Lalliee: Well, you please rise and then reply on behalf 

<>f Government. I can tell you deimitely that foreign shipping and even Indian 
shipping allotment is not at all under the Government of India. I know they 
have appointed an Indian as a Deputy Controller of Shipping. 
'Then, Sir, with ~  to the Food Department I have only one observation 

to make and that is unless the Government are prepared ~ make a serious 
attempt to import fertilizers, tractors ~ other necessary ngriculturalimpJe-
ments .and try and manufacture these inaTndia as early IlS possible, it is very 
very dIfficult now to meet the requiremimts of this countrY. As I 'have alreadv 
pointed out earlier in my speech, we have exported a lot of our food while ~
ing millions of people in this country and if today other countries are helping 
us a little or are prepared to help us, we are, I mean.' our Government are 
expressing our gratitude to them even before we actually receive anything from 
them, altho.11gh I know that the countries to whom We had been supplying 
foodstuffs dId not even acknowledge receipt of those goods. We do not know 
where the goods were sent. Anyway, Sir, if we get something from Australia 
or Canada. we will express our heartfelt gratitude for that, and I would ask my 
friends on the Treasury Benches to tell these people and those whom we ~ 
been supplying foodstuffs including the' American.s·thAt we have stood b:v them 
and now we are badly in need of food and they must come to our help: There. 
are so many American troops in -.this country and that is all the more reRson 
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that foodl>tuffs should be supplied to Ul> .• No' doubt they have come to fight.. 
and throw back the ~ but I will not agree if anybody says that tha 
Americl1ns.,Jllld other troops which have come to my country have come .to 
defend India. No, they have not. They have come to reconquer the ~  
which they have lost; let them not boast that they beve come to defend thiS< 
country from Japanese aggression. We can and 'we are prepared to defend our 
own country, but they have come for their own objective and should not assume 
the role of protectors and defenders .. 

Let rne wurn the Government that it was not fair on their part to hand over 
the Assam-Bengal Railway's management to Americans.' Are we not !1blo to 
mallage our own affairs? If they can provide men why should those people 
not work under our command. If they cannot work under our command, . .vhat 
right have they got· to expect mir people. to work un4er them? rhese ~  
have been given·certain rights: whatever rolling stock they want we are, It IS !:laId, 
supplying' them .and at our cost· I want to know from ~ ?onourable the 
War Transport Member whether it is a fact or not that at theIr ~  he h,as 
indented for 500 metre gauge engines and out of these 337 are gomg to .I'e 
sllpplied to them for the Assam-Bengal .Railway. Who is ~  .to pay If.1'" 
these? After the war ends within six months or a year, who IS gomg to bear 
this burden; it will mean nenrl,Y eight crores of rupees debt on the Railway.· 

The Honourable Sir Edward Benthall (Member for Railway and War Trans-
port): \Ve want locomotives. . 

Mr. Hooseinbhoy A.- LaUlee: I know you want a iew for. whole India but 
certainly you .don't want all these 337 for Assam-Bengal Railway. The total 
number of loComotives on this Railway is 205 and now you are arranging to 
supply ~  another 337. I haye got some of ~ figures from the Adminis-
tration Report of Assam-Bengal Railway. 

Now, we come to ,,!Rgons. ~  have inden.ted ~ 11,000 metre gauge ~  
for Ass.am-Bengal Railway. It IS really and legitimately a war expenditure 
and thiS burden should not be thrown on the Assam-Bengal Railway, but. QS 
War expenditure ~  by Americans according to their War pian. And 
let me make .it clear, Sir, that these and such are the adjustments we want 
the Finance Member to look into very ca,refully. These indents have been 
placed by the American agency which is working our Railways and we have to 

'Ree how much of it f8 a fair ~  charge on the Railway or how much of 
these extra requirements are because of the war. We want these things to be 
explained and to be looked into always by the Finance Member and the Honour-
!tble the W sr Transport Member. If they have no choice but to hand over the 
Railway to others,-they have powers to keep a check, I believe,-and I mtl&t 
ask that they should not let the Americans bill against us; they should pay 
from their own pockets. Tell them, .. Baba I if you want these things, have 
them, but pay f-or them also". 

With regard to aerQnromes, Americans have built man:v.aerodromes in India. 
and they ~~  spent their own money. In some cases, t.he Supply Department 
and the MIlitary Department 9ave helped them to build after making carefur 
anguiries as to the cost., It is true that they have paid for the cost of building 
aerodromeR but whnt rIght. have t,he.v on t,he land, which they have used for 
their aerodromes. It haR, it iR snid, adverRely affect.ed our fu.t,erest and we had 
no voioe in the matter. I am glad my Honourable friend, Sir Gurunath Bewoor. 
is here and perhaps he will i;ell us what ~  they have been made to confer 
on the 'United StateR pf'ople in rpsnpct. of IRnd which haR heen !liven to them 

- for building these aerodromes. We hear jn the Papel'S" that they say tha.t. 
thoRe nerOnrOmeR t.hf'), hnvf' huilt. that. nfter the war they will have the ri/!ht to 
use them. Surf'lv the PORts Rnd Air Dr.nanment· of the Government of Indis 
will t!'ive them nli the facilitie8 during the Wl\r. but after the war, let me make 

, it ~  thnt no ~ nation will hltve Rny sovereiRJl rigbt on even a little 
bit of India Bnd Tnnin will Ree to·t.hnt; this I say BS I know my people all OV91'" , 
the count,ry are definite on this. matter. 
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Sir Gunmath BewQor (Secretary: Posts and Air Department). I have stated 
before, Sir,that no question of sovereign rights has ever been raised Or ~  
:Mr. BOO8etn'bhoy' A. L&llJee: I am very glad. But may I ask as a hUSUl.:JI:lS 

man whether some vested rights have been given that after the war they ~  
have the right to use them? 
Sir Gurua.a.th Bewoor: No, Sir. 
:Mr. Hoosembhoy A. Lalliee: It hus been said like that in ~  ~  

Papers, and I ~ glad that my ~  Sir Gll;runatb Bewoor, ~  It. ~  
is the wav to do It. Let the AmerIcans Imow It. I hope that that IS the. I"ht 
reply and "I hope that Sir Gurunath is really giving that reply no1llr.only from 
his illformation but on behalf of Govemment ltnd that he has also gatheredJ,hat 
no ugreement ·has ~ all been concluded behind his ~  However, let J?e Jay 
usually, the American people will not make such mistake when ~ ~  I 
shall be very glad if really my friends in the Treasury Benches WIll ~  
suy that we will give all facilities during the war but after the war everythmg 
in our own country will be ours; no rights whatsoever to anyone after the war-

in this country I  . 
I have still a lot to say to my friend, the Honourable the Commerce Mem-

ber, with whom I have lust made a little agreement to give him sufficient time 
as soon as I can· 
Kr. Deputy President (Mr. Akhil Chandra Datta): What does the Honour-

able Member say; that there. is an agreement? 
Kr. BOioselnbhoy A. Lalljee: There was just now a talking agreement· 

between us . 
. Mr. Deputy President (Mr. Akhil Chandra Datta): I am definitely told that 
there was some sort of an arrangement a.bout time, under which sufficient time 
must be left for other gentlemen, and the Honourable Member has already· 
taken more t,ime thun allowed to him. 
Mr. Hooseinbhoy A. LallJee: With due deference , ..... 
Kr. Deputy President (Mr. Akhil Chandra Datta): No reply is necessary. 
Mr. lIIooseinbhoy A. Lalljee: J 11m going to use a little more time only with-

the object of saying that, the agreement just now made by me with Commerce-
Member was merely in the form of a talk and since T shall havp ample oppor-
tunities hereafter, I am cpncluding and I finally say that no doubt a great .ieo.}" 
of trouble has been taken by the Finance Member to present .this Finance Bill' 
before us but we must be convinced ~  many of the items a})Qtlt which I have 
drawn tbe attention of the Honourable Mpmbers. 
r At· ~  stage Mr. President (The Honourable Sir Abdur Rahim) resumed 

. the ChaIr.] . 
The ~  ~ M. Azizul Buque: I am ~  I will have to rush through· . 

,at the hIghest speed If I am to .reply to !\ll the pomts that have been raised. It 
'is only fair thut I shoul!! try to give the replies to the points which have been 
raised without entering at this stage on any discllssion on a (,,ontroversial plan . 
. Sir, let me first to,ke> up the quest-ion of the export position. Our general policy-
lD regard .to export ~  control has been to ensure that existing trade channels 
were not mterfere4 WIth and to preserve \he pattern of trade as it existed before 
the imposition of restrictions. Export is allowed to shippers who were in the-
export trade in the basic year, in many cases as in 1941-42. Hard cases Ilre also 
considered on their merits. Therefore, the principle which we follow is that. 
we find out what has been the export position of the shippers in Hl41-42. ... 
Seth Yusuf Abdoola Baroon: There have been new shippers UIRO. 
The Honourable Sir K. Azizul Huque: I am coming to that. At a time when-

export is considerably less than what it was, say in the years 1937 and 1938, 
it is extraordinarily difficult to drive out one shipper in the business to encourage-
another new shipper ';ho is coming for the first time into the trl\de. Let me be 
quite clear. I do not think that· my friend, Mr. Lalljee, if he had been in 
my position would have been able to tum out one of his old officers or assistants-
on1:v to bring in a new one, because the new should be encouraged. 
Mr. Saml Venca.tachel&m. Ohet,toy (Madras: Indian Commerce):' Was the-

U.K.C.C. a new one or an old one? . 
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'l"II:e Honourable S1r •• AllIU! Huque: If my friend hl!s patience l will deal 

with it. " 
Seth Yuauf AbdOOla HII'OOIl: You had new shippers also. 
i"he Honourable-81r Il. AllIul Buque: In that basic year, everyone whowBs 

.t\ shipper, new or old, has been given a quota. If after the basic year. ~  
~  circumstances brought in new shippers, I am prepared to conslder 
-their cases. But do remember, that once you deviate, it will be open to so 
.many controversies. Every new man will try to get in and many allegations 
will be mtA ..... 

1Ir. Booaembhoy A. LallI": Wha.t about the new markets? 
ne HonOUr&ble S1r K.AllIU! Kuque: In Calcutta? 
1Ir. Beoaeinbhoy A. Lalliee: The new ~  that we opened out iD 

. _Australia, New Zealand, South Africa? 
The Honourable Sir ]1[. Allzul Buque: I do not feel I can -xeply off hand to 

ihis point. 1 do not know. if my friend had Bny opportunity 'at a time when 
"shipping space was not available for the goods. we had to send beyond, that .he 
.. had heen able to open new markets whether in Australia or elseWhere, which 
does not mutter. • 

Ilr. ·HooseinbJ1Oy A. Lalljee: Australia hus ~ a new buyer for us. 
Mr. President (The Honourable Sir Abdur . Rahim): Order, order. The 

Honourable Member should. not go on interrupting lilte this. 
The Honourable Sir •. Az1lul Huque: Evet:y bit ofethis buying in war condi-

tions is eon trolled by the Government of the country, and if the Government ;s 
~ making purchases it is for a definite war purpose and for that the market is 

:already there. . I will be glad if India can have all the· markets round about 
India immediately after the war, and I am quite prepared to consider the ques-
-tion liS to what should be done with a view to take that step. . 

Some criticism has bee!! made as reg!lrds the export advisory pouncil. This 
·was conRtituted in May 1940 with reprcl:1el\tntives of trade and ·commerce .. The 
,committee met five or six times. The last meeting was held in January 1942. 
But thereafter, Sir, th.e whole picture of the export trade was changed. There 
was very little export owing to abnol'JIlul conditions "existing in 1942 Hnd 1943. 
My friend knows the then insurance rate from Calcutta to Bombay. My friend 
',knows the then insurance rate from Bombay to London. It is ellsy to'day /to 
-criticise us saying, why didn't yo.u continue these things in 1942 and, 1943. 
'Thanks to the Allied armies we Bre now in a position to consider the export trade 
which we were not in a positio.n to consider in 1942 and 1943. Therefore, for 
1942 and 194H t.hese advisory committees had pra.ctically no function. The 
,sudden chllnge in the wllr situatio.n has brought abo.ut a corresponding change in 
the trend of the export trade and here 'Mr. Lalljee will remember that I am 
'keeping note of the new marlmts which are being opened and which Bre going 
·t,o. he opened . . . . 

JIr. llOO88inbhoy A. Lalljee: Thank you very much. 
ne HonOUr&ble Sir •. Az1lul Huque: ... and in order to do that, long 

'before the discusRion in this House, }> hM initiated a. proposal to 'reconstitute the 
-export advisory council. Weare consulting the Chambers of Commerce in thE! 
··different parts of the country and I hope that ,'ery soon the Council will be re-
-eonstituted on a new pattern. . 

Somebody raised the question that the expo.rt of mother-of-pearl buttOns had 
"been prohibited. Up to the end of December 1943, the'&e buttons were permitted 
. to be exported by shi.ppers on the basis of the exports made by them in 1941 and 
1942. But exports were very small. Still certain quantities were allowed . 

. Subsequently we were advised by the Supply Department that buttons of all 
'fiorts Wflre in extremely short supply within India. so much so. that some of the 
--essential requirements had to. be imported from abroad. In view of the fact 
that we had to. import buttons for the defence requirements in the Supply De-

-partment, we, thought that it was no use allowing our buttons to go to Ceylo.n and 
Africa Bnd getting the SRme things with the difficult shipping position from 

... broad, and the export of mother-of-pearl buttons had, therefore, to be 'Stopped 

• 



THE INDIAN FINANCl!: BILl. .154:7 
eompletely. I completely contradict the flicttha't licences are given fic\ Euro-X M pean firms up to 90 per cent. of the quota figures. This is not correct. 

" 1'he e.xport trade of the country to a very large extent has been in 
the ands of IndIans in Bombay, Calcutta, Karachi and Madras. 

An ~ Kember: Who said this? :n. ~  Sir II. AI1Iw' Jluque: Somebody said. Whoever has done 
bus mess In .that basic year is receiving that quota. 

As regarq.s the U.K.C.C. about which my HonOQrable friend put a question, 
I think I have answered several questions in the House. We have issued t\' 
press communique, we have contradicted every statement that has }jeen made. 
'Vo have replied to the Chambers -of Commerce organisation. I sometime15 re-

'Dlembcr the famous linps-invention is exhausted, reason is fatigued, experience 
~ given judgment, but obstinacy is not "!at conquered. In any ease I will say 

thIS much, that I have placed all the facts about the U.K.C.C. Bnd even then if 
people are not . . . . 

1Ir. T. T. KrishDamachari: Facts tIl/it were within ~  knowledge. 
The Honourabie Sir II. Azlzul Jluque: Yes. I am not gifted with prescience 

to know things in the. astral regions. All I suy is that even then we thought 
that the trade organisations are ~ yet lattsfied, and I have just invited-in 
fact, a letter is being issued. orders were passed SOIne time before, inviting re-
presentatives of· some Chambers of Commerce who addressed us, to sit at Ii 

tuble with us and let us know the facts on which we can discuss the ql!estions 
about the U.K.C.C. I can assure you that, even though we. are for the time 
being in the 'l'reastiry Benches, we yield to none iJ? our desire to see that Indian 
tradc and indm;try prosper. It is a cntel trngedy in Indian life thnt Rn Indian 
in charge of the Department is charged with Rn accllsntion that he is not true 
to the interests of India. It is n trage·dy thut we have to witness, und I cnnnot 
1'\:1y anything more. (Interruption.) It was said thnt the· V.K.C.C. hlld R 
monopoly of the export of hides to Turkey. 'l'he U)CC.C. lu\\'e no suC'h mono-
}Joly. The exports are taking place through normal commercial ~  It is 
trtle that certain cOTnplaints were received by us from the exporters in India that, 
(hey were experiencing difficulties in obtaining declarations of ultimate 
destination from certain consular offices outside India with ~  to the ex-, 
port of this hide. "'e issucd neeessury instructionll as SOOI1 as we heard about it 
-and we have issued letters to the consular offioes that such certificntes should 
be given. At prescnt· there is no impediment to t,he operatiojl of the normal 
<commercial channels in export of hide. . 

My Honourable friend referred to licences Nos. 114 to 118 issued by the 
Karac'hi Export Trade Controller, but subsequ.ently cancelled. I do not ~~  
how these licences have been iB"Bued because prIvate export of tea was· prohibIted 
with effect from the 15th December,-1942. I um making an enquiry into tht> 
matter and at a later stage if a question is asked I shall be prepared to al1SW8r 
that question. 

Next comes the quest,ion of the i!nport policy. A programme of lndia'i 
essential r.equirements of goods of all kinds is prepared in advance for each six-
monthly shipping period after consultation 'With .0.11 the depnrtments of Govern-
ment interested. Generally speaking, the test of essentiality applied is that 
goods are either required for war effort or for maintenance of the civil population 
in war-time conditions. Licensing, again, by import trade control is done on /I" 
quota. basis, and quotas are, fixed by the Chief Controller of· Imports. 

As regards consumer goods not produced in India,-reference WaS made to 
~  for exam pI€' ,.....our policy is to issue licences on a generOU!l BCB'le. It 

was Rt the instance of the Government of India that we took special steps as 
fIOon as the shipping position was better, to request the Secretary of State and 
H.M.G. to see that more consumer goods come to this country. As regards 
watches, may I give thill information, that the value of watches f6r which 
licences were is!luACi in July to December, 1948, namely, in six monthlol, was 
RI!. 80 I akhll , and in the current year we have issued lioE-nces to th(l extent of 
Rs. 35 lakhs. Therefore, it is not correct to saythBt we lire not doing our 
best to see that goods which are required by the people are imported. . 
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As l'egards' plant'; and machinery for the production of consumer goods, alS 

1 huve said, last year and the year before the shipping position was so extraordi-
narily difficult, the seas were so dangerous, the U-Boats were operating in stch 
a manner that I believe this question was not raised. But to-say we are look-
ing into this question, and in fact, in the Industries Department we have already 
invited the industrialists of this country to infonn us as to what their require-
ments are, specially in the post-war period. We have issued licences on a gene-
rous scale whenever they have been ,asl{ed for. The shipping position is now 
bettl'r and we are consid¢ng as to what extent licences for new plants should 
be given. ". 

It is .... difficult for me to give accurate figures of all the different kinds of' 
machineries, but I can say this that we have issued licences for im'port of paper 
muchidel'y, sugar ~  cigarette machinery, textile machinery, jute 
machinery,' and other machineries during the las' six months aad even in the 
present quota period. As regurds chemicals, which are the basilf of all indus,-
tries, and specially of certain essential industries lil;:e drugs and ~  very 
large quantitier; had been licensed and hlrVe been actually imported.' Lie-eneea,. 
dUl:ing July to December oniy of 1943, fqr dlemicals were over 7 crores-tp,at was. 
the amount for which licences were issued. From January to June of this year;. 
up to date, we have issued nearly about 4l crores' of rupees. We are doing owr 
level best with a view to encourage the import of such chemicals I1S are neces.-
sary for the trade itself. <, 

As ~  the "Imperial Chemical ~  Ltd., I have not gone fully into 
the circumstances of this case. All I say is that it is in consistericy with the 
present policy that licences have been issued, and about which I have given a 
reIlly to this House. Por the time being we have got two duties to look w. 
,One is that commodities come to this countrJ. but thereafter we are to ensure that 
thol>c commodities are distributed to the consumers at a"price which is reason. 
t,ble in comparison with the landed cost. For n country of 400 millions it may 
not be possible for us to perfect a machinery by which we can adequately dellii 
with hoarding !lnd profiteering in every commodity. There are certuin commo.'-
dities which we nre allowing certain firms to import on terms as regards the 
distribution to the public. So far as the Imperial, Chemical Industries,is con-
cerned, their actual distribution system has so far ~ such that it has to a 
celhiin extent relieved I1S of the responsibility of taking charge of distribution., 
We aim to do so' at. It later stage in conjunction with other commodities which 
we wish to bring under control. For the time being, these are the ~ 
under which we are working. To any importer who satisfies that he hm; got an 
export licp.nce and shipping space from another count,ry to import any c(Jmmo-
dity, import licences are being issued. In other words, if an importer says, I 
have -got commodity, I have got shippiIig spRce, we freely issue ~  We 
also do everything poss\ble to issue licences for the import of drugs nnd medi-
cines ... 
. Mr. T. S. Avlna8hiUngam Ohettlar (Salem and Coimbntore CUtl£ North Arcot: 
Non-Muhammadan Rural): How many such people are there, who are able to 
arrange such shipping? '. 

~  ~  Sir •• Azll1ll Huque: It ,!leems to me you are not'in -the 
husmess like myself . . . 

Kr. T. !S. Avinaahllinpm Ohettiar: But ;r01l must explain it to ~  
man. 
~  Honourable Sir •• AB1lul -tluque: There are quite a'large number of 

bUAmessTIlen who (,fin' Itrmng8 and do nrinnge in normal times . , . . ' 
:Mr. T. T. }trilhn&mach&ri: Yes, in normal times. 
'rile Honouri.ble Sir •• AIiIUl Huque: No. Even DOW. 

,Kr. '1". S. AvtnaahUinga.m Ohettl&r: What is the number of people who are 
able to ,arrunge shipping space? A vast majority.of them are Europeans. 

The JImlourable Sir]l. Azizul Buque: No. 'They al'8 hoth Indians and Euro-
peans and to my knowledge ,there have been several C8t;es of Indian finns who 
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have told me that they have been and will be able to al'l'llnge for export licencss 

.at the other end. 
• 'fo continue, we issue freely licences for drugs and medicines. We issue 
licences for ioods not produced in India, machine tools, etc. The only Lhing we 
are trying to check is this. After all, even though shipping spal!e may bR u\sil-

.able, it is much more restricted thlln in normal ti,.mes and therefore at some 
.stage or other' we have to be' circumspect and Bee that instead of importing 
luxury articles such as nail polishes and gla;;s wares we might give permission 

. for licence for such commodities as are of urgent neces3ity in the present day . 

. Therefore, Sir, my reply to the ex-President of the Intiian. Chamber of ~  
merce is that we don't issue licences for cosmetics for the hill-belles of Absam. 

As regards the question of import advisory councils, it is true that there 
is not an import advisory council for India as a wbole. We have taken up that 
.question from time to time. We have tried to find out ar. to whether it is pos-
sible to constitute an import advisory council for Indill all a whole but it is 
extremely difficult. First of all, it has to be on a regional basis. H011lbt>y has 
a .certain type of import. Calcutta bas another type. Karachi has another 

~  Madras has got yet another type and therefore we· have been for the 
time being trying to utilise advisory panels for different kinds of comm$dities. 
For example, in Calcutta, there are advisory panels for engineering stores and 
jute mill stores. In Bombay there is an advisorvpan"l ~  deals with the 
rcquirf'ments of textile mills other than jute and. hemp. The War Trailsport 
Department has set up a panel for the articles it requires sucq. as spare parts 
lor motor vehicles from the United" Kingdom. In regard to the tea machinery, 
the Deputy Chief Controller of Impone, Calcutta, has \;flen acting in close con-
sultation with the IrIdian Tea Association. For newsprint, there is an advisory 
(lommittee noVl' functioning in the Industries Departllll;'nt. There are other 
panels or advisory bodies. A ~  for licensing dyes and for textile chE-micals 
bas been set up in Bombay recently and an advisory committee for the licensing 
.of raw cotton was 1l1so set up last year. Therefore, whfll'ever possible, we ,have 
been trying to eOUlmlt the trade interests in issuing the licence. With our pro-
posal to set up an export advisory council along with the advisory committees 
whklh are functioning, we feel that we have been 'COnsulting the trade and the 
interests concerned as much as possible. But we do leel that the time has 
<lome when the consumers' interests must. also be looke.:l to, In other words, 
when we are importing or exporting B commodity, the ultimate factor is the 
<lonsumer whose interest has to be considered, and ~  in dealing with the 
complicated price questions which are being discussed today. I can give this 
assurance that the question of constituting a consumer,;' council in which all 
'such questions which affect t.he consumers may not :mly he brought up but" 
fictively considered ~  engaging our attention and r hope that very soon we may 
be 'able to announce the composition of a committee of this nature which will 
Tepresent all interests and aU provinces in looking after the consumers' interests 
8S regards ·price and distribution. '. 

Dr. P .•.. Banerjea·: Will that be a nominated bodv? 
Kr. T. T. KrJsImamacharl: What does it matter? . 
The HOIlO1U'abie Sir".. Asizul Huque: I can assure my Honourable friendlll 

that all ~  are not bad and all elections are I'ot good. 
Dr. P ••• B&nerJe&: Still, in a· democratic age, we stand for .election. 
The Honourable Sir •. Azlaul Haque: I am .functi(.olIing under a 'system in 

'",bich I find it is extremelv difficult for me to have a consumers' council for all 
over Indil'.. I am trying v my best to make it as representative as possible. 
That much I cl1n assure you, that I am. trying my bellt to make it as repre. 
:S8ntative 8S possible. . 

Now, I might say that in dealing with these questions of oonsumer goods, 
the licences are issued from time to time, and therefore, what is importp.d or 
exported at one particular time may. not be the SRme the next period. AI soon 
as we came to know that the shipping position is better, we tried our level 
best to get more consumer goods, into this country and the quantity which we 
would have got, if we get the shipping space, would be worth about 60 crores of 
rupees. Unfortunately, the position is that we have to get these consumer good • 

• 
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~  other :countries and unless the supply position there or the productive posi-
tlon ~ ~ IS such as to perlllit us ~ pet these things Bl:'-cl' unless we can' get all 
the ~ space we want, the posItIOn may n9t matenully improve. We hav3 
been ~  asked a.s to why we have been issuing Jicences . ..All I say is 

~ It IS merely an. estimate as to what . might be imp')l'ted into this (,lountry 
durmg ~ ~ ~  of a yea.r or so. But in any case, we have to work 
under ~ ~  dIfficultIes. ~  difficulty is the shipping difficulty. I wish. India. 
had s}npPlllg of her own, whICh would be able to run in the blue waters. (An 

~  Afe-:nber: "Oh, oh".) Whatever your opiI).ion might be, I yield to 
none lU my desIre that India should have a mercantile marine of her own. 

IIr. '1'. '1'. Kriahnamachar1: That is a pio.us hope. 
The Honourable ,Sir II. AJizul Buque: Piety is sometimes more of a virtue 

than' mere negation. But that is not the position today. When my friend 
will be able to find- that the ~  is better, I will eertainly yield to none 
in my desire to do something at this end also, but the shipping is not at this 
end. The shipping is either in America or with His Majesty's Government. 
War is still going on in Italy. War is still going on in the Russian Front. War 
is goillg on in the 'Pacific waters and it is not reasonable to say to them-what-
ever might be your war situation, you must give space for all the consumer 
gooJs, that we want in t.his country. There is the non-availability of the "goods. 
My friends mayor may not know that the production of industries in normal 
times is not the ;;llme production today in U. K. During my last visit to 
Englnnd, 1 wpnt to n pla::'e, nnd I was ~ that nenr abqut that placE' thtre 
was a, factory for trenting a certain kind of fish and I wus told that 95 per cent. 
of that factory has been converted for munition purposes. If you look at the 
conditions of factories in England, you will find that a vf..ry large percentage of 
it is now ulled for defence production. A ver'y small pereentage is kept for 
Cliv;lian goods. Take for instance, crockery. Even in England, you will not 
he able to get crockery <if the kind that you might get. :n Delhi. I went about 
London and could not find a single one, except utility ones. Once I tried to 
purchase a fountain pen in London and I could not get. ony. That is the state 
of affairs ill England. Therefore knowing thnt fact, it ill not· possible for us to 
say that you must send out so many Fountain 'pens or so much crockery. (An 
Honournblc Member: "We do not want that".) At the same time, the things 
which we have been trying to import are really commodities which are to some 
extent essential. For example, as I have olrendy said, we want printing paper, 
writing paper, match paper" stationer,v, hand knitting wool, wool fabrics, hosiery. 

~  blades, cutlery and things of that kind .. 
An Honourable lIember: Whisky. 
The Bonourable Sir II. Azizul Huque: Of course. whisky to a certain extent 

also, because I ~  to cater to friends like you. I have sometimes to do that. 
Similnrly, there have been other,articles, such as, acids, medicines, leather manu-
factures, motor cnr spares, cycle spares. Then we also want certain spare parts 
for umbrellas because there is a hig umbrella jndustry in this country which 
depends on spare parts from abroad. We have been tr.\'ing to get those spare 
parts .. We ho.ve been trying to get spare parts for' all 8maU industries. But, 
as I Raid, these whi!;k:\'s nre not directly imported by mo. If my friel!ds in the 
trade onlv wnnt. a lieenee, we cnnnot stop it. But I know this much that last 
vear, abo'ut four or five months after I assumed office, I got hectic letters both 
from Indians and EuropeanR from different. parts of India that there is no 
whisky in the mRrket and will you, for God's sake, issue some licences? 

])'t. P. N. Banerjea: Publish the names. 
The Honourable Sir M. Azizul Buque: I wish I could publish all the names 

of the people who come to me. 
Then, Sir, my friend told me that we have not. been trying to .help indus-

tries as much I\S we should. This complaint eame to me from my friend, Mr. 
Rnm Ratan Gupta. Now, we owe a dcbt of grntitude to Mr. Gupta and his con-
cern for starting an aluminium concern in India. 
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J[r. T. T. ltrlahDamachari: It is not his concern now. 
The Honourable Sir II. AltJ:uJ. Huque: He started it. It is not proper for 

him to say that we have not done anythiIlg for him. When this factory WllS, 
started, ~ wanted exemption from clJstom duties as a special case and the 
machinery and the equipOlent had to be import:ld in OctOber 1942, within six 
months. In order that the industry may be started, he wanted that all d,uties. 
~ machinery and-equipment for that factory should be t·xempted. We not only 

did that but as the articles could not be brought within ~  months we extended.. 
the time in order that all the articles which were ordered for the establishment. 
of that factory might come to this countr: dut,y-free. 

1Ir. T. T. Erisbnamachari: Extension is ordinarily given automatically. 
The Bbnourable Sir II. Aztl1O. Buque: I thought thE' Honourable Member-

was sI?eaIqng about the first part and not the second. It ~  Honourable friend 
the ~ were here, he would have told him that exemption from 
duty is not granted so automatically. This is an exceptional case bu' we felt: 
that aluminium is a concern which ought to I,e encollraged in india in the-
interest of the future of India. . 

Mr. T. T.'Krishnamacharf: Do they manufacture ahiminiunl or. alumina: 
The Honourable Sir II. Azlzul Buque:. They are thinking of producing also-

th£l alumina at 0. later stage. 
Sir, I do not think it is neceS'Bary for me to reply. to the pointe about the-

industrial research. All I would like to say is that with the Council of Indus-
trial and Scientific Research a considerable amount of progress has been ~ 
Government originally granted 10 lakhs of rupees as annual grant'.' 

1Ir. Amarendra !lath O!l&ttopadhyaya {Burdwan Division: Non-Muham-· 
madan Rural): Will the Honourable Member give us eome details. . 

The llonourable Sir II. AzlzuJ. Kuque: I have got the full details bllt I have-
no time to mention them here. I can place them before the HUlloUl'nhle-
Member and he can read them. All I can say is that valuable work is being done 
and already with the 10 lakhsof rupees and the munificent contribution from 
Messrs. Tata's we have been able to make 0. good headway with the glass 
research station and the fuel research station for which 10 lakhs have been pro-
vided. Them. we are trying to have a national physic(ll and 0. nntionnl chemical 
lo.boratory 89 well as a metallurgical research institute very soon and we 
hope that in the courRe of this year complete planning of all such laboratories 
will be possible. Quite apart from this, Honourable Members must remember 
that we have not been sati!lfied by merely doing that. We felt that the time 
has eOIRe when there must be a co-ordinated planning of industrial and scientific 
rescarcheE! for India us a wholp. India's future clependscn the extent to which 
she can industrialise on modern scientific lines. ]<'or that Bcientific and teehnicaJ 
assistance will be very much needed. -'My friena, may know thlft already a 
Committee under Sir Shanmukham. Chetty with Mr. J. J. Gandhi" Col. Sokhey, 
Sir S. Bhatnagar, Sir J. C. GlIose and others is sitting ~ the report of the 
Committee will be out within the next three m;)nths as to how further indus-
trial research in this country can be carried on, to co-ordinate the activities 
of the Universities and to plan ahead the future ,indust,rial and scientific-
researches in this country. 

1Ir. Akhil Ohandra Datta (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Rave yon accepted the recommendation 1)£ Sir ,T. C. Ghosh? He 
wants an annual grant of 25 crores of rupees for the promotion of industrial 
research. 

The Bonoura.ble Sir •• Azlzul Jluque: We: have ~  got a plan of 10,000 
crores. As compared to that, 25 crores is n small matter. Sir J. O. Ghosh is a: mcmber of that 'Committee and for the .Jlurposc of future planning he has B 
full right to ·discuss this matter in the Committee. If R recommendation comes 
to that effect, I shall certainly be prepared to consider ii on its merits. 

1Ir. AkhU Chandra. Datta: The recommendation is already there. He has 
made it. ' 

The HOn0111'able Sir •. Azlzul Huque: But that is ..the recommendation of 
SiJ J. C. Ghosh personally. I have appointed n Committee eonsisting of Sir 
J. C. Ghosh and other scientists. 
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Now, I have to speak on the question of the_price c:,olltrol. I fullY.JI.gree 

"tha.t' you have to impress upon rrovincial Governments and the people of the 
~  as a whole tha.t no price control measure can be successful unless there 
.is a unanimous effort on the part of everyone in this ~  tq drive out the 
black market. Law can never make a perfect being. I have answered the ques-

:tion as to how we are dealing with this matter but please do remember th!'t this 
:Department of Industries and Civil'Supplies came into being at a time when 
the index figure of all commodities 'was at its highest and we had barely about 
8 months to t&ckle the problem. 'We have taken up the ~  of textiles; 
':we have taken up the question of drugs and woollens; and we are very soon 
'going to take up the question of cement and ot;her articles. Under the anti-
'hoarding provisions we have fixed the prices of fountain vens, m.unitions, photo-
'graphic materials, cycle and its parts, silk yams and a few other articles. .I 
!do not think we have been able to do it badly: Take tlie textile item only. 
'Thousands and thousands millions of yards of cloth had to l;>e marked. We 
'have ~  at least one principle. Any production in India >.Of textile after 
:last November must either be the standard cloth or Tex mark. There cannot 
"be any other production. We take credit for the' fact that we have been able 
to establish fOl' tbe first time one uniform wholesale price ana one uniform 
Il'etail price for the whole of India wherever it might be sold. Sir, a ~~  
'like that cannot be perfect in a. day. I do not think even the giants of men 
.can do it with perfection within such a snort space of time. Thele must be 
·defects and I freely -admit it /Iond I shall be very glad if helpful criticisms a1'e 
'made tO'me in order that these defects mav he rein'oved. But we have at least 
-done something. We have at least brought the price of cloth aown from the 
index figure 409 to index figure 230. , 

Sir, my Honourable friend Mr. Jamnadas Mehta repeatedly said, why do 
you give ~  to thesl( dealers. What can I do? I make a. law that production 
in, August ,must be so:d by February. I take it ordinarily that if he has got 
.sir months time. he will be able to dispose of the same. An,d he must get six 
months time.. But if within six months the commodities do noJ; reach him 
tOwing t.o some fransport difficulty or other, und he gets only two months time, 
1 ask my Honourable friend if it is 'fair on the part of Rny Govemro'ent to 
penalise and confiscate his commodity liS soon as the due date is over. (Inter-
:ruption.) That is the only .alternative left. Even then, we have given only 
.two extensions, one extension was when we first promulgated our order; we 
.decided that any cloth which wus. produced before that date must be sold by 
31st Odober, That was a mandatorv order. At that time when there wall oloth 
famine in this country, no bne in this couritry knew, not even ourselves that 
~  Wtlre mue ~  jJl'oduction ulready" WIth the ~  but WI:: soon lounti 
out that there were lime llloutas protiuct!OIl. After all the plOduction of ui,uu 
.moutlltl cuuuotDe so.d III turee or low' mouths. '1'11t:re10re we tllought it reasou-
.able to !:lIve t11tlUl two ~  tune more. Aft-cr that we have rigidly adhered 
to l.1lat ~ auti every cloth wnich was left over has ~  seiot;ed una js being 
JUurkeu uy lue i'l'OVIUcial Uoveruments with a uew prlCe w.u...ch ~  much 1"'<11:1 
thuu bUt: 01<1 pnce. ou, what we have 'done withIn eight monthtl IS this. ~~  
tirtlt fixed tae price of ~  but ~  the pnce !lal:l been reduued 
gradually aud tile price fixed today ior .Murch is at least 2,; per cent. less than 
what we fixed in June. 'l'-bree tunes the pI'ice has been reduced. Wlthin lwst 
.eight months. As 1 said, 1 certaiuly feel tbat quite a oonsiderable amount has 
,bef!n done so far as ~  is concerned... . • 

As regards the question of distribution of standard cloth, I can.say that we' 
-,"med originally at :.l,OOO miilion yards fOJ: the total quota of the year, but when 
we later on came to ~  that there is already about 3,000 million _rds existing 
ito the country, we had to slow down our pace, because it was no .use throwing 
,Qommodities if ,hey cannot be. properly sold. In any case, the transport diffi-
culties are there, and from June till today, we have been able, to send about 
'i'20 million yards of standard cloth throughout India. There are now Pro-.. 
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villoes which have !lOW said that' "we, are now getting 80 '\.lI.uch Tex-mark oloth 
and people have gQt so D\uoh money that they wiJ] not purChase stapdard cloth. 
They are going·in for Tex-mark olothJol , and therefore they wanted to reduce 
the velocity ~ which the standard cloth was being put on the market. In 
ally o,ase, there h\s been no extra demand. May I only s8ythis much ~  
there is no danger tbnt the doth price will rise again because, as I have Slid 
that if today if there is Ilny clo,h which is unmarked, it is subject to the penal 
pro,,"isiElJl of the Ordinance which has come in. There is no such danger. If 
there ~ ~  of mark, it will be the dut.y of the IrIan to see that it is 
properly marked again. If any complaint comes to our knowledgl" it will be 
our duty to enquire ~  tbe matter. Therefore the question as to whether it is . 
u. wholesale dealer or a retail dealer, whether "it is un Indian mill or somebody 
else, all these quest,iolls nre immaterial to me. So long as I have fixed the 
price for the consumer, it'doeS' not matter whether in the Mulji Jetha market, 

~ are representatives of textile conC!ems or anybody else opening.. S:10pS. 
Already our hands are quite full. As I have said' we have reduced the price 
t.hrec Limes withiuthe last eight months und we hope to, ,continue 1;0 do so. 
Here, 1'llcknowledge with gratitude the help that we have got from the textile. 
millf; and' especially foom the 'rextile Board. We have taken their advice ill 
every IItep we have taken to reduce the price. We have received their full 00-
operation. I have n'ot been able to contradict Ot' 'confirm as to what amount 
of In'olit hus been made by It mill. That is the one matter in which I hale all ' 
along been m<?st ignorant. I do npt uudet'stand all the intricaoies of the share 

-market and of-speculation-that titkes place there. I have 'therefore not carefully 
studied the profit incidence of,Indian Textile Mills. But since this point has 
beeu railled, I will try t{) look into this question also and 1; hope later on to be 
able to Rutisfy my Honourable friend. Actually the wholesale index prioe of 
cloth when we took up was, 410 und it hl1s come down to 230 last rnontp, I do 
hope it, will (lOme down later 011 much lower still. 

The question has been raised as regards the distribution diffioulty in Assam. 
AS!1am is really a. difficult problem because as the House knows Assam is served 
by a railway system in which it is not easy for Bombay or Ahmedabad milIow-
ners to ta.ke commodities there eusily. Yet we have gone out of our way to I 

help Assam in order to make the distribut,ion easy. In order that commodities 
may' go' by ships instead of by railway. the Gpvernment have accepted marine 
insurance as their own liability. In other words, if anyone wan1;s. to send goods 
by ship, then marine insurance is 8 Ijability which has been accepted by 00"-. 
ernment. We have also, taken ·other special steps' and I am grateful to my 
Honourable friend the Member for War Transport that the question of 'standard 
cloth has been consideted as a matter of very high priority in the matter of 
transport. I know for myself that w,lten there was acute cloth shortage in 
Bengal, we did our l'Elvel best t{) send more supply to that Provinoe. For the 
time being I am n()t yet satisfied, that I can freely say that actual distribution' 
within the Province is yet fully satisfactory. 'But they are doing' their level 
best. They have to, deal with thousands of villages and it is no use my 

. quarrelling over the matter because they have got the problem to s«¥, the.. it goes 
to the dist!Ult villages. For ourselves, we have taken the responsibility of not 
only manufacturing but reaching the commodity to the destination within cer1lain 
areas an!! to the rail heads that may be made, and we are doing that duty. 

SeverRl questioDs have been asked &bout dry ~  and cells. So far 
this was being dealt, with by the Supply Department; Ilnd the whole question 
of its p-rice is 110V\' being consfdered in conjunction with the Supply Department 
by the ludut'ltriell lind Civil Supplies DepartQlent-and therefore I. urn n9t able 
at present to slI.y what t.he actual price is and how it was detel'mined. 

:Next, my Honourable friend questioned me abont certain newspapers which 
'received permission Rnd others which !lid not get permission. I have here a 
list before me of all newspapers which have receiyed permission since the newt-
paper control bas COilH'. I am' giving the names which have been given per-
mi!l!lioll, 811 of which IIrc ,exceptional cases on each. one's own merits: 
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(1) 'fll€; Economt!t. whieh is l)QW cnUed the ~  Economi,t cl DtliDI. 
(2) Burma-Na,du, which is ('onneClted with evacuees from Burma. 
(3) Mazdoor of Culcutta dRvote.d mainly to work among industrial labour. 
(4) Polak W. Indiach, for Polish refugees-fortnightly-,. very small paper. 
(5) l'he Vtkalika. Q monthly of Orissa published in Cuttack. 
(6) The·Indian Journal of Horticulture. which had been given at the-instanoe 

of the Agricultural Department of the Government of India. 
(7) 1Jlhen there is an.other ~  ~  in Bombay which was ven 

strongly recommeI)ded for circulation' among Indian troops overseas. ' ~ .. 
(8) Paigkam-i-Barhad. paper ~  limited, but it was recommended 

by. North-West Frontier Province. . 
(9) A quarterly journal of Arobindo' Library, paper consllmption only 20 

reams. , 
{10)-1'he Indian Patents and Design8 and Trade Marks R6V(6W, a ~  

. of Calcutta, consumption only a fe,,' _ reams. My Honourable friend Mr. 
~  knows that even a pltper like this for which there is no 

,other journal of its kind ill India . permission wus. refused, and it was. only after 
repeated requests and because there was no ~  paper of that type and it is 
because Indian Patents and Designs have come more and more into prominencll 
that this pnper has been given permission. 

~  Orissa Re-view which is' a magazine issued directly by the provincial 
Govemment; then there is 8hilcRha, a monthly in Lahore and the Andhra Mahila 
devoted to the uplift of Andhra women. 

These are the ptlpers which have·received permission for using paper other 
• than ne\,,·sprint.' As I'egards newsprint, it- is definitely according to a quot:l 

principle which is fixed in consultation with the Advisory Committee, which is -
Mnstilillted of newspaper proprietors Rnd editOrs. 

Sir, I -have been asked questions here for sOnie'time abollt C'.om!!l1InBI Del'· 
l,entage. All I ClUJ" say is that I am satisfying myself that in sO' filT alt"the 
Oommerlie !mcl Industries Departments are concerned, there is. an o.aequate 
peroentage of Mussalmans in the vnrious services. ~  even ~ I am not 
fully satisfied that Mussalmans hnvE' ,been employed in adequate number every 
where, generally speaking, efforts are being constantly made t<' do ,,0. Some of 
;;ur offices are located at Caluut,ta, Bombay, Karachi, lleshawar and other places 
"1'\d ii, ie not always possible, where there is a small office of three or four people, 
to keep strictiy to the cOIllIlumal percentage. ,.But generally speaking I shnn 
he able to satisfy that this percent.age ill kept lip. ·A complaint was made the 
other da" that in the offices which are under the Commerce Dep&r.tm.ent in 
'.ntlying "places, 'such all the Export Trade ControUer"'s 'office, such percentage 
~  not ohRerved. 1 had to Rend for these figures nnd I might give the infornia· 
tion' that ont of o.toto.l number of 90 assistants in the upper division nnd lower 

:division, as many as ~ are Mussalmans in .this Export Trade Controller's nflice. 
Kimilnrly I wnll asked hy several Honourable Members shout the Cotton Textile 
Directorate. I am particularly anxious that itl this department Muslims should 
he adequnt.ely represented in the higher ~  and I may say that out of officer,; 
in the superior ranks of guetted Eltatus numbering 84. 20 are Mussalmans, even 
lhoUlih tlle' percentage according to the Bombay .ratio should have .been les'J. 
We have introduced in our department a ~-  of gett·ing regular information 
ns to the perceniage of Muslims and the percentage of other backward communi-
ties to "ee how many vacancies are there Rnd how more appointments can be 
made. • . 

Sir, I ~  only to refer to two or three other points .. ThA firs+' is ~  ques-
tion of Indian seamen. I can aasure my Honoura.ble -fnend, Mr. LallJee, that 
~  thE' lallt two yMrtI I have been atudyiilg tbis question both at London and 
nt .this ~  It will be my eamesl; endeavour. to see to the ~  ~  
conditiohR of Indhm seamen ~ RS regarlis wages and also theIr ~ 
'JOnditioIlR. I have nlready tRken up that matter Rnd In fact Y (lRn say t,hnt 

.. 



THE INDiAN FINANCE lULL 1650 

it is DO longel' u iiecret tlmt ~ of the reasOns wby 1 hud io. come out to ·In<ija 
.was to represent the ~ 01 the ~ • .b«n'!eil f:j conditions as l:egardlj 
'\vorking hours und wages. liut 1 do not ugree h Mr. LallJee that the shipping 
.companitlE 'hu\,e riot been sympathetic. 1 myself went £:r()m port; to port iu 
England to see the condition o1tiJe Indian seamell. It was ndt sutisfll.ctory. 
But I can say this thut the liritish shippmg compan1es, ufter I brought tht) 
mutter to their notice, havtl been most unxious to provide the best of ~  

.and faciiitit!s for Indian seamen ill the different ports. And l can testify without 
any contradiction ,from anyone that they were most helpful in seeing that aU 
the au:nenities that were possible for them to provide within their power were 
.provided· in all the important ports within the Unjted lUngdom where Indian 
seamen h8ve to stal' I am personally looking into the question of ameni£tes 
for Indian seamen within India. I am nOt able to make a statement at this 
.stage because my inquiry is not complete, but 1 am not ,Yet satisfied thut the 
.amenities in Indian ports are all too satisfaotory. I oan ~  this much that 
the question will receive my anxious consideration and I do hope. that sooner lIr 
later,-sooner, I hope, than later,-it will be possible for me to announce. to 
the House that some ameliorative meaS1,ltes have been taken in this din'ction. 

As rega.rds the jute price I can 'say this only that we . have l'onfened the 
greatest boon p'ossible,-a boon which haij been demanded by pt)ople of all 
ranks for the last 20 yea.rs,---:by the steps which we have  taken, llumely, fixil1g 
the minimum and maximum pri<le and ensuring that every bit of jute which 
ilJ produced is purchased by Goverr)ment if necessary. There haS" beep some 
criticism as to wh,Y the price between the minimum and the maximum is 1>0 
small and why the margin is not wide. Ordinarily one understahds that the ,. 
minimum' must be low and the maximum must be high. But obvionsly ugain 
fb benefit the cultivators, we did not want any middl!lmen to operate and hold 
(m by getting the jute. in order that they may sell it later on at a higher ~  .. 

AD Honourable lIemb6r: Does that help? 

The Honourable sit ... A.ilul Buque: I have gone from villug,: to villt,S'" 
in M#WllJnsingh hl order to restrict. jute cultivation and I can say with a clellll 
conscience that this is the biggest, benefit that we can confer on the jute culti-
vators. . 

Sir, I will not t",ke ally' more time; I willllot enter into the political flontl'O-
versy. [shall not enter into the question of why we ar.e .here or why Goveru' •. 
ment is continuing 8S it is, because it is very· diffictla to ·enter. into questious 
like that. But let me conclude by ~  one sentence. 1:)0 IOilg as ally India.n 
£eels thllt another Indian is not his brother but a trll.itor, other people will rule 
this country. So long as every man Qutsid.,e one's party is oonsidered a .. truitor 
and not as good a citizen us ·a member of that party himseJii there can be 110 
political solution of the vexing problem which is baffling us today, The history 
'of the past has repeatedly shown it. Lcan say this that even though we may 
not for the time being be abl.e to aUy oursehres with the different, political 
Ilarties· or groups in the eoulltry, the interest of India is a!; dear to liS Its to 
anyone else who m'ay sit on the Renches of this House today. 
Kr. S. O. Ohatterji ~  Non-Official):Bir, I have very lit-Me in 

commoll wit·h the Honourable the Finance Member. I have never been a 
pick-poeket, and I havenever handled large sums of mOlley;_ any figure extend-
ing beyond four digits confounds me and leaves me puzzled. I shall, therefors. 
leave figures severely alone. It is_ customary to mention fads in "the same 
breath ~  figures. But I submit, "Sir, that even though one msy have I1'J . 
head for figures one ~  have a fair};v lively sense of fac£s; ~ awl I claim to . 
ba.ve suoh a . sense for· facts. I endeavour to be 1\ realist in politics. I1s I have 
always been in my own pursuit of philosophy. The biggest fact,_ to my mind, 
in the present situation is t·he fact of war, and it is in the lilfht of t.hat stupl'nd-
ous fact, beside whieh el"ery other fact pales into insignificance. t.hat I view 
the financial proposals before the Rouse. I also believe that Jndia is hot ~ 

R participant in the war,. h"t thnt. T.ndia is vitally inierestt-d in brin!?ing thl!, 
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war to the spe,eciiest possibTe '.essiuJ conclusion. I, therefore, ~  agrtle 
:with my Honourable friends, err l<'rederick James and ~  Jo.mnadas Mehtap 

that we today have to view the financial proposals before us in the ~ of these 
facts. I, therefox:e" give my wholehea.rled S'Upporl; to the financial proposo:is con-
tained ill the lfinance Bill. ' 

I pass on to another fact: the fact of the shortage of food sllPpljes, the, 
shortage which has had such disastrous and tragic oonsequences in Bengal and 
other parts of our country. I claim to have some sympathy for llengal,because 
it happens to be the land of my ancestorb. I find it somewhat difficult to 
uI\derstand why in that unfortunate lund there should be, even when sUCh a" 
calamity has, befallen it and, if certain ominous predictions should prove true, 
might again be repeo.\ed,' why there should be SUClh lack of co-operation, such 
mutual suspicion, as is evident from the reports one hears, M:v Honoyrable 

. triend. Nawabzada Liaquat Ali Khan, is a Shakespereau ~  he niight there-
fore be able to appreciate this Shakesperean saying: .. Adverdity makes strange 
bed fellows." We, Sir, in this House have had an interesting demonstration 

, of that truth on the, Qpposite Benches lntely, But.I have been very much 
wondering why this saying of, Shakespeare should not hold good at the present 
time in Bengal. - There has been a good deal of criticism of the Food Depart-
.ment, of the Government of India. It will bli, howev'er, admitted j,hat since the 
question of lood. particuliuly in Bengal. was last discllssed there has been 
cODsiderdble improvement; a.nd· my o\'l'n feeling is that if, things are nOl better 
today t,han they are in Bengal the fault lies not entirely at the aoors of the 
Government of India. Even Prqvidence, Sir. it-is said, helps 'those who help 
themselves; and unless all classes and commuilities and all parties i'h Bengal 
will make up their minds to put their shoulders to the wbeeVI do I).ot see how 
the very able and hard-headed businessman. wh9 is in charge ot the Food 
Department of the Government of India, is going to deliver the goods. He 
might be ,able to deliver food grains to Bengal. but the disbribution of the supplies 
must inevitably be the l'esponsibility of the provincial administration. Now, 
Sir, I a11\ not in touch with conditions in Bengal and" therefore, I am not com-
petent to pass any judgment as to what is the'reason for this lack of co-opera-
tion, but my information is that so far, at any rate, as the main political ~ 
in that province are concerned, with the exception of the members of the 
European Group, they tl.re_not giving their wholehearted oo-operation to the pre-
sent Government. When I tum, Sir, from that unfortunate province to my 
own province-the United ~  which at present one ,single individual 
is ruling, for the same reason for which the Honourable Dr. Khat'e told us yester-
day that he is here, I find a pleasapt oontrast., Things in the United ~  
have gone well, 'and they have gone well because the Government of the time 
has gained -the confidence of the people. Not only ,have the United Provinces 
Government taken timely action in purchasing large stocks of food grains them-
selves but they have seen to it 'that at any rate in the larger towns of the pro-
vince, though prices have been, high, there has been no starvation. ~ 
like these make me wonder whether, after aU, one has not to agree with iihe 
saying of Dr. Johnson, the ponderous literary favourite of my Henourable friend. 
Mr. Xrisbnamacbari: . 

~  forma of Governmen't let. fools contest.. what'er is administered best, is bost!" 
And, Sir, that is my reason for giving my support not only to these finan-

cial proTlosalFl before us, but almost to 8'11 important ~  put forward 
b;V the ~  G9vi:trnment,Wo have heard a. great deal lately that the. 
pl-£lsent Government, of India do 1,ot rt!present the major political parties in 
t.he CO\Ultry, That is a fact which is po,tent to all. and I do not Bee that 
there is an,Vpoint, in, rubbing that, in too often. T support the present Gov-
emment beellUse, T believe, thnt, t,hat is the only Government t.hltt we . can 
~  ~  I sometimes feel. that we CRn have for 8 long time to come. I 

do nat believe Hlirl in t.he Tlresent conditions anything like a part,v Govei-n-
nlt'nt ('An work either in t.he proyincel'; or Itt the Centre, ' 
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-. 'IP S  G pta (G'an]'om, cum, VizagapataJIl;, Non-Mdbammadan Rural): ~ ...... u 
Astrologer I ' . 
Mr. ~ O. Obatterjl: I support the present O:overnment .. 

Dr. P. :N. Ba.nerjea: True to your saItI • 
Mr. S. ,0. Ohatterjl: .... particularly because the Indian ~  in> 

that Government happen t,o l?e persons who are not ~  connected with:. 
anyone of the contending political parties. 

Mr. E. S. Gupta: Gratitude I • 
Mr. S. O. Obatterjl: They are to my mind people who Cl1.n take ~ detache.d. 

and a dispaBSionate view of affairs, and I believe that they are domg thm ~ 
honest best. I also believe that constituted ,as they are they are ~~  of 
working together as a team, as no ~  ~ ~  or .even .coalitlon ~ 
ernment could do in the present conditions mIndla. 'lIavlDg s8'ld that, ~  I 
must from the somewhat narrower point. of view of my own community make·· 
oertain oomplaints against the present Government of India. .. 
In the first place, I cannot help taking note of the fact that whi.le al&iost, 

all the impor.tant communities in In!is are represented in the Executive Coun-
cil there is no Indian Christian in that Council. 
Mr. Abdul QaiJum (North-West Frontier Province: General): Step in. 
Mr. S. O. Obatterjl: I am not interested in getting any' particular member-

of my community exalted to that poaition. I have drawn attention to this. 
because I feel'that this omission is possibly responsible for the somewhat studied 
and calculated disregard that is shown to my community. 
Mr. Abdul QU)'1IJD: From such a perfect Government I . 
:Mr. S'. ct Ohatterj1: I also notice that in the whole array of SecretlU'iel. 

and Dt'p.Uty Seoretaries who ·sit behind, in this House and in the other HOUS6 
of the Legislature, to help the Honourable Members of the Executive Council, 
there is' not a single Indian Christian. I refuse to believe that among the· 
seven and a quarter million Indian Christians in this country it is not possible 
to 6nd one gentleman of the requisite ability and of the requisite relpectability 
to fill the position of a Member of the Governor, General's Executive Council. 
I do not believe, Sir, that in this whole oountry th818 is not to be found in .. 
the services one Indiim Christian who might be deemed fit to be made a 
Secretary or a,. Deputy Secretary . 
Another . important omission that I must mention is that, so far as my' 
6 information goes, no Indian Christian has ever heen appointed to· 
10.11. the Federal Public Service Commission,. I do not know how the 

matter stands with the representation of members of my community in the 
various services under the Central Government, ,I suppose our representatioD' 
is gQvemed by the Home Department resolution of 1984. Now, Sir, my 
community have never asked for communal representation in the services. We· 
have always said thnt we want that the sswvices should be manned by men 
who have proved their fitness for the posts that they are asked to fill. 
According to the Home Department resolution of 1984, Sir, all the smaller-
minorities were put in ~  box and were allotted 8 per cent,. of postA. We 
Indian Christians have never accepted that as a fair allotment, and I Aubmit 
Sir, that it is high time that the position ~ reviewed. I recognise Sir that 
it is in the public interest and that it would help to gain public 'confidence-
if all the principal communities are represented in the services, and if a parti-
cular community has neglected education, if a particular community or com. 
mlmities have not had the necessuy training-and opportunities to qualify 
themselves for the public ~  that for Q time some special concessions 
~  be made, But I think. Sir, that when a period of ten years haA elapsed' 
SlDce that allotment was made. it is time that the position was reviewed. 
_ In conclusion .. Sir. I should like to close with a word of good cheer, espe-
CIally to the IndIan Members of the Executive Council_ It is fortunate for' 
them that all the 400 millions in India are not politicians_ Most of .the commOI) , 
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men are not even politically minded, .md therefore, \ Sir, I believe that if the-
Memben of this Executive Council will continue to do their utmos; to prosecute 
the war to the best of their ability, if they would even during tho war lay-
plans ahead whicl1, when peace comes, would make a happier and a better life 
possible for the peasants and the wOJ'kers in this country, I believe, Sir, that 
even though they may not be able to make anY' claim -to the political leader-
ship of India, they' will have -established a claim to the moral leadership of 
the peoples -of Iudia. .' 

The Assembly then adjourned till Eleven ,of the Clock on Mo:ada.y, the ~  
Marclt. l1H4. 
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